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Shri A. S. Alva . . .
Shri Yajnik . . . .

 ̂ Shri Mahesh Dutta Misra . .
Shri Onkar Lai Berwa . .
Shri Bhagavati . . .
Shri S. M. Banerjee . . .
Shri B. K. Das . . . .

Calling Attention to Matter o f Urgent Public Importance—
Judgment o f Punjab High Court re : Rehabilitation

Ministry’s interference in administration o f Justicc

Columns

. 7305—44

• 7344—48
. 7348—82 
. 7 3 8 2 — 8 7

• 7 3 8 7 — 9 1

• 7391

7 3 9 1

• 7391

• 7392
• 7392

7393— 7508,
7519—24

7393—7423
• 7393—98 
7398—7401 
. 7401—22 

7423— 7508,
7519—24

. 7427—34
• 7435—38
• 7438—44
• 7444—48
. 7448—50
• 7450—55

745—61 
. 7461—68
• 7468—73
• 7473—83
• 7483—97 
7498—7506 
. 7 5 0 6 ^ 8

. 7508— 19

♦Thesign-j-marked above the name o f  a Member indicates that the question
was actually asked on the floor o f the Hoi2se by that Member.



LOK SABHA DEBATES

7305

LOK SABH A

Wednesday, March 25, 1964/Chaitra 5, 
1886 (Saka).

•734.

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 
Central Pool of Technical Teachers 

:+
f  Shrl Daji:

Ehri Warier:
Shri Vasudevan Nair:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Vishram Prasad:
Shri Kami Singhji:
Shri Onkar Lai Berwa:
Shri Sidheshwar Prasad:

 ̂Shri Vishwa Nath Pandey;
Will the Minister of Education be 

pleased to refer to the reply given to 
Starred Question No. 655 on the 18th 
December, 1963 and state:

(a) whether the scheme to consti
tute a central f>oo1 of technical 
teachers has been finalised; and

(b) if so, the broad features there
of?

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). Not
yet, Sir.

Shri DaJi: What is the general idea 
before this Ministry? It was mooted 
by this Ministry. What are the gene
ral ideas?

Shri M. C. Chagla: The general
idea is clear: to have a central pool
2658 (Ai) LSD—1. ^

7306

of teachers out of which we will be 
able to assist various technical insti
tutions when they want assistance.

Shri Daji: Shall we also make an
effort to get back our technical per
sonnel who are Indian nationals serv
ing abroad?

Shri M. C. Chagla: As I have al
ready pointed out, we have a scienti
fic pool and every one serving abroad 
can come back and be put on the 
scientific pool and can draw a salary 
till he is placed in some institution. 
That is working fairly effectively. 

^  ^  % 

?  I  ^

t  I

jsft Vo ^
^  ft:

l?f ^  I

I ^ P̂T'TT ^ ?pft
f^srn: p r  t  ^  'TT

?rr ^  ^  ^
Pro* f r̂qr i

Shri M. C. Chagla: I believe there
is some difficulty with regard to 
finance: Finance has not cleared the
scheme; as soon as the scheme is 
cleared by Finance, steps will be 
taken. I do not expect any very 
long delay.
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^ ^  3Ttc^n^
^  qr OT ^
^  ^  k : ^  ^nmr "̂t ?r>T

Shri M. C. Chagla; Yes, Sir; we 
will give to the States and the States 
will help us in training more teachers.

Shri S. M. Bioerjee: Apart from
the technical teachers who are abroad, 
may I know whether Governn t nt is 
also considering to bring bar\ those 
teachers who went abroad foi "higher 
training if they want to come back to 
India? Will they be provided with 
jobs or will anything else be done?

Mr. Speaker; The same question 
was answered, or a similar question.

Shri Daji: No, Sir; that question
was about scientific teachers; this is 
about humanities.

Shri M. C. Chagla: We are ex
panding the pool and we propose to 
include humanities also.

m n 'i  TTc^rT ^ 
^  ^  ^ ^ m

^ ferr '̂ r i ?  ^
F<TR TT €t^A ^  f  i ]

^ qr I

Shri M. C. Chagrla: We have, what 
I may call, a rather ambitious scheme 
about the President’s residence in 
Simla. We want to have an institu
tion there where topmost scholars in 
India would come and collect to
gether—something like the Princeton 
University of the United States. The 
scheme has not yet been worked out.

Shri D. C. Sharma: What categories 
of teachers will constitute the Central 
pool of technical teachers and will 
they be teachers fit for higher 
aecondary schools or for junior col
leges or universities?

Shri M. C. Chapla: The scheme
envisages recruitment of about 500

teachers at various levels—grade I 
professors, grade II assistant profes
sors, and grade III lecturers. We 
have also proposed what pays these 
categories should get

Shrimati Savitri Nigram: May I
know whether any assessment has 
been made regarding the requirements 
of tfeachers during the Third Plan and 
if so, how many teachers are gomg ta 
be trained out of that target?

Shri M. C. Chagla: As far as I
know, the shortage is about 40 per 
cent. I have not got the exact figurea. 
There is a fairly considerable shortages

: ?pfr

?rnT I
^  I

^ I
Shri Harish Chandra Mathur: May

I know how the terms and conditions 
of service of these teachers in the 
Central Pool will differ from those of 
other teachers serving elsewhere, and 
whether you are not creating two 
classes?

Shri M. C. Chagla: The Union Gov
ernment should be a model employer 
and the scales we are fixing are model 
scales. If we fix model scales, it 
would encourage others also to raise 
the salaries of their teachers.

Commonwealth Universities 
Conference 

+
r Shri Yashpal Singh:
I Shri Vishram Prasad:

•735.  ̂ Shri B. P. Yadava:
Shri Dhaon;

 ̂Shri Bishanchander Seth;
Will the Minister of Edacation be 

pleased to state;

Ca) whether Grovernment hav^ 
imposed restriction* on the number
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of Vice-Chancellors who could attend 
Commonwealth Universities Confe
rence in U.K.;

(b) if so, the reasons therefor; and
(c) whether Government have re

ceived any representation in this res
pect?

The MinisteT of Edacation (Shrl M. 
C. Chagla): (a) Yes, Sir.

(b) The need for economy in ex
penditure On foreign travel during 
the present National Emergency.

(c) Yes, Sir.

w rft t  ^  TWT ’PH

t  I

TK
5fT̂ Trr'’ ^  cj itt ^
<ifMi 3̂*;̂  ^  «Tr̂  o I

^  T̂RT 
3̂fT m j  ?rr \wp:^T^^r^ 

^  n ^  f  m ^
TO ^  t  •

«ft i m m
I

^[7^1 :
I fTTf̂ T^ ^  ^  ^

f^ T  2TT ?fTT qTrf ^
iir̂ T qr I

Shri Hem Barua: Is that the crite
rion?

Mr. Speaker: What considerations
were kept in view in making the 
•elections?

Shri M. C. Chagfla: I am not in a
position to say. It is a personal choice 
of my predecessor. I am not in a posi
tion to answer.

% 'THT '5iT»T T̂̂kTT ^ I

Shri M. C. Chapla: ( 1 ) Dr. A. L.
Mudaliar, Vice-Chancellor, Madras 
University; (2) Dr. C. D. Deshmukh, 
Vice-Chancellor, Delhi University; (3) 
Dr. C. P. Ramaswamy Aiyar, Vice
Chancellor, Annamalai University; 
(4) Shri D, C. Pavate, Vice-Chancellor, 
Kamatak University; (5) Dr. A. C. 
Joshi, Vice-Chancellor, Pan jab Uni
versity; (6) Dr. T. Sen, President, In
ter-University Board and Rector, 
Jadhavpur University; and (7) Shri 
Badurddin Tyabji, Vice-Chancellor, 
Aligarh Muslim University.

jm i? : t  tjTPRr

fsF
^  ^  «TT ?flrT

^  5Tr W ^  ^  ^  f̂SfcT

«0 from  *^7^
 ̂ far f3.*̂ T m

f e n  W  «TT ^  ’̂ TRT
HiJ fw r  ^  ^
JTT ?frT r̂P?iT «rr I

ftnr I

Shri Hem Bania: He said that his
predecessor did it and therefore he 
does not know it. Is this the proper 
reply?

Mr. Speaker: It was just enquired
as to what considerations weighed 
with him at that time, and he stated 
that it was the personal selecion of 
his predecessor. How can he say any
thing further in the matter?

Shri Harish Chandra Mathnr; A
very important point arises from what 
Shri Hem Barua asked. Is it a per
sonal affair of the Minister? Is it not 
a decision taken at the Ministry level 
in consultation with those who are 
concerned with it?
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Mr. Speaker: There is a large
number, and selection of a few has to 
be made out of them. On account of 
the paucity of funds, he must apply 
his mind and do it

Shri Hari Vishnu Kamath: Sir, for 
the future guidance of the House also, 
I should like to know this. Can a 
Minister be permitted to take cover 
under the plea that his predecessor 
did something or, is it only to this 
particular case that your remark 
applies?

Mr. Speaker: It is not a matter of
any fact that might be there in the 
file or in the records which he can 
answer. For questions such as what 
considerations weighed with him, who 
made the selection, etc., there cannot 
be anything on the record. Seven 
persons had beeen taken. There was 
a large number. The funds could not 
allow all of them to be sent. There
fore, he selected some seven persons.

Shri Ranga: He could have asked
for notice because he does not have 
the information.

Mr. Speaker: There is nothing in
the record.

Some Hon. Members rose—

Mr. Speaker: Order, order.

Shri Hem Bama; Is not Govern
ment a continuing affair?

Mr. Speaker: It is; even if he had 
done it he could not have told him. 
Shri Kashi Ram Gupta.

wsff TTH ^
STT grq’ I

#  stpT % ftrtr ft  7̂^
fr  ?

% 55̂  JTfr f w  I

«ft Tjm IJI?! : fW lt  it
t  nr ^  r

IJO Vo TT

^  'm  «rr TO ^
f??Tr I

Shri Swell: Out of 53 Vice-Chancel
lors in the country, only 7 have been 
selected to attend this conference. 
May I know whether the Minister, in 
making these selections, received the 
consensus of opinion of the other 
Vice-Chancellors?

Shri M. C. Chagla: The fact is that 
the Inter-University Board of the
Vice-Chancellors’ Conference was not 
consulted. As far as I know, it was 
the personal choice of my predecessor. 
That is all I can say.

t l o  ^
% lk»

T̂T'TT I?
W ,  ^

I

^  I

ftTOT IT ft ^
:

(^ )  ^
f̂ T̂iTT

^ t  ^  ^  ^ 
fnqfOT ?frr

t  ; '

5RT t  ;

(^ ) ^3^ #5^ ^  «RT
qr w  ?
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ftwrr («ft ipo ^nrni):
(^ )  ^ ^  

w  I  I

(wr) (^ ) .  ^  I
vRcfhr *rft^ ^ f^Twfw ^  t

tmfRvrr 3̂ftf?=nT(V
%ftx ^
% ^0,000 ^  ^  <<s<[
P̂TT ^ ^!(,ooo *T̂

r̂ TTT vifnT I ^  Vojooo
^*rfW  ̂ ^ S(CSI 1( 0^000 51^3% *FT 
f?r^ 3̂rnr i ^

^  ^  ^  3TF?r
f ĉT ^ 7 r  I

(n ) ? r r ^  qfT̂ r̂  ^
gr^^rnr firR iW

t : -

(^ ) 'T t^ f^ f f f  ^
^  5rfi?rftT̂

|r?rq- ^ 1% I

(^ ) iTwrn^ q?t

% ^  ?  F̂THT
^T IT̂  %?ak ^  ?̂rraT ŜTFTT

I

(  ̂ ^
% ^  ^ ^iftr^w JTT ^

t̂̂ TT I 5rf?^ <ilPalHf
% 5mJTT T̂T |>rr i
Trnff % ^ ^J<\ T̂̂ *f ^

*R?rr i

(y ) w m  ^
'rftaar-wi^ % 7T(tOT ^  3tjft ^
ĵTT̂r ITT ^TWPT sfti STRT +TT$

TO ^ 5 QK ^  I

(?() fWT ?rtT 5TfWlT
% ^nrt 'TT ^ mI^K iT^STT^
f^qr t|, ^

^?rif I

«ft fegi5^ ST^  ̂ : ?:?r
^  & irr̂ TJT i m  | ft:
frfw^ ^ ^  f ^ T f ^  ^  t  ftr

H §5f)WT ^r ipa-̂ T ?T 
ifpw r ^  mSTTT TTFTT I ? R̂JTT 

^ p if^  fqj<qP=I^T  ̂ n̂

’TRTT t| |  ?jTt  ^
1 1  Ht ^

w  vR^rft T^ I  ?

Shri M. C. Chagrla: We are trying
to make all Institutes which are run 
by the Centre bring run on an all- 
India basis and students taken from 
all over India,

«ft smr^ : ftnar
^  f?rotq'^mnr
^  TT5W1 1  TO ^

^  EJTFT w
f w (  ^  fTOrr 5Tr I  ^
«rn:w ^  |, irft

^  I  ? ^  f  ̂  qfTffV ^  ^
% f^cr ^  ^  T̂ "t I  ?

Shri M. C. Chairla: That is a State 
question. The question of teachers is 
a handicap and we are trying to solve 
it. I appreciate what the hon. Mem
ber says.

Shri Ramachandra Ulaka: In the
statement it is stated that four Re
gional Technical Teachers Training 
Institutes are proposed to be opened 
by the Government. May I know 
when and where the Government pro
pose to open these institutes?

Shri M. C. Chagla: The All India
Council has recommended that the



7315 Oral Answers MARCH 25, 1964

Central Government should aet up 
immediately four Regional Technical 
Teachers Training Institutes for the 
training of teachers. In pursuance 
of this recommendation, a broad out
line has been prepared for the insti
tutes and sent to the Planning Com
mission for approval. We are anxious 
to start these institutes in the course 
of 1964-65. Where they will be open
ed, I am afraid I am not in a position 
to say.

: >trr JTf

^  ^  ^  1

Shri M. C. Chagla; I do not know,
but I  take it that each student makes
an application for the marks.

«ft ^  ^  ^  t  ?nfV

I'̂ rr, ^ttc qfi- ^  ?frpT?T-
«Y< ^

5iT«T % qr?T I, ^  f  ̂
^  qft 

srt̂ r ^ if I

Mr. Speaker: He wants to know
how many applications are pending 
for the starting of new polytechnic 
institutes.

Shri M. c. Chafla: The Plan pro
vides for the establishment of 91 poly
technics, and in the first three years 
of the Plan 49 polytechnics were start
ed by the State Governments. We 
are anxious to start as many more 
polytechnics as possible. If the States 
apply for them we will certainly deal 
with those applications with the 
greatest sympathy. I cannot tell you 
now how many applied and how many 
are pending.

?fVf^ fsRTT f  m  2TT ?

vop m  : #  stptjtt g PF 
% snfrTiff ^

T̂Rff % ^  frijr# f ,

ifTTH: %
^  ^  I  ?
Shri M. C. Chaĝ la: I have not got

the figures here relating to the Sche
duled Castes.

Dr. L. M. Singhvi: May I know
whether existing engineering colleges 
are also being converted into regional 
engineering colleges; if so, which are 
those; if not, why not?

Shri M. C. Cha Îa: I have not got
the figures here.

Shri Thirumala Rao: Is it a fact
that as a consequence of the reap
praisal of the employment position of 
the engineering graduates it has been 
found that a large number of them 
are unemployed and a statement has 
been issued to the effect that further 
admission into engineering colleges 
should be restricted which means that 
new colleges need not be started?

Shri M. C. Chagla: We want to
start new engineering colleges. I do 
not think it is correct that graduates 
turned out by these colleges do not 
find employment. I think a very 
large number do get employment.

Shrimati Yashoda Reddy: Sir, the
other day, the hon. Home Minister, 
whHe answering a similar question as 
put by the hon. Member, Shri Thiru
mala Rao,’ did accept that there were 
some States where engineer who are 
well qualified are not able to find 
employment, because the education 
that they received and the appoint
ments which they seek . . .

Mr. Speaker: Now she must come
to the question.

Shrimati Yashoda Reddy: I would
like to know whether this matter has 
received the attention of the Educa
tion Ministry-. I would like to know 
whether there are engineers who are

Oral Answers 7316
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not able to find suitable jobs and 
there are also jobs for which suitable 
■candidates are not available, and if 
that is the position what steps they 
are taking to remedy the situation?

Shri M. C. Cliaffla: The problem
very often is this. There are jobs and 
there are regional considerations. 
There are jobs but the graduates do 
not like those jobs and they want other 
jobs. There are these difficulties in 
the way of employment.

Archaeological Excavations in 
Gan^ana^ar

+
■ Shri P. R. ChalLraverti:
Shri Rameshwar Tantia;

•738.  ̂ Shri Anjanappa:
' Shri Ram Harkh Tadav:

Shri Vishwa Nath Pandey;

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that exca
vations at Kalibanga in Ganganagar 
District (Rajasthan) have brought to 
light definite system of town planning 
practised here as at Harappa and 
"Mohanjodaro;

(b) whether the materials discover- 
'Cd indicate the period during which 
this system grew up and continued;

(c) whether further excavations 
near Bharatpur have revealed the 
existence of civilisation in several 
successive stages; and

(d) if so, the period to which they
refer? '

The Minister of Education (Shri
M. C. Chagla): (a) Yes, Sir.

(b) The material discovered relate 
roughly to the period between 2200
B.C. and 1800 B.C.

(c) Yes, Sir.
(d) The lowest level dates back to 

about 1000 B.C. and the highest level 
to medieval times.

Shri P. R. Chakravertl: Is it a
fact that human skulls also have been 
found in those excavations; if so, may

I know what is the estimated date to
which these skulls relate?

Shri M. C. Chagla: I think I have
given the dates in my answer. '

Shri P. R. Chakraverti: I want to
know the date to which the human 
skulls that have been found there re
late.

Shri M. C. Chagla; I do not know
about the human skulls, but whatever 
has been found has been dated and 
the date is between 2200 B.C. and 
1800 B.C.

Shri P. R. Chakrsiverti: Was the
excavation carried on in collaboration 
with any foreign university; if so, 
which is that university?

Shri M. C. Chagla: The one exca
vation which is being carried on 
with foreign collaboration is the ex
cavation near Bharatpur which is be
ing done in callaboration with the 
University of California.

% ’
Shri M. C. Chagla: I am not in a

position to give that answer.

f w :  t  f
fw: ^ 5fr |

tTfT I  TO ^  ^
^  TfT t  ?

ijo Vo ^  f  ® ^  ^

I  I ^  ^

I .

Shri P. K. Deo: I want to know
if some terracotta seals have been 
found with Hieroglyphics inscriptions 
and, if so, have the inscriptions been 
deciphered?

Shri M. C. Chagla: I do not know
about it. What has been discovered is
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mostly about the lay-out of the towns 
and the lay-out of roads.

Shri P. K. Deo: My question was
slightly different.

Shri M. C. Châ l̂a: What has been 
discovered relates to the way the 
houses are built, the method of build
ing houses and the bricks used. Per
haps, I did not understand the ques
tion. f

Shri P. K. Deo: I want to find out 
if some terracotta seals have been 
discovered with Hieroglyphics inscrip
tions and, if so, whether the inscrip
tions have been deciphered.

Shri M. C. Chagla: I would like to 
have notice for that.

Shri H. N. Mukerjee: Could I know 
if the Government contemplates the 
publication of material in a popular 
form regarding the significance of 
these archaeological findings which 
have been made in different parts of 
the country?

Shri M. C. Chagla: That is a very
good suggestion. I will pass it on to 
the Archaeological department and, I 
am sure, it will be carried out.

Shri Kashi Ram Gupta: May I
know whether these excavations will 
be protected under the Ancient Monu
ments Act and whether the operations 
are still going on in those places?

Shri M. C. Chagrla: The excava
tions are still going on.

Shri Kashi Ram Gupta: Will they 
be protected under the Ancient Monu
ments Act?.

Shri M. C. Cha§:la: If they are con
sidered to be monuments and they 
come within the definition in the Act, 
they will certainly be protected.

irqr ft?

•739.

I I

f in  : t  ^

^  ^  I  ?

Vo ^ art
I

Meeting of Chief Ministen
+

Shri Vishwa Nath Pandey.*- 
Shri P. Venkatasubbaiah: 
Shri Sidheshwar Prasad:
Shri P. R. Chakraverti:
Shri Onkar lal Berwa:
Shri Prakash Vir Shastri:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a meeting of Chief 
Ministers of all States was convened 
recently to discuss about the imple
mentation of policy on official langu
age; and

(b) if so, the main point discussed' 
and decisions taken?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi): (a)
Yes.

(b) The main issues discussed
were—

(i) measures to be taken for the- 
propagation of Hindi and

(ii) introduction of Hindi as ai> 
alternative medium for the 
All India and higher Central 
Services examination. It was 
agreed generally (i) that 
steps should be taken for 
strengthening the existing 
arrangements for the propo- 
gation of Hindi, and the Cen
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tral Government should pro
vide more funds for this pur
pose; and (ii) that Hindi 
might be introduced as an op
tional medium for the All 
India and higher Central Ser
vices examination with effect 
from the examination to be 
held in September 1965 pro
vided necessary methods and 
techniques are devised mean
while for maintaining uni
form standards in the valua
tion of answer books written 
in English and Hindi.

: W  ^  TK
kV fnrr >r!Tr ^ 'sft
T * f 0  I  ^  TfcT

I : #  ft I

TPW  : Vo
?ftT

^ JtTTfTRr ^  I  ^  t  
»ft 5(TTfTO ^  w< â- ir »ft

n fm  qr I

jftfor ^  ^  if
f^̂ rrc fw r i

«ft f e t s ^  jrant: ^TrPTR 
fWvrFT % *15̂ 1 ^
TT3T ^  >TT ?mr-
•TRFT feJT 'TT ?rrarrf)’ PTJhr
^  1 iqTf^a ?5TT!ft
SRTf 3 r r ^  fft ^  #5T? if <TT

f*F^ ipTT 'ffh: TTT flXVTT ^
^rc^vr ^  "T̂  ? r . f  ^'¥?r «rn% %

if Pt̂  % jrf?

if 3ft ^  fTT 
^  T r » > i +  W ' i V W  ^  

tfVviTrf rftr 'IT ifv r iw  ^  ^

^ f'^ T  f̂ .'m I
Shri P. R. Chakraverti: In the con

text of the three-language formula 
accepted by the Madras Government 
—Tamil, English and Sanskrit—what 
is the reaction of the Government 
thereto?

Shri Hathi: For the All India Ser
vices this is not accepted.

«ff srem'T OTfsjV: îrr t  
f  Pp f  W !T ^  ^  ^

w:fr If?: f^q- ^  w sff trnft
'<('>*< f  % Wr*T ?TfT ?TT̂
T T ^  if if q-  ̂ qr
^  ^  if ^Tf OF f̂t WTT #  STI t̂T 
5r|f 5'î t r̂f̂ iT f̂f ^  JTf.JT iffs^r ^

if f^f ^  ^  ’ .m
«rr, J7R ^  ?TT fff<W TT 1̂% ?

5T̂  W  ?rî  ^
^  irf «ft I
% if f f  «ft I

 ̂ Shri Ramanathan Chettiar: May I
know whether any difficulties were 
expressed by the Chief Ministers of 
non-Hindi-speaking States at this 
conference in regard to the implemen
tation of the scheme in September 
1965 as suggested by the hon. Home 
Minister if so, whether Government 
will revise the scheme in the light of 
these difficulties that may be expe
rienced in the non-Hindi-speaking 
States?

Shri Hathl: The difficulties were
expressed by both the sides. The non- 
Hindi-speaking States said that if the 
candidates are allowed to write their 
replies in Hindi also it may be that 
the Hindi-knowing people may be 
able to express themselves better. On 
the other hand, it was also said that 
all the technical literature and books 
are not yet published in Hindi as ela
borately as they have been published 
in English and, therefore, although it
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may be possible for the Hindi-know
ing people to express themselves 
better, the contents may not be as 
rich as those expressed in English. 
On the whole, therefore, it was decid
ed that we should evolve a method 
of moderation so that there is no dis
advantage on either side. That was 
the main thing. We have to evolve 
that technique and method of mode
ration of various replies that are given 
in different languages.

ITo iftpTfcT ^  ^
sfT̂  ^  if

’TT I ^
I  3TTF̂  <̂T ^ %
trr^  K f  it t o

FT 5̂  ^  ^  I  ^

5̂  n ÎT̂ TT TO ^  I  ?

<TrfWt‘ 7̂ ^  ii' qx
f5Fr7  ̂ ^  in I  I

t  ' '

Shri A. P. Jain: May I have some 
broad outline of the scheme of mode
ration which has been accepted?

Shri Hath!: Actually, that is a mat
ter which is yet to be discussed. The 
method of moderation has to be 
evolved. It was decided that after 
this method is evolved the ^hief 
Ministers will meet again. Because, 
the main objection is that if different 
people reply in different languages, it 
may be that standards may differ 
according to the language; therefore, 
this method has to be evolved and we 
should be satisfied that there is a 
complete . . (Interruption).

Shri A. P. Jain: Everything is
tentative.

Shri Hath!: No method haa yet
been evolved.

¥ro

^  I

Shri H. N. MuJterjee: The Parlia
mentary Committee on language in
1958 has recommended that at the
time when Hindi is introduced as the 
medium of examination in the UPSC 
and similar examinations, an effort 
should be made to see that by mode
ration other Indian languages, and not 
English, should also be introduced for 
the same purpose. May I know if 
Government has disregarded that re
commendation or is making some 
effort in that direction?

Sliri Hathi; That question was also 
generally discussed, but it was the 
view that if in the All India Serviceii 
examination all the regional lan/ni- 
ages are also allowed as media, per
haps the all-India character of the 
services may not remain.

Shri Ranifa; Where is the all-India 
character?

Shri Hathi: There will be 14 or
15 languages and then the question of 
moderation will be still more difficult 
But this question was discussed.

Shri H. N. Mukerjee: My question
was this. There was a specific recojn- 
mendation by that Committee that 
moderation should be made—at least, 
efforts should be made—and a report 
should be presented as to the results. 
Government seems to have disregard
ed that recommendation and proceed
ed only on the basis of Hindi and 
English being the twin languages for 
this purpose which is going against 
the Parliamentary Committee’s re
commendation. They may do so; but 
let them say that they are disregard
ing the Parliamentary Committee's 
recommendation.

Shri Hathi: As I have said, we
are referring to the meeting of the 
Chief Ministers. As I said earlier,



^  ^
^ ^ ^ 7  I  f̂ r #  jfVfrf'Tjff

% iHqr if r̂.T if
 ̂I t  zr? '̂ 'FrTf =^.^r f^
r̂f'qWT % sfjpiT ?fh: ^1 TFJr̂ TO

 ̂e'xK 517̂  ^  3̂im t ;
2T̂  ^  ■'P̂i* f  ̂  f?n- 1  ?frT r̂F̂cTT̂T 

^  sjTcĵ r̂r ^tt 
ki ^  f̂ rzrr jpTT I  I

«r«T« arr 5T1T «rrf^^
^  I  I
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this question was also taken up, but 
this was the view expressed.

Shri Ransra; In view of the fact 
that even as the hon. Minister has 
himself said that the system of 
moderation has not yet been develop
ed and they have only one year and 
six months more before this can be 
developed and implemented, why is 
it that Government have taken this 
unwise decision of fixing a particular 
date and then saying that from that 
time onwards, the Hindi-speaking 
people would be free to answer all the 
questions in Hindi and the non-Hindi- 
trpeaking people would be free to 
answer only in English and so on? 
Whom do they want to deceive? 
Themselves?

Shri Hathi: Government have not
taken an unwise decision. Govern
ment generally always take wise de
cisions. The decision is not that it 
shall be from September, 1965. There 
is a proviso which reads thus:

! “Provided that the necessary 
methods and techniques are de. 
vised meanwhile for maintaining 
uniform standards in the valua
tion of answer-books written in 
English and Hindi."

There is a proviso added, and that is 
the wisdom.

Shri ifarl Vishnn Kamath: The
Prime Minister smilingly disagrees.
I could see that.

sfV RrffRft: TTTrr
^  RtPt

TO" sm r  T̂PTT̂ ff
^  'fft ^ 

Fwr F̂TT fe r  ^ ?pt 
wrrnff ^  k  ^ ^ s r r
^  ^  ? -  

vft ^
3TT̂  ^  I

' Shri Thirumala Rao: May 1 know
whether in the case of those students 
who prefer to answer in Hindi, suffi
cient knowledge of English is also 
insisted upon before they choose to 
answer in Hindi?

Shri Hathi: There is a compulsory 
paper in English also.

Shrimati Savitri Nigam; It is a
very welcome decision that the stu
dents will be allowed to answer ift 
Hindi also from 1965. But in regard 
to this proviso which has been men
tioned by the hon. Minister, may I 
know what particular step has been 
taken to see that all those conditions 
are fulfilled, and whether any com
mittee has been formed to lay down 
those conditions?

Shri Hathi: That was exactly what 
was decided, namely that steps should 
be taken to find out the techniques of 
moderation. We had a discussion 
with the Chairman of the UPSC, and j 
the experience that the other Public' 
Service Commissions have when they 
are allowing candidates to answer in; 
different languages will also be taken/ 
into account.

Production of Fertilizers

•740. Shri Ram Harkh Tadav: Will 
the Minister of Petroleum and Chemi
cals be pleased to state the measures
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adopted by Government to step up 
the production of fertilizers in the 
country?

The Minister of State in the Minis
try of Petroleum and Chemicals (Shri 
Alagesan): Action is being taken to
speed up execution of the projects 
under construction and step up pro
duction in the public sector factories. 
Licensees in the private sector are also 
being assisted and encouraged to ex
pedite the implementation of their 
schemes.

Shri Alagesan: It is expected to
go into production in September, 1967.

Shrimati Tashoda Reddy: Because
there has not been a sort of integra
tion in the thinking of the Ministry 
of Industry and the Department of 
Agriculture, and because the needs of 
agriculture have been understood by 
the Ministry of Industry, there has 
been failure of the fertiliser factories, 
and enough fertiliser has not been 
found for agriculture. May I know 
whether Government are going to 
subsidise the public and private sector 
fertiliser factories because . . . .

Mr. Speaker: The hon. Member
should stop with the question. First 
she has given a preface, and then she 
has put the question. Then she is 
giving the reason and the argument. 
She should put only the question.

Shrimati Yashoda Reddy: I
finish my question in just one sen
tence. Government will say that the 
imported fertilisers are cheaper. My 
submission is that the imported fer
tilisers are cheaper because they are 
subsidised there. If Government sub
sidise our fertilisers also, they will be 
cheaper. May I know whether Gov
ernment are thinking of subsidising 
the fertiliser industry?

Shri Alagesan: In fact, this ques
tion should be addressed to the 
Ministry of Food and Agriculture. 
But I may tell the hon. Member that 
we have produced fertilisers in terms 
of nitrogen to the extent cff 2,61,000 
tons, and we have also imported dur
ing 1963-64, 2,17,000 tons. So, we are 
trying to meet all the demands in the 
country with regard to fertilisers.

Shri R. S. Pandey: A fertiliser
factory has been sanctioned by Gov
ernment in the public sector ii> 
Madhya Pradesh. What is its prog
ress?

Shri Alagesan: Actually, that fac
tory was licensed in the private sec
tor. Since the licensee surrendered 
the license, the Fertiliser Corpora
tion of India has taken up the job and 
is proceeding with it.

Shri Ramanathan Chettiar: Have
Government assessed the comparative 
costs of production in the public sec
tor and the private sector factories? 
If so, is the cost of production in the 
public sector higher than that in the 
private sector? If so, what steps are 
being taken to bring down the cost 
of production in the public sector?

Shri Alagesan: We have worked 
out the cost of production in the pub
lic sector. But I do not have the 
figures with me just now. But I can 
tell the hon. Member that out of this 
production of 2,61,000 tons in terms 
of nitrogen, hardly 30,000 tons are 
produced in the private sector. The 
bulk of it is in the public sector.

Shri Vishram Prasadr The hon.
Minister said that Gorakhpur factory 
will start producing fertiliser by Sep
tember 1967. What will be the cost 
of production there as compared to 
Sindri where it is Rs. 370 per ton and 
the imported fertiliser which is Rs. 200 
per ton.

Shri Alagesan: I do not have the 
figures. I cannot go into them now.
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Shri A. P. Jain: What are the tar
gets of nitrogenous and phosphatic 
fertilisers in the Third Plan, and to 
what extent, are they expected to 
be achieved?

Shri Alairesan: The target was
8 lakh tons. I do not have the break
up into nitrogenous and phosphatic 
fertilisers.

Shri A, P. Jain: Nitrogenous is 8
lakhs and phosphatic 4 lakhs. They 
are separate. It is not a question of 
break-up.

Shri Alacresan: As I said, when a
licence in the private sector was sur
rendered, we have ourselves stepped 
in. There are certain private sector 
factories which are going slow. There 
are two or three other licensees who 
have asked for time. We have given 
time to them. In the meanwhile, we 
have appointed a Planning group. 
They are going into the matter of 
taking up new projects.

Shrimati Renuka Ray: Have Gov
ernment assessed the unutilised capa
city?

Shri Alagesan: The total produc
tion is very much below that.

Shri A. P. Jain: How much of the 
target has been fulfilled? What are 
the expectations?

Shri Alagesan: The present esti
mate is that it will be about 4 to 5 
lakh tons.

The Minister of Petroleum and 
Chemicals (Shri Humayun Kabir):
There is no question of doubling the 
capacity. The capacity, as I indicated 
during my reply to the debate on the 
Dc?mands for Grants, is being increas
ed. We are taking special measures 
for increasing the capacity at 
Sindri. There is a proposal to in
crease the capacity at Nangal. We 
are also increasing the capacity at 
FACT and taking steps about 
Rourkela.

Shrimati Renuka Ray: Considering
the fart that a number of private 
firms licensed to produce fertiliser 
have not done so, whatever be the 
reasons, has Government assessed the 
unused capacity and enhanced pro
duction in the public sector to an equi
valent extent?

Conversion of Oil Companies Into 
Rupee Companies

+
•741  ̂ Ramachandra Ulaka:

* \  Shri Dhuleshwar Meena:

Will the Minister of Petroleum and 
Chemicals be pleased to refer to the 
reply given to Starred Question No. 
651 on the 18th December, 1963 and 
state:

(a) whether the tentative proposals 
made by Burmah Shell, Esso and 
Caltex Oil Companies for conversion 
of distributing companies into Rupee 
Companies have since been examin
ed; and

(b) if so, the result thereof?
The Minister of Petroleum and 

Chemicals (Shri Humayun Kabir):
(a) Examination of these proposals ii 
still continuing.

(b) Does not arise.
Shri Ramachandra Ulaka: May I

know whether the oil companies have 
also made any proposal regarding 
Indian participation in their equity 
share capital, if so, the nature there
of, and if not, the reasons therefor?

Shri Humayun Kabir: The ques
tion was about the proposals by 
Burmah-Shell, Esso and Caltex !for 
conversion of the distribution com
panies, and in thî  there were some 
suggestions that these may be con
verted into rupee companies and
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equity capital! would (be Ô EPered to 
Indians, but apart from £^SO, none 
of the others has given any detailed 
or specific proposals.

Shri Ramachandra Ulaka: May I
know whether Government have any 
proposal under consideration to 
nationalise these oil companies; if so, 
the detoils thereof?

Shri Hamayan Kabir: According
to the Industrial Policy Resolution, it 
has been decided that all future 
capacity will be in the public sector, 
but the Industrial Policy Resolution 
also provides that existing firms will 
be allowed to continue, and in certain 
cases under special conditions, they 
tnight be even given some permission 
to expand. So, the question of 
nationalisation does not arise at this 
stage.

Shri D. C. Sharma: May I know
why Burmah-Shell and Caltex oil 
companies are not coming forward 
with their proj>osals to convert them
selves into rupee companies? What 
are the factors which are inhibiting 
them from doing so?

Shri Humayun Kablr; This was an 
offer made by the companies them
selves. They initiated the proposal 
and said that they would like to con
vert them. Therefore, I cannot say 
what is holding them back, but I can 
only suggest that perhaps they want 
to link it up with the question of 
expanding their capacity, and there 
We are considering the whole ques
tion. There is not any likelihood of 
giving them any expanded capacity at 
present.

Shri Dhnleshwar Mecna: May I
know' whether these oil companies 
have incorporated a marketing orga
nisation as an Indian company; if so, 
the details thereof?

Shri Humaynn Kablr: The ques
tion was that they wanted to convert 
them into Indian companies. So,

obviously they have not incorporat
ed them as Indian companies.

Shri Hem Bania: In view of the
fact that Government’s attempts to 
probe into the sources of supply, real 
cost and margin of profit of these 
foreign oil companies are being regu
larly and repeatedly foiled by them, 
may I know whether this conversion 
into a rui>ee company would facilitate 
the probe, or this proposal has been 
mooted by the oil companies only to 
have their market assured in this 
country?

Shri Homayun Kabir:: My hon.
friend wants me to tell about? the 
psychology of these companies.

Shri Hem Barua: No, not the
psychology.

Shri Humayun Kabir: I am afraid
I do not know what the motive is.

Shri Hem Barua: I want to know
whether they have made this 
proposal---- .

Mr. Speaker: The last sentence,
the last part of the sentence, pre
cludes me from allowing a further 
question, because he says he cannot 
give that information.

Shri Harish Chandra Mathur; What
is the relationship between the 
expansion programme and the con
version inbo a rupee company, and 
what is Government’s own attitude in 
the matter?

Shri Humayun Kabir: I thought I 
had indicated that the Government’s 
view was that expansion would be 
in the public sector, and especially 
since we are starting refineries of our 
own, the question of any expansion 
for them cannot be considered till 
we have taken decisions and estab
lished our own ’ public sector 
refineries.

Shri Harish Chandra Mathur: What 
is the relationship between the two?
.. Bfr. Speaker: Next question.
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Ministry of Edacation 
4*

{Sliri Ram Harkli Yadav; 
Shri Sham La! Saraf:

Sliri Murli Manohan
Will the Minister of Education be 

pleased to state:
(a) whether steps are afoot to 

streamline the administrative set-up 
of the Ministry of Education in the 
Departments of Education and Scien
tific Affairs; and

(b) if so, its broad features?
The Minister of Education (Shri 

M. C. Cha^la): (a) and (b). As an 
essential prerequisite of rationalisa
tion, the two Departments of Educa
tion and Science have already been 
abolished under the Presidential Order 
of 29th February, 1964. The 
question of further streamlining the 
administrative set up of the Ministry 
as a whole is under review.

rfiT % qr̂ T
jrm  f  ^  fTTSTT

Shri M. C. Chapla: The Informa
tion and Broadcasting Ministry 
approaches the «;ubject from a point 
of view different from that of the 
Education Ministry. We are concern
ed more with the educational aspect 
of culture, and they are concerned, if 
I may say so, from the publicity point 
of view.

«ft smr^ :
^  f+i|i ^  v;p5| ^

^  t  ^  ^
^  t  ?

Shri M. C. Chagrla: Hon. Members
know my allergy for committees; I
have not set up a committee; I am 
considering it myself.

^  ITOTTH 'TT ^
fen" ^ +vx(7>f

zT? 3ft ^rr f̂ w rr  ^  
^  finw %
OTT 5sfh: P tT ^  'TT
^  ferr ^  ?

: ^nir, m ir  i
f^«rnr i

ijo Vo ^

^  I

«ft f f  snrt? : ^  snfiT^
vtn: ^  grr, t

j  ftr^T m r m  % 
2RT ^rf ^  cT^ ^

I ?
«ft ijo Vo T̂FFTT : JT̂

'̂r I
^  I

Ending: niiteracy

rShri Ram Harkh Yadav:
•743. \ Shri Maheswar Naik:

Dr. Mahadeva Prasad:

Will the Minister of Education be 
pleased to state:

(a) the outcome of the efforts so 
far made to end illiteracy including 
adult illiteracy in the country, State- 
wise;

(b) the estimated progress to be 
achieved at the end of the Third Plan 
period; and

(c) the expenditure so far Incurred 
in that direction and proposed to be 
Incurred during the rest of the Plan 
period?

The Deputy Minister in the Ministry 
of Education (Shrimati Soundaram
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Ramachandran); (a) The outcome 
of the efforts is that literacy rate 
which was 16.6 as revealed by 1951 
Census went up to 23.7 in 1961 Census. 
It is expected that with the increase 
of effort on primary education in the 
Third Five Year Plan, the percentage 
of literacy may have gone upto 28 
to 30 per cent today. The State-wise 
break-up is given in the statement 
laid on the Table of the House 
[Placed in Library. See No. LT-2583/ 
■64].

(b) It ig estimated that the per
centage of literacy will rise to 35 by 
the end of the Third Plan period, for 
India as a whole.

(c) The information is given in th© 
statement laid on the Table of the 
House. \Placed in Library. See No. 
LT-2584/64].

Shrimati Tashoda Reddy: May I
know from the hon. Minister whether 
it is a fact that an expert from 
Hyderabad has evolved a new system 
of alphabets to teach adults and the 
Government has requisitioned his ser
vices to conduct a pilot scheme near 
Delhi. . . .

Mr Speaker: The hon. lady Mem
ber gives full details of some informa
tion before she comes to the question.

Shrimati Yashoda Reddy: How
are they to know our questions?

Mr. Speaker: The Minister is sup
posed to know many things. The 
question may be put direct.

Shrimati Yashoda Reddy: May I
know if he has been requisitioned by 
the Central Government and if so 
what are the results?

Shrimati Soundaram Ramachan- 
■dran: I know that not only from
Andhra but from Maharashtra also, 
the educational oflRcers who are tak
ing part in adult education have sub
mitted new methods showing how 
quickly adults could be taught. But 
I am not sure whether his services 
have been requisitioned.

TT1T yWT
?rr3rrsT=r ^  ftrT?T=T 

oinfP̂ TT 'Tirif if ^

j  ftr ^  5TOT ^  >rr̂ f
^  snrrift ?

Shrimati Soundaram Ramachan-
s?|^ because a large part of 

the illiterate people are in the rural 
areas and this is done by the State 
Governments. We are trying to get 
more funds from the Centre to speed 
up the programme.

Dr. Swell: Is it a fact that the
Government is considering a scheme 
for making it compulsory for every 
literate person to educate at least 
one illiterate person annually or to 
pay a certain amount towards a fund 
for eradication of illiteracy, in lieu 
thereof: if not, why not and if, yes» 
when the scheme is likely to be 
launched?

Mr Speaker: Shri Ram Sevak
Yadav.

^  TTTTT I  I ^
^  *rreTT ^  fefV 

JTHTTr TT tTT W T

rf i ^  I  ’

Shrimati Soundaram Ramachan- 
dran: No target is fixed but we drew 
up a plan and are implementing it so 
that at least we could make a subs
tantial increase in the literacy rate 
by the end of the Third Plan. But 
funds could not be made available 
because of the emergency and we 
have requested the States to go ahead 
with their own schemes with their 
own finances as quickly as possible.

Shri Jashvant Mehta: May I know
whether the attention of the Govern
ment has been drawn to the census 
figures of 1951 and 1961 which show 
that the number of illiterates has in
creased with the increase in popular 
tion and that the progress of the re
moval of illiteracy is not commensu
rate with the rise in population, and 
may I know what steps the Govern
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ment taking to cope up with this
problem?

Shrimati Soundaram Ramachan-
^ran: That is one way of looking at
it; that the percentage of illiteracy 
has gone up. But we should keep 
in mind that the population has gone 
«p  at such a rate—

Mr. Speaker: That is what he says.
Shrimati Soundaram Ramachan-

'dran: Therefore, we are realising
the importance of building up. (/n - 
terruption).

Mr. Speaker: Those who are born 
today must be illiterate!

Shrimati Soundaram Ramachan-
dran: According to the statement
laid on the Table, you will see that 
the literacy percentage is going up in 
spite of the population increase. 
Perhaps the hon. Member is thinking 
of Maharashtra. In certain States, 
after the reorganisation of States,
backward areas also have been added. 
So, in those States, the literacy per
centage for the whole of the State 
is shown a little less. But I can . 
assure hon. Members that we are very . 
much aware of the illiteracy prob
lem and we shnll do everything, and 
We are asking for special funds also.

Shri Jashvant Mehta: Sir,
question was not understood.

my

Mr. Speaker:
his question.

I have understood

î?rrr j  ft? TTsff *f ^
PnsTTcrr ^ ^  ?r

% ? irfi 5ft ^
^ ^  % f%tr ^

wPTfflT 5rr ^ ?

Mr. Speaker: He ia asking whether 
any steps have been taken to give 
help to those States, where illiteracy 
is the greatest.

3'^^(Ai)LSD-2.

Shrimati Soundaram RamachflB- 
dran: The primary education prt>-
gramme is speeded up with the sp^ 
cial allocation of funds to th o »  
schemes where the primary education 
programme has not been going QB 
satisfactorily, because this also hai n 
bearing on the literacy percentage!, 
not only adult literacy but overall 
literacy. Otherwise, each State 
taking interest in its own way tl> 
speed up the adult education pro
gramme to liquidate adult illiteracy.

Shri P. K. Deo: From the state
ment I find that the States with les» 
than 20 per cent literacy are the Hindis 
speaking States—Bihar, Madhya Pra  ̂
desh, Rajasthan, Uttar Pradesh and 
Himachal Pradesh. May I know why; 
in spite of Hindi being our Rashtra 
Bhasha and in spite of so much being 
spent for the promotion of Hindi, thii 
State of affairs is like this?

Shrimati Soundaram Ramacba^ 
dran: That is because they have nol 
been able to implement the primary 
education programme also as much 
as other States which are a little mor® 
progressive. So the States which 
have been mentioned by the hoa 
Member are being helped in the pri^ 
mary education programme, but the 
adult education programme is taken 
up as a separate subject.

Shrimati Lakshmikanthamma: May
I know whether the Central Govern
ment proposes to allot more funds to 
States which are willing to give fre® 
secondary and collegiate education tD 
girls?

Shrimati Soundaram Ramachan- 
dran: That matter is also known;
it has to be taken up separately.

^  ^  ^  if ^  ?  
^  *Rrr ^ ^
?rT5T I  rrrfV w r̂raff ^

I

Shrimati Sonndaram RamachaB- 
dran: Yes, Sir. Maharashtra hat
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shown the way by the Gram Shikshan 
Samiti; and certain other SLates also 
have shown the way, such as Uttar 
Prade h through “Literacy House” 
and so on. So, we are giving this in- 
formaLion to OLher Stales also, asking, 
them to speed up their literacy pro
gramme. But I am sorry to say that 
it is not going on as fast as it should. 
That is why they are trying to have 
a comprchc?nsive p-an and getting spe
cial funds so that we can help in this 
programme.

Shri Chandrabhan Singh May I
know whether those who become lite
rates under this scheme become illite
rate soon after?

ShrimaM Soundaram Ramachan- 
dran: That is why a plan to follow
up by producing books for the now 
literates is going on, and we are also 
getting some outride help for that 
programme.

Jr ^ it 5!TI?r
I  ^  JiTfy I  I

% rnr If  ̂ PfT
^ “ach one teach one—father to 
daughter, husband to wife and brother 
to sister—,

^  STOT ^  ^  It
^  Xit .

Shrimati Soundaram Ramachan. 
dran: There are figures from which
the hon. Member can see. The adult 
literacy was 9 8 per cent, in 1951 and 
It has gone up to 16 9 per cent in 1961. 
Probably it is going up still. Regard
ing the other suggestions made by the 
hon. Member, it is the State’s job.

^  I  I ^
^  ^ r -jr  TSTTTcff
%rr̂  ^  ?flT ^

Shrimati Soundaram Ramachan. 
dran; It has been already decentra
lised in the sanse that in every block, 
there is a social education organiser 
whose job is to see that the village 
community centres also cater to im
proving the literacy.

Section 87-B of C.P.C.

+
f  Dr. L. M. Singhvi:

 ̂  ̂J Shri Alvares:
^ Bhattacharyya;

Shri Shrce Narayan Das*

Will the Minister of Home Affalrsr 
be pleased to state:

(a) whether his attention has been 
drawn to the observation of the Chief 
Justice of India in the course of a 
judgement on the 6th March, 1964 
regarding Section 87-B of the Civil 
Procedure Code; and

(b) if so, the action proposed to 
be taken in the matter?

The Minister of State in the Minis
try of Home Affairs (ShrL Hathi):
(a) Yes.

(b) Government have taken due 
note of the observations of the 
Supreme Court.

Dr. L. M. Sin^hTl: May I know in 
how many cases such permission to 
proceed against the former princet 
wa3 sought and in how many easel 
permission was given?

Shri Hathl: Perhaps the hon. Mem
ber wants to know the figures from 
1948 till today. I am sorry I would 
not have those figures with me.

Dr. L. M. Singvhi: May I know
whether there are any criteria for 
according permission in such matters 
and if so, what are those criteria?

Shri Hath!: The criteria are gene- 
i*ally oil the lines suggested by the 

Supreme Court
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Jammu and Kashmir
+

p Shri Ilari Vishnu Kamath: 
•746.  ̂ Shri Yashpai Singh:

Shri P. C. Borooah:
Will the Minister of Home Affairs 

be pleased to state:
(a) whether his attention has been 

drawn to the fact that the Chief 
Minister of Jammu and Kashmir has 
expressed himself in favour of full 
integration of that State with the 
re3t of the Indian Union by the re
peal or abrogation of Article 370 of 
the Constitution; and

(b) if so, the steps taken or being 
taken towards that end?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi>:
(a) I have seen reports of the Press 
statement made by Shri G. M. Sadiq.

rb) The matter is under considera
tion.

Shri Hari Vishnu Kamath: After
this recent categorical statement of 
the new Chief Minister of Jammu and 
Kashmir, are there still any elements 
or individuals opposed to the com
plete integration of that State with 
the rest of the Indian Union and if 
the answer be in the negative, has the 
Government asked or do the Govern
ment propose to ask the Chief Minis
ter of Jammu and Kashmir to help 
exoedite the process of integration by 
forwarding the recommendations :of 
the State Assembly, besides the Gov
ernment’s, as required by the proviso 
to clause (3) of article 370, as soon 
as possible

The Minister Without Portfolio 
(Shri La! Bahadur Shastri): Mr.
Sadiq has already made a categorical 
statement in this regard. It would 
not be possible, I think, to take up the 
whole matter concerning article 370 
in this very session. The Assembly
will perhaDs adjourn tomorrow. As
the hon. Member might be aware, 
they are considering two matters.
One is the change of name from Prime 
Minister to Chief Minister and the 
other in regard to the Governor. But

the Bill contains something more 
than the mere change of nomencla
ture and it has been referred to the 
Select Committee. I do not know 
what will happen tomorrow. But 
Mr. Sadiq is very particular that he 
should be able to get through those 
two amendments.

Shri Hari Vishnu Kamath: Is there
any basis for certain Press reports to 
the efTect that the Government is 
actively considering, in consultation 
with ihe Government of Jammu and 
Kashmir the release of Sheikh 
Abdullah, the former Chief Minister 
and if so . . .

Mr. Speaker: That is not connected
with this.

Shri Hari Vishnu Kamath: . . .and
if so, in view of conflicting reports 
about his attitude to this question of 
integration, has the Government tried 
to ascertain . . . (Interruptions),

Mr. Speaker: Order, order. 1
should be given that liberty or discre
tion to decide.

Shri Hari Vishnu Kamath: That is
right. Sir. In view of conflicting 
reports about his attitude to this 
question of integration, have Govern
ment tried to ascertain what his atti
tude to this matter is, so as to com4 
to a wise decision and so as not to 
queer the pitch for integration later 
on?

Mr. Speaker: That is not the ques
tion here.

Shri Hari Vishnu Kamath: How
Sir? This is a question about integra
tion.

Mr. Speaker: Not the release.
Shri Hari Vishna Kamath: Because

there are reports in the Press, somd 
reports to the effect that he opposes 
integration and some others that hd 
favours it, has the Government consi
dered this aspect of the matter and 
tried to ascertain his views?

Mr Speaker: WiU the hon. Minl»-
ter answer it?
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Shri Lai Bahadur Shastri: Does he 
want to know whether any assessment 
hiis been made about . . . .

Mr. Speaker: He wants to know
whether any assessment has been 
made about the views of Sheikh 
Abdullah in respect of integration.

Shri Lai Bahadur Shastri: He is in 
jail. We have not met him, nor have 
we made any assessment.

Shri Inder J. Malhotra: May I know 
whether the Government’s attention 
has been drawn to the recent state
ment by Pakistan’s Foreign Minister 
in which he has stated that after the 
recent debate in the Security Council, 
the Security Council has indicated to 
the Government of India that they 
should not proceed in any way for the 
integration of Jammu and Kashmir?

Shri Lai Bahadur Shastri: The
Security Council has given no such 
indication. Well, the Foreign Minis
ter of Pakistan can say anything he 
likes, but we will pursue our own 
policy.

^  WTTH : w  ip:h\x 
 ̂ ^  ifr tFt-

f  Tr

I  ?

*nTT qid ^  ^
I  '

6hrl AMnl Ghani G«nl; Article 
870 of the Indian Constitution is pro
visional, temporary and special. In 
view of the recent statements of the 
hen. Prime Minister, the hen. Shri 
Chagla, the hon. Shri Shastri and 
Shri Sadiq» the new Prime Minister of 
Jammu and Kashmir . . .

Mr. Speaker: Not such a long ques
tion—already the thne ii over.

A a  Hon. Member: The Question
fiour is over.

Shri Abdul Ghani Goni: The hon.
Minister without Portfolio referred to 
the latest Bill. They have said that 
this article is in the process of ero
sion . . .

Mr. Speaker: Order, order. The
Question Hour is over.

•736.

WRITTEN ANSWERS TO 
QUESTIONS

Vijnan Mandlrs

{
Shri Subodh Hansda: 
Shri M. L. Dwivedi:

Will the Minister of Education be 
pleased to state:

(a) whether the Vijnan Mcindirs 
have proved useful;

(b) if so, how people are utilising 
the services of such Mandirs;

(c) whether new Mandirs are pro
posed to be set up during 1964-65, 
and if so, the number thereof; and

(d) whether these will be attached 
to educational institutes?

The Deputy Minister in the Minis
try of Education (Dr. M. M. Das):
(a) Yes.

(b) The rural people are utilising 
the services of Vijnan Mandirs by 
adopting scientific principles in the 
different spheres of their daily life, 
e.g. Health, Sanitation, Food, Agri
culture etc. These principles are ex
plained to them by demonstration, lec
tures, film shows, organising science 
clubs etc.

(c) With the transfer of the admi
nistrative control of the Vijnan Man
dirs to the respective State Govern
ments, the establishment of new Vij
nan Mandirs will be at the discretion 
of the State Governments, subject to 
availability of funds from the Centre.

(d) When the administrative con
trol of Vijnan Mandirs was transfer
red to the State Governments, it was 
contemplated that separate entity of 
Vijnan Mandirs will continue to be 
maintained.
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•744 {

Explosion in Jammu

Shri Vishwa Nath Pandey. 
Sliri P. C. Borooah:

Will the Minister of Home Aifalrs 
be pleased to state:

(a) whether army exi>erts were 
called to help the police in the in
vestigation of an incident involving an 
explosion near Jammu’s biggest mos
que on the 10th March, 1964; and

(b) if so, in what circimistances and 
the result of the investigations?

The Minister of Home Affain (Shrl 
Nanda): (a) Yes, Sir.

(b) The State authorities consult
ed the Army experts, as usual in such 
cases, to help in deciding the nature 
and quantity of the explosive used, 
etc. Their report in this case shows 
that the explosive used was either 
TNT or plastic and the quantity used 
was about 225 grammes.

Maltreatment of an MJP. is Ambalm 
Jail

■ Shri Nath Pal:
Shri Hari Vishnu Kamath: 

•747. {  Shri Yashpal Singh:
I Shri PralLash Vir Shastri: 
[shri Onkar Lai Berwa:

Will the Minister of Home Ailain 
be pleased to state:

(a) whether a further inquiry has 
been held into the charges of mal
treatment by the Punjab Government 
of Shri Kachhavaiya, Member of Lok 
Sabha;

(b) if so, by whom; and
(c) the findings of the inquiry?

The Minister of State fn the Minis
try of Home Affairs (Shri Hathl):
(a) to (c). The District Magistrate, 
Ambala, has been deputed by the 
Government of Punjab to conduct an 
inquiry in the matter. A report is 
awaited from the State Government. 
The State Government on being re
minded to send the report of the in

quiry have intimated that as the 
Assistant Medical Officer who is one 
of the witnesses, is away from 
Ambala, the inquiry has not yet been 
completed.

Commonwealth Education Confereno* 
in Ottawa

f  Shri Kapur Sliigh:
• 7 4 8 . Shri P. H. Bheel:

Shri Narasimha Reddy:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that the 
third Commonwealth Education Con
ference is to be held in Ottawa in the 
last week of August, 1964;

(b) if so, whether technical edu* 
cation ad scholarships are icheduled 
to be the main topics for discussion 
there; and

(c) the precise advantages India 
expects to drive from these delibera
tions?

The Minister of Education (Shrl 
M. C. Chogla): (a) Yes, Sir.

(b) Tenhnical Education and Com- 
monwelth Scholarship and Fellow
ship Plan are some of the agenda 
items which will be discussed.

(c) Cooperation and mutual 
exchanges between Commonwealth 
countries in educational matters 
which is the aim of the Conference 
are beneficial and necessary as edu
cation is a chief constituent of pro
gress in the intellectual and cultural 
development of a country.

■ Ho To

f5I«TT IT? ^  fit
ftr :

(^ ) TO" ^  I  %

^  ^ P o t t  ;
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f w  t  ;
tfh:

(»t) ^n?iT t  ?

fjHF q f t  («ft Ho V o 0  TmT) :
( ^ )  f 3  I  I

(^ )  ?fVl ( it). m̂RT-
qT: jrqT | i ^
»T7T, ^ ^ 5  Ci^o ^ o -

Inventions of Indian Scientists

r Shri P. C. Borooah:
\  Shri Hari Vishnu Kamath:

Will the Minister of Education be 
pleased to state:

(a) the nature of original discove
ries and inventions made by Indian 
scientists in our National Laborato
ries since the attainment of Indepen
dence; and

(b) the names of the Scientists 
associated with each one of them?

The Minister of Education (Shri
M. C. Chagla)- (a) and (b). Infor
mation is being collected from the 
National Loboratories and this will be 
laid on the Table of the House.

Death Penalty for Treason

•751. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be 
pleased to refer to the reply given 
to Starred Question No. 535 on the 
nth March, 1964 and the Supplemen- 
taries thereon and state:

(a) whether Government propose 
to prescribe at least during the period 
of the Emergency, the death penalty 
for treason, espionage and sabotage;

(b) if 50, when legislation to that 
effect is likely to be introduced; and

(c) a  not, the reasons therefor?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
(a) Although the expressions treason 
and espionage are not used in the 
statute, activities of that nature and 
sabotage are made punishable with 
sentence of death during the period 
of emergency under Section 5 of the 
Defence of India Act, 1962 and Sec
tion 5 of the Indian Official Secrets 
Act, 1923 (as amended by Section 0 
of the Defence of India Act). Sec
tion 121 of the Indian Penal Code 
also provides for death penalty for 
waging Or attempting to wage or 
abetment of waging war against the 
Government of India.

(b) and (c). Do not arise.

Hazratbal Relict Theft case

r Shri Hari Vishnn Kamath: 
•753.-̂ * Shri Bibhuti Mishra:

[  Shri Prakash Vir Shastri:
Will the Minister of Home Affairs 

be pleased to state:

(a) whether a Judge has been ap
pointed to try the accused named in 
the Hazratbal relic theft case;

(b) if so, his name;
(c) whether further investigation 

has been held with a view to tracing 
any other culprits; and

(d) if so, the result thereof?

The Minister of Home Affiairs
(ShriNanda): (a) to (d). These mat
ters are no doubt receiving the atten
tion of the Government of Jammu and 
Kashmir. The question of making 
the services of a Judge available will 
be considered when a request is re
ceived from the State Government

Grants to Universities

1492. Shri Sidheshwar Prasad: Will 
the Minister of Edacation be pleased 
to state:

(a) the cases in which grants were 
sanctioned by the University Grants
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Commission to the Universities con
cerned but matching grants were not 
made available during the Third 
Plan period;

(b) the fate of the schemes sanc
tioned in such cases;

(c) whether the attention of the 
Central Government has been drawn 
on this point of the recommendations 
of the Vice-Chancellors’ Conference 

held in 1962; and
(d) if so, reaction of the Central 

Covernment/University Grants Com
mission thereto?

The Minister of Education (Shri 
M. C. Chagla): (a) and (b). Infor
mation is being collected and will 
l)e laid on the Table of the Lok Sabha 
in due course.

(b) if so, whether it has been done 
and is being foLowed; and

(c) Yes, Sir.
(d) It was suggested to the State 

Governments earlier that they should 
-agree not to draw from the Central 
Government a certain proportion of 
development funds which instead 
should be placed at the disposal of the 
University Grants Commission to en
able them to finance the development 
schemes of all Universities on a hun
dred per cent basis. The reaction of 
the State Governments was generally 
found unfavourable.

It is not at present possible for the 
University Grants Commission to pro
vide hundred per cent assistance as 
recommended by the Vice-Chancel
lors’ Conference without diversion of 
funds from State sector to the Central 
sector.

Model Service Rules for Teachers

1493. Shri Sidheshwar Prasad: Will 
the Minister of Education be pleased 
to state:

(a) whether it is a fact that the 
Vice-Chancellors Conference Held 
in October, 1962 suggested that Model 
Service Rules for the University and 
College Teachers should be drawn 
up by the University Grants Commis
sion;

(c) whether a copy of the Rules 
will be placed on the Table?

The Minister of Education (Shri 
M. C. Chagfla): (a) Yes, Sir.

(b) The question of framing model 
service rules for University and Col
lege Teachers is under the considera
tion of the University Grants Com
mission.

(c) Does not arise.

Legislation on Statistics on Births and 
Deatlis

1494. Shri Hem Raj: Will the Minis
ter of Home AfFairs be pleased to 
refer to the reply given to Unstarred 
Question No. 1366 on the 21st August,
1962 and state:

(a) whether the replies of all ĥe
State Govcr^nments have been receiv
ed regarding legislation on statistics 
on births and deaths; and ‘

(b) when Government propose to 
introduce the legislation?

The Deputy Minister in the Minis
try of Home Affairs (Shrimati 
Chandrasekhar): (a) Yes, Sir.

(b) The draft of the proposed 
legislation is now under preparation 
and it is expected that it would be 
possible to introduce it during the 
current Session of Parliament.

University at Salem

1495. Shri Rajaram: Will the Minis
ter of Education be pleased to state:

(a) whether the University Grants 
Commission has been approached by 
the Government of Madras for finan
cial assistance for establishing a 
University at Salem;

(b) the estimated funds that will 
be required for the University; and

(c) the amount of grant in the ini
tial period to be made available by 
the University Grants Commission for
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the same and when it will be made 
avaUable?

The Minister of Edocation (Shri 
Bf. C. Chagla): (a) No, Sir.

(b) and (c). Do not arise Moreover 
Cbe University Grants Commission 
dpes not provide any financial assis- 
Cance for the establishment of new 
Universities. It can give grants for 
ifpproved development programmes 
CQlly after a University has been es- 
fablished.

Adltoria in Orissal Schools and 
Colleires

1496. Shri RamaclKindra Ulaka:
Will the Minister of Education be 
ipleased to state:

Ca) the amount sanctioned for cons- 
Ccuction of auditoria in various schools 
end colleges in Orissa during 1963-64 
flQ far;

Cb) the details thereof; and
Cc) the amount proposed to be 

tfven to that State during 1964-65 
for the said purpose?

The Deputy Minister in the Minis
try of Education (Shri Bhakt Dar- 
lOian): (a) Rs. 19,000|-

(b) (i) B.J.B. High School, Khurda 
--Es. 9,000|-

(ii) P.M. Academy, Cuttack— 
Rs. 10,0001-

Cc) A balance of Rs. 71,399 re- 
Iftains to be paid in instalments for 
live projects (including the two men
tioned above) sanctioned in Oris3a. 
This will be paid, if and when the 
condition.'? laid down, are satisfied.

Welfare of Denotiflcil Tribes
in Orissa

f497. Shri Ramuchanrtra Ulaka: 
Will the Minister uf Home Affairs
be pleased to siate;

<a) whether any amount was sanc- 
iioned to Orissa for takln;; i p schenies 
for the Wclf-.tre Denoiified Tribes 
during 19(33-84;

0 >) if so, the details thereof; and

(c) whether the amount was fully 
utilised and if not, the reasons 
therefor?

The Deputy Minister in the Minis
try of Home Affairs (Shrimati Chan- 
djraselLhar): (a) Yes.

(b) The scheme-wise break up o f 
the amount allocated to the State 
Government for the year 1963-64 i» 
as given below:—
Scheme (Rs. in lakhs)
p . Amount

1. Prematric stipends .. 0.10
2. Residential schools .. 110
3. Colonisation .. 0.38
4. Agricultural and Indus

trial aids .. 0.23
5. Sinking of wells •• 0.30

^  ‘ T ota l 2.15

(c) The actual expenditure figures 
upto 31st March 1964 will become 
available only by the 30th June, 1964. 
The State Government, however, anti
cipate to spend Rs. 2.03 lakhs during 
the current financial year.

Merit Scholarships In Orissa
1498. Shri Ramachandra Ulaka: Will 

the Minister of Education be pleased 
to state:

(a) the amount of financial assis
tance given to Orissa Government for 
grant of merit scholarships to poor 
students to continue their University 
education during 1963-64 under the' 
National Scholarships Scheme; and

(b) the amount spent out of this 
by the State Government?

The Minister of Education (Shri M.
C. Chagla): (a) Under the National
Scholarships Scheme, a grant of 
Rs. 68,000|- has been made to the 
Orissa State Government for 1963-64. 
The scholarships are paid to the can
didates whose parental income is be
low Rs. 1,000 per month.

(b) Amount likely to be disbursed 
upto 31st March, 1964 is Rs. 62,5201-.
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ConsumpUon of Petroleum Products 
in Orissa

1499. Shri Ramachandra Ulaka: Will 
the Minister of Petroleum and Chemi
cals be pleased to state:

(a) the total consumption of petro
leum and petroleum products in 
Orissa during 1963-64; and

(b) the details thereof?

The Minister of Petroleum and 
Chemicals (Shri Humayun Kabir):
(a) It is estimated that, during 1963
64, the total consumption of petroleum 
and petroleum products, in Orissa, 
will be of the order of 1*28 lakh 
tonnes. '

(b) Details cannot be disclosed in 
view of the restrictions imposed by 
the Defence of India Rules.
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Survey of Border Areas

1501. Shri Hem Raj: Will the
Ministsr of Education be pleased to 
state:

(a) whether the Central Social 
Welfare Board has completed its sur
vey Oi the border areas; and

(b) if so, its conclusions and the 
manner in which they are going to 
be implemented?

The Minister of Education (Shrl
M. C. Chagla): (a) A survey of bor
der areas in N.E.F.A., Kinnaur (Hima
chal Pradesh), Ladakh (Jammu and 
Kashmir) and Spiti and l.ahaul (Pun
jab) has so far been conducted.

(b) The study has revealed that 
the people in these areas have remain
ed isolated from the rest of the coun
try and have not benefitted from the 
normal developmental programmes 
being implemented elsewhere. The 

<3entral Social Welfare Board’s pro
gramme of Welfare Extension Pro

jects, providing medicetl aid, maternity

services, balwadi facilities, social 
education and recreational facilities  ̂
has been extended to these areas.

Age Concessions for D.Ps.

1502. Shri Gulshan: Will the
Minister of Home Affairs be pleased 
to state whether age concessions for 
displaced persons would be available 
for the I.A.S. examinations to be con
ducted during the current year?

The Deputy Minister in the Minis
try of Home Affairs (Shri L. N. 
Mishra): No Sir.

Survey of Gulf of Cambay

1503. Shri Vishram Prasad: Will
the Minister of Petroleum and Chemi
cals be pleased ,to state:

(a) whether the Gulf of Cambay is 
being surveyed for the exploration 
of petroleum gas;

(b) if so, how far the survey has 
been completed; and

(c) how long it will take to com
plete the survey?

The Minister of Petroleum and 
Chemicals (Shri Humayun Kabir;:
(a) and (b). A seismic survey has 
been carried out on some of the snnd 
banks in the Gulf of Cambay, wtiich 
get exposed during the period of Jow 
tides and surveys on the portions 
which remain under water all the 
time have just started.

(c) It is expected that the recon
naissance seismic survey in the Gulf 
of Cambay will have been completed 
by the end of April, 1963.
All India United Schools Org:anisatloB

’ Shri Dhaon*
Shri Bishanchander Seth: 
Shri B. P. Yadava:
Shri Tashpal Slnî h: 
Shrimati Savitrl Nigam:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that All 
India United Schools Organization
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held a Conference in December, 1963 
in Delhi;

(b) if so, the decisions taken in the 
Conference;

(c) whether the Organisation has 
put forward any suggestion to Gov
ernment; and

(d) if so, the reaction of the Gov
ernment thereto?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir. The
13th Annual Conference of the Orga
nization was held in Vigyan Bhawan, 
IJJew Delhi, from 22nd to 25th Decem
ber, 1963.

(b) A copy of the Resolution pass
ed at the Coference is laid on the 
Table of the House. [Placed in Lib
rary, See No. LT-2585/64].

(c) No, Sir.
(d) Does not arise.

Audio-Visual Education Committee
1505. Shri Yashpal Sin^h: Will the 

Minister of Education be pleased to 
state:

(a) whether a meeting of the Audio
Visual Education CommittQe was held 
in Dencmber, 1963 in New Delhi; and

(b) if so, the main decisions taken 
thereat?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir.

(b) Some of the important recom
mendations of the Board are as fol
lows:

(i) Setting up of a Standing Com
mittee of the National Board 
of Audio-Visual Education 
which will go into all the 
problems connected with the 
expansion of Audio-Visual 
Education both at the centre 
as well as in the States so 
that by the end of the 4th 
Plan period, audio-visual faci
lities and trained personnel 
could be made available to 
all educational institutions in 
the country.

!(ii) Setting up of training-cixm- 
production centres at each of 
the foxir Regional Training

Colleges of the National Ins
titute of Education for train
ing teachers in the production 
and use of Audio-Visual Aids 

, and the strengthening of the
existing State Audio-Visual 
centres/units for expanding 
their training and production 
programmes.

(ili) Mass producttion of tihe 
“School Edition of the Study- 
kit” the prototype of which 
has been produced by the 
National Institute of Audio
Visual Education through pri
vate producers and the pre
paration of the ^udy kits 
on their own States by the 
different State A. V. Educa
tion Departments. The State 
Study Kits to be exchanged 
with other States.

(iv) Conducting of short Term 
Training Courses by the 
National Institute of Audio
Visual Education in the pro
duction of low cost visnnl aids 
on the pattern of UNESCO 
workshop condncred 10 the 
Institute during 79-1 r2,

(v) Introduction technical
training courses for traininfj 
teachers in repiiiring and 
maintenance of Audio Visual 
equipment by the National 
Institute of Audio-Visjal 
Education and the State 
audio-visual sections.

(vi) Establishment of V. C<̂ n- 
tres and film Libraries at Uni
versity Levels.

(vii) Bringing of all Audio-Visual 
equipment in line with “Sche
duled Industries” of the In
dustries Development and 
Regulation Act.

(viil) Preparation of pictorial mate
rial to match educational 
broadcasts of A.I.R.

(ix) Conducting of workshop-cum- 
seminar of about a week 
duration for the officers-in- 
charge of Audio-Visual Edu
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cation in all States alon ĵ with 
the holding of All India Exhi
bition of locally produced 
Audio-Visual material every 
year by the National Institute 
of Audio-Visual Education.

Fertilizer Factory near Madras

•1CAA /S h r i Tashpal Singh:
1 5 Q C . S u b o d h  Hansda:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is proposed to set up 
a naphtha-based fertilizer factory 
near Madras city;

(b) if so, by what time the factory 
will go into production; and

(c) the quantity of 
will produce?

fertUizerg it

The Minister of State in the Minis
try of Fetrolenm and Chemicals (Shri 
Alagesan): (a) to (c). The question
of setting up a fertilizer factory in 
Madras during the Fourth Plan period 
Is under consideration.

Oil in Foonch Area

/  Yashpal Singh:
Shri Sham Lai Saraf:

Will the Minister of Fetrolenm and 
Chemicals be pleased to state:

(a) whether the State Government 
of Jammu and Kashmir have ap
proached the Oil and Natural Gas 
Commission to tap oil resources in 
Poonch area; and

(b) if so, the action 
matter?

taken in the

The Minister of Petroleum and 
Chemicals (Shri Humayun Kablr):
(a) and (b). No, Sir, but the Geology 
and Mining Adviser of the Govern
ment of Jammu and Kashmir drew 
the attention of the Commission to an 
occurrence of bituminous limestone in 
Quasba area to the North-east oi 
Poonch. The Commission propose to 
have the occurrence investigated dur
ing the current field season.

Trial of an Alleged Spy
1508. Shri Hari Vishnu Kamath:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No. 449 on the 
23rd January, 1963, regarding the 
arrest of an alleged spy and state:

(a) whether the trial has conclud
ed; and

(b) if so, the result thereof?
The Minister of State in the Minis

try of Home Affairs (Shri Jaisnkhlal 
Hathi): (a) and (b). Investigation
having revealed nothing incriminating 
against the accused, they were dis
charged.

1509.

Fertilizer Factories
/S h r i P. C. Borooah: 
\  Shri Heda:

Will th« Minister of Petroleum and 
Chemicals be pleased to refer to the 
reply given to Unstarred Question 
No. 1860 on the 18th December, 1963 
and state:

(a) whether the planning group on 
fertilizer industry has since finalised 
its proposals for creation of additional 
capacity for the production of fertili
sers during the Fourth Plan period;

(b) if so, the main proposals; and

(c) the targets of production for the 
Fourth Plan in regard to different 
types of fertilisers?

The Minister of State in the Minis
try of Petroleum and Chemicals (Shri 
Alagesan): (a) Not yet.

(b) and (c). Do not arise at this 
stage.

Development of Fertiliser Industry

\  Shri Vishwa Nath Pandey:
Will the Minister of Petroleum and 

Chemicals be pleased to refer to the 
reply given to Starred Question Na
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656 on the 18th December, 1963 and 
state:

(a) whether Government have since 
received ofilL’ial report of the pro- 
<;eedings of the conference;

(b) if so, the main observations 
and recommendations made at the 
conference; and

(c> the action taken in the light of 
those recommendations and observa
tions?

The Minister of State in the Minis
try of Petroleum and Chemicals (Shri 
Alagesan): (a) and (b). Yes, Sir.
A copy of the report is available in 
the Parliament Library.

(c) The report is under study.
Drilling: Rigs

1511
f  Shri Subodh Hansda: 
I Shri S. C. Samanta:

‘ ] Shri Mahes^ar Naik: 
Shri Sudhansu Das:

Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether Government have es
tablished repairing shops for drilling 
rigs;

(b) if so, the number of such shops 
established;

(c) whether rigs are also manufac
tured with indigenous materials; and

(d) when all these units will be 
supplemented or replaced by quality 
rigs manufactured from Heavy Engi
neering Corporation, Ranchi?

The Bfinister of Petroleum and 
Chemicals (Shri Humayun Kabir):
<a) and (b). Yps, Sir. Four Project 
Repair Workshops have been set up 
by Oil and Natural Gas Commission 
at Ankleshwar, Cambay, Ahmedabad 
and Sibsagar. A Central Capital Re
pair Workshop is also being establish
ed at Baroda,

(c) and (d). No, Sir. It is however 
proposed to start in 1965 production of

oil drilling rigs utilising indigenous 
materials at the Heavy Machine Build
ing Plant, Ranchi, but it is not yet 
possible to indicate a date for the total 
replacement of existing rigs.

Sports Village in Delhi
1512. Shri G. Mohanty: Will the

Minister of Education be pleased to 
state:

(a) whether the Committee of the 
All India Council of Sports has secur
ed a suitable plot for establishment 
of a sports village in Delhi; and

(b) if so, the details of the Scheme?
The Deputy Minister of Education 

(Shri Bhakt Darshan): (a) and (b).
A plot of land measuring 110 acres. 
South of Raj ghat, has been allotted 
for a sports village. The Ministry of 
Irrigation and Power have, however, 
asked for the release of a portion of 
this land for being given to the Delhi 
Electric Supply Undertaking. The 
matter is under consideration and, 
pending a decision, no progress in 
working out the details of the project 
has been possible so far.

Criticism of Technical Education
1513. Shri A. N. Vidyalankar: WiU

the Minister of Education be pleased 
to state:

(a) whether he has seen the report 
of a speech made by the Union Minis
ter of Steel, Mines and Heavy Engi
neering at the 37th annual meeting of 
the Institute of Engineers, criticising 
the technical training methods in the 
technical institutions, describing them 
to be out-moded;

(b) whether he also agrees with 
that statement; and

(c) if so, the steps being taken to 
improve the methods and to guide the 
yoimg engineers on proper lines?

The Minister of Education (Sbrl 
M. C. Chagla): (a) to (c). The main 
criticism of the Union Minister of 
Steel, Mines and Heavy Engineering 
was that the syllabi of the degree
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courses in engineering had become 
out of date in certain colleges and 
universities.

The need for continual review of 
curricula and syllabi having regard 
to advances in science and technology 
is fuily recognised. The All India 
Council for Technical Education has 
set up Boards of technical studies in 
difTcrent branches of engineering and 
technology- and these Boards draw up 
mode] syllabi for the guidance of insti
tutions and review them from time to 
time. At the postgraduate level, on the 
recommendations of a Special Com
mittee, the courses are being reorga
nised in various institutions lunc- 
tioning at this level in order to tram 
engineers and technologists with a 
strong scientific foundation. The 
scheme of reorganisation is being Im
plemented with the help of a Board 
of Postgraduate Engineering Educa
tion and Research set up under tne 
All India Council for Technical Edu
cation.

Oil in Ganira Basin Area of U.P.

1514. Shri Vishwa Nath Pa?idcy: 
Will the Minister of Petroleum and 
Chemicals be pleased to state:

(a) whether it is a fact that the 
geological survey had established tne 
possibilities of oil in the Ganga basin 
area of Uttar Pradesh; and

(b) if so, the action taken or pro
posed to be taken in the matter?

The Minister of Petroleum and 
Chemicals (Shri Humayun Kabir):
(a) and (b). Geological survey is 
still in progress and no definite state
ment can be made as yet.
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Union Territories

1517. Shri Rishang Keishinff: Will
the Minister Home AIEairs be
pleased to state:

(a) whether the Union Territories 
where Legislative Assemblies have 
been established are equal in status;

^b) if so, the reason for designat
ing the heads of certain Union Terri
tories as Lt. Governors and that of 
others as Chief Commissioners; and

(c) whether Government will take 
steps to do away with the differences 
in the designation and the status of 
the Heads of the Union Territories?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
(a) to (c). The Legislative Assem
blies in the Union Territories have 
been constituted under the Govern
ment of Union Territories Act, 1963. 
and have the same status in all the 
territories. Article 239 of the Con
stitution empowers the President to 
appoint an Administrator for each 
territory with such designation as 
he may specify. The terms “Lt. 
Governor” and “Chief Commissioner” 
are designations given to the Ad
ministrators. The designations are 
determined in the light of the cir
cumstances of each case. The differ
ence in the designation of the Ad
ministrators does not, however, make 
any difference in the status of the 
Legislative Assemblies of the Union 
Territories. '

Vigrilance Committee In Manipur

1518. Shri Rishang: Keishingr: Will 
the Minister of Home Affairs be 
pleased to state:

(a) whether it is a fact that the 
Union Territory of Manipur con.sti- 
tuted a Vigilance Committee recent
ly with the Chief Commissioner as its 
Chairman; and

(b) if so, how far the committed 
will be valid in view of the directive 
of the Union Government to the 
State including the Union Territories 
to constitute a Vigilance Commission?

The Minister of State in the Minis
try Of Home Affairs: (Shri Haihi):
(a) The information is being collect
ed from the Manipur Administration 
and will be laid on the table of the 
House when available.

(b) No such directive has been 
issued to the Union Territories.

National Theatre in New Delhi

1519. i Shri Maheswar Naik: 
")^Shri Ram Harkh Yadav:

Will the Minister of Education be 
pleased to state:

(a) whether it is a fact that plans 
for the construction of the National 
Theatre opposite the National 
Museum at Central Vista, New Delhi 
are now in an advanced stage and 
the architect in charge of the pro
ject will shortly go to Japan and the. 
U S.A. to study the design and archi
tecture of the theatres in those coun
tries; and

(b) if so, the estimated expendi
ture the project is likely to involve 
and the national objectives the' 
threatre is expected to serve?

The Minister of Education (Shri 
M. C. Cha^la): (a) Yes, Sir, The
National Theatre is, at present, pro
posed to be located roughly opposite 
to the National Archives. The- 
Architect concerned has gone to USA 
on some other assignment, but on 
his way back to India he will visit 
Japan to study theatre designs there.

(b) The estimated cost of the pro
ject is Rs. 50 lakhs. The objective of 
the National Theatre is to develop* 
Drama as an expression of national 
life and culture.
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Qutab Minar
1520. Dr. L. M. Singhvi: Will the 

Minister of Education be pleased to 
•state:

(a) whether he is aware of the 
theory propounded some historians 
that the Qutab Minar was originally 
built in the Third century B.C. by 
Samundra Gupta;

(b) if so, the material on which 
this theory is based; and

(c) whether any efforts have been 
made to make a critical examination 
of this theory and its plausibility?

The Minister of Education (Shri 
M. C. Chagla); (a) Yes, Sir.

(b) The material is conjecturaL
(c) There is no archaeological or 

documentary evidence to support the 
theory.

Stadia
rShri Dinen Bhattacharya:

1521.  ̂ Dr. Ranen Sen;
Dr. Saradish Roy:

Will the Minister of Education be 
pleased to state:

(a) the number of stadia built 
with the Central assistance during 
the Third Plan period so far; and

(b) the conditions governing the 
:grant of such assistance laid down by 
the Central Government?

The Deputy Minister in the Minis
try of Education (Shri Bhakt Dar- 
Shan): (a) 19 Stadia, whose construc
tion was started in the Second Plan 
period, were completed during the 
Third Plan period, and

23 Stadia sanctioned during the 
'Third Plan period are under constnic- 
lion  at present.

(b) Under the Campus Work Pro
jects Scheme, educational institutions 

^ f the standard of Secondary Schools 
.and above, of 3 years standing, and 
.having their own buildings and land

for the project are eligible for grant. 
Central assistance is upto 75 per cent 
of the cost of the project excluding 
the cost of voluntary labour which 
should not be less than 5 per cent of 
the cost of construction, subject to a 
ceiling of Rs. 25,000.

Under the Utility Stadia Scheme, 
grants are sanctioned to State Gov
ernments, State Sports Councils and 
National Sports Federations. The 
Central share is upto 50 per ccnt of 
the cost of ionstruction, subject to a 
ceiling of Rs. 25,000.
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Visit Of Soviet Education Minister

f Shri Ram Harkh Yadav: 
1524. J Shri Baswant:

LShri Vishwa Nath Pandey:

Will the Minister of Education bt
pleased to state:

(a) whether it is a fact that the 
Soviet Education Minister has arriv
ed in Delhi;

(b) whether he was invited by the 
Indian Government;

(c) if so, the objects of his visit; 
and

(d) how far those objects have 
been achieved?

The Minister of Education (Shri 
M. C. Chaffla): (a) Yes, Sir. The 
Soviet Minister of Higher and Specia
lised Secondary Education arrived in 
India on 26th February and left on 
6th March, 1964.

(b) Yes, Sir.
(c) and (d). The main object of 

his visit was to attend the Second 
Convocation and see the progress of 
the Indian Institute of Technology, 
Bombay, which has been established 
with assistance from the U.S.S.R. 
given through UNESCO and on a 
bilateral basis.

Sindhu Resettlement Corporation

f  Shri S. N. Chaturvedi:
\  Shri Vishram Parasad:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the Managing Direc
tor of the Sindhu Resettlement Cor
poration was prosecuted by the
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Special Police Establishment for dis
posing of in the black market elec
tric goods worth several lacs of 
rupees obtained under an import 
licence and intended for use in the 
developmet of Gandhidham;

(b) if so, whether the case ended 
in conviction and whether the sen
tence was enhanced by the High 
Court in appeal; and

(c) whether it is also a fact that 
this Managing Director could elude 
the law for nearly three years on 
medical grounds and never went to 
jail until he obtained pardon from 
the Governor?

The Minister of State in the Minis
try of Home Affairs (Shri Uathi):
(a) and (b). Yes, Sir.

(c) The Managing Director was not 
lodged in a jail but remained as an 
in-patient in St. George Hospital, 
Bombay, till 13-12-1961 when he v/as 
released on parole. He continued to 
be on parole until he was granted 
pardon by the Governor of Bombay 
under article 161 of the Constitution.

Central Government Employees 
Consumer Co-operative Store

/  Shri Himmatsinghji:
\  Shri Yashpal Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that the 
Central Government "Employees Con- . 
sumer Co-operative Slore had issued 
a circular asking the lower-paid staff 
to purchase cycle tyres and tubes 
from them;

(b) if so, whether it is also a fact 
that more than one month has elaps
ed and still no tyre or tube was 
made available to Government ser
vants; and

(c) the reasons therefor?
The Deputy Minister in the Minis

try of Home Affairs (Shrimatl 
Chandrasekhar): (a) A circular was 
issued on the 20th January, 1964. to

the effect that cycle tyres and tube* 
in limited quantities would be avail
able for sale at the Store to the lower- 
paid employees only on a restricted 
basis;

(b) The Stores has been able to 
secure a monthly quota of only 200- 
tyres and 200 tubes. Two consign
ments, which have so far been re
ceived, were sold off immediately.

(c) Does not arise.
Andaman and Nicobar Islands

1527. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs be
pleased to state:

(a) whether he is aware of the fact 
that Andaman and Nicobar Islands 
were renamed as Swaraj and Shaheed 
islands by Netaji Subhas Chandra 
Bose after their liberation from Bri
tish bondage in 1944;

(b) if so, whether Government pro
posed to adopt the change made by 
Netaji; and

(c) if not, the reasons therefor?

The Minister of State in the Min
istry of Home Affairs (Shri Hathi):
(a) The Government have no infor
mation.

(b) an,d (c). The question does not
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Suspension of Shri R. P. Kapur

1529. Shri Kapur Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether an explanation of Shri 
R. P. Kapur, I.C.S. was called for be
fore the Central Government issued 
order placing him under suspension; 
and

(b) if not, whether it amounts to 
violation of the rules governing the 
Government servants?

The Minister of State in the Minis
try of Home Affairs <Shri Hathi):
(a) and (b). No, Sir.

Regional Institute of Technology 
In Hyderabad

1530. Shri Laxmi Dass: Will the
Minister of Education be pleased to 
state:

(a) whether the Andhra Pradesh
Government have requested the Cen
tral Government to set up a Re
gional Institute of Technology in 
Hyderabad; and ^

(b) if so, the action taken in this 
connection?

The Minister of Education (Shri 
M. C. Charla): (a) and (b). A Re
gional Engineering College has al
ready been set up at Warangal and
no request has been received from 
the State Gofvemment for another 
regional institute.
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All India Teachers’ Federation

1532. Shri Harish Chandra Matliur:
Wiir the Minister of Education be 
pleased to state:

(a) whether any representation
from all India Teachers’ Federation 
have been received by Government; 
and

(b) if so, their demands and the 
Government’s reaction thereto?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir. A re
presentation has been received from 
All India Secondary Teachers’ Fede
ration.
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(b) The demands are:—
(i) There should be uniformity 

of standard and pattern of 
secondary education in the 
country.

<ii) There should be uniformity 
of pay scales and service 
conditions of teachers of 
secondary schools in different 
States.

(iii) A reasonable security of ser
vice should be guaranteed to 
teachers on a uniform basis.

(iv) A pension scheme for teachers 
o  ̂ non-Government schools 
should be introduced.

(v) A Secondary Education Grants 
Commission should be set up.

(vi) Teachers’ Constituencies in 
State Legislative Councils 
should be retained.

(vii) Adequate representation of 
teachers’ organisations should 
be given on all national and 
State consultative and ad
visory bodies particularly 
those dealing with educational 
development.

All the demands have been noted.

Training Centre for Adult Blind 

Shri A. V. Raghavan:
\  Shri Pottekkatt:

Will the Minister of Education be 
pleased to state:

(a) whether there is any proposal
to establish a training centre for the
adult blind in the South;

(b) if 90, the place selected for the
purpose; and

Cc) when the centre will be estab
lished?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir.

(b) The place has not yet been
selected.

(c) The Centre is expected to start 
functioning in 1964-65.

Grants to Residential Schools

1 /  Shri A. V. Raghavan:
\  Shri Pottekkatt:

Will the Minister of Education be 
pleased to state:

(a) whether there is any proposal 
to give grants to selected residential 
schools in order to enable them to im
prove th'" " academic and residential 
facilities,

(b) when the scheme will be im
plemented; and

(c) the schools selected ^or this 
purpose and the amount sanctioned 
for this scheme?

The Minister of Education (Shri 
M. C. Chagla): (a) Yes, Sir.

(b) 1964-65.
(c) The following institutions have 

been selected and the estimated grant 
to be given to them during 1964-65 is 
Rs. 4:00 lakhs:—

(i) Bhonsala Military School, 
Nasik (Maharashtra).

(ii) Shri Ramakrishna Vidya- 
shala, Mysore (Mysore State).

(iii) Vidya Bhavan, Udaipur 
(Rajasthan).

(iv) Colvin Taluqdars College, 
Lucknow (Uttar Pradesh),

(v) Ramakrishna Mission Vidya- 
pith. Purulia (West Bengal).

(vi) Ramakrishna Mission Boys’ 
Home, Rahara (West Bengal).

Indian Statistical Service

1535. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased 
to state:

(a) the further progress made in 
the constitution of Indian Statistical 
Servicc; and
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(b) the stage at which the matter 
stands at present?

The Deputy Minister in the Minis
try of Home Affairs (Shrl L. N. 
Mishra): (a) and (b). The Indian
Statistical Service has already been 
constituted and appointments to the 
Service at its initial constitution have 
also been notified in the Gazette .of 
India on the 18th February, 19G4. A 
few more appointments will be noti
fied as soon as certain formalities are 
completed.

Polytechnics for Boys and Girls
1536. Shri Daljit Singh; Will the 

Minister of Education be pleased to 
state:

(a) the number of polytechnics for 
boys and girls, with location of each, 
functioning at the end of December, 
1963 in Punjab;

(b) whether there is any proposal 
to increase this number during 1964
65; and

(c) if so, the details thereof?
The Minister of Educatioa (Shri

M. C. Chagla): (a) At the end of
December, 1963, 17 polytechnics were 
functioning in the Punjab as below.—

1. Punjab Polytechnic, Nilokheri.
2. Government P0I3 technic,

Ambala.
3. Central Polytechnic, Chandi

garh.
4. Government Polytechnic, Jhaj-

jar.
5. Government Polytechnic, Sirsa.
6. Jagat Ram Government Poly

technic, Hoshiarpur.
7. Thapar Polytechnic, Patiala.
8. Guru Nanak Engineering Col

lege, Ludhiana.
9. Mehr Chand Polytechnic, Jul-

lundur
10. Ramgarhia Polytechnic, Phag-

11. S. D. Polytechnic, Baijnath.

12. Vishwakarma Institute of Engi
neering Technology, Ludhiana.

Polytechnic,.13. Chhotu Ram
Rohtak.

14. Vaish Technical
Rohtak.

Institute,,

15. Government Polytechnic, Guru
Tegh Bahadur Garh. (Admis
sions made in Central poly
technic, Chandigarh).

16. Government Polytechnic,
Hamirpur. (Admissions made 
in Jagat Ram Government 
Polytechnic, Hoshiarpur).

17. Government Polytechnic, for
Women, Chandigarh.

(b) and (c). The Third Five Year 
Plan of the State Government pro
vides for the establishment of five 
more polytechnics by the end of the 
plan period. Four of these polytech
nics will be located at Batala, Rewari, 
Amritsar and Faridabad. The loca
tion of the fifth polytechnic has yet 
to be decided.

Fire Accident in Delhi

1537. Shri P. C. Borooah: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that about 
150 families were rendered homeless, 
one person was killed and some others 
injured in a fire accident in Malkaganj 
near Sabzimandi, Delhi on the 10th 
March, 1964;

(b) if so, the cause of the accident; 
and

(c) the Central assistance being 
given to rehabilitate the said families?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
(a) Yes; in all 126 jhuggis Wftpf 
burnt rendering about 500 people 
homeless. One person was killed and 
two other person^ received minor 
bunw.
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(b) The cause of the accident was 
a fire which broke out in a hut which 
was used for manufacturing plastic- 
coated rubber parts for cycle brakes.

(c) There is no question of giving 
any Central assistance. The Commis
sioner, Delhi Municipal Corporation 
sanctioned the following relief mea
sures:—

(i) cash grant of Rs. 251- to each 
affected family;

(ii) a grant of Rs. 1001- to the 
family of the person who was 
deceased;

(iii) arrangements to provide food, 
drinking water and shelter to 
the affected families;

(iv) medical and sanitary facili
ties.

Dass Commission

IC9Q /  Rairhavan;
1538,-^gj^ri Hari Vishnu Kamath:

Will the Minister of Home AHain 
be pleased to state:

(a) whether the Dass Commission
has asked for extension of time to
submit its report; and

(b) if so, whether Government have 
extended the time asked for?

The Minister of State in the Minis
try of Home Affairs (Shri Hathi):
(a) and (b). Considering the pro
gress made so far, the time for mak
ing the report has been extended, in 
consultation with the Commission, 
till 1st June, 1964.
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Dawki Outpost

1540. Shri Hem Barua: Will the
Minister of Home Affairs be pleased 
to state:

(a) whether it is a fact that recently 
the Border Security Force outpost at 
Dawki, Assam was burnt down; and
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(b) if so, whether any enquiry into 

the incident has been conducted so 
far and the findings thereof?

The Minister of Home Affairs (Shri 
Nanda); (a) Yes.

(b) The Commandant of the Bor
der Security Force conducted an en- 
<iuiry into the incident and came to 
the conclusion that it was a case of 
accidental fire.

Civil and Rural Enĝ ineering 
Diploma

i«54i /  Jedhe;
\  Shri D. S. Patil:

Will the Minister of Education be 
pleased to state:

(a) whether the diploma in Civil 
and Rural Engineering awarded by 
the National Council for Rural Higher 
Education has been recognised since
1963 for the purposes of employment 
on permanent basis in Central Ser
vices including the M.E.S. and the 
Railways;

(b) if not, the reasons therefor; 
and

(c) the names of the Central Gov
ernment Departments where the 
above diploma is recognised for em
ployment and the steps taken to get 
employment to the holders of this 
diploma?

The Minister of Education (Shri 
M. C. Chagla): (a) to (c). The Dip
loma in Civil and Rural Engineering 
awarded by the National Council for 
Rural Higher Education has been pro
visionally recognised for purposes of 
employment to subordinate posts and 
services until further orders. The 
recognition covers all the Ministries 
and the Departments of the Central 
Oovemment.

The question of permanent recogni
tion of the Diploma is under the con
sideration of the Board of Assess
ment for Technical and Professional 
Qualifications.

Free Education in Delhi

1542. Shri D. C. Sharma: WUl the
Minister of Education be pleased to 
state:

(a) whether it is proposed to make 
education free upto Class X in Delhi; 
and

(b) if so, the details of the proposal?

The Minister of Education (Shri 
M. C. Chagla): (a) No, Sir.

(b) Does not arise.

12 hrs.

RE. ADJOURNMENT MOTIONS AND
CALLING ATTENTION NOTICES

Mr. Speaker: I have received notices 
of two adjournment motions by Shri 
Hem Barua, Shri S. M. Banerjee and 
Shri Homi Daji and five Calling At
tention Notices by Shri Yashpal Singh, 
Shri Hem Barua, Shri S. M. Banerjee, 
Shrimati Renu Chakravartty, Shri 
Homi Daji, Shrimati Renuka Ray and 
Shri Harish Chandra Mathur, about 
the espionage activities of Pakistan 
Assistant High Commissioner at Shil
long. I have thought over it. My tirst 
impression was that it is not a new 
thing. But the allegation is that the 
provocation has been given by the 
statement of the Home Minister yes
terday. May I know whether the hon. 
Minister can make any statement 
about it?

The Prime Minister and Minister 
External Affairs and Minister of 
Atomic Energy (Shri Jawaharlal 
Nehru): The matter is und’er consi
deration by the External Affairs Minii- 
try.

Shri Surendranath Dwiredy (Ken- 
drapara): The Home Minister has
admitted that the Assistant High Com
missioner there was engaged in espion
age activdties. We want to know 
whether any action has been taken on 
that.
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Shri Jawaharlal Nehru; I am saying 
that this matter is under the considera
tion of the Ministry of External 
Affairs.

Shri Hem Barua (Gauhati): For the 
benefit of the hon. Prime Minister, Sir,
I would like to point out one thing. 
When there was a question here about 
the closing down by Pakistan of the 
Indian office in Rajshahi, in reply to 
a query made by me whether the 
Prime Minister proposed to close down 
the Pakistan Assistant High Com
missioner’s office at Shillong or not, 
the hon. Prime Minister was pleased 
to say; “We are watching their acti
vities and appropriate steps would be 
taken when necessary.” Now, this 
office is engaged in espionage acti
vities. I am only just trying to re
mind the Prime Minister so that he 
might give a fuller reply. I (have been 
trying to draw the attention of the 
Prime Minister and you also, Sir, 
through calling attention notices. Un
fortunately, they have been disallow
ed. Now, the Home Minister has come 
out with a statement in the Congress 
Parliamentary Party meeting, despite 
tlie fact that we have given our 
notices here, and I congratulate him 
for coming out with that statement. 
Now, if you want me. . . .

Mr. Speaker: I have not given him 
time to congratulate the Minister.

Shri Hem Barua: Then I do not
congratulate him. But if you shut us 
down like that . . (Interruptions).

Mr. Speaker: Again, another contro
versy is started.

Shri Hem Barua: . . . .we are de
barred from discharging our duties, 
and this is one of our important duties.

Mr. Speaker: Has he anything to say 
nn this particular subject?

Shri Hem Barua: Therefore, I want 
to know from the Prime Minister point 
blank whether Ihe has forgotten the
assurance that he has given to this 
House long back and whether the
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present activities of this office, as we 
know it, are not suflficient for him to 
take a decision to ask for its closure.

Shri S. M. Banerjee (Kanpur): There 
are two points on which we have tabl
ed this adjournment motion. One is 
the espionage in Shillong by Pakistan 
High Commission, about which a state
ment was made by Shri G. L. Nanda» 
o\u' Home Minister, in a - meeting of 
the Congress Parliamentary Party.

Mr. Speaker: That has been referred 
to already.

Shri S. M. Banerjee: Secondly, the 
Prime Minister has said that the Ex- 
teinal Affairs Ministry is considering 
it; that is to say, the closure of the 
Assistant Pakistan High Commis
sioner’s office. I would like to know 
the decisions that have been taken 
regarding both, first, to check the 
espionage work done by the Assistant 
High Commissioner of Pakistan with 
the help of certain Pakistani spies 
who have infiltrated to Assam and, 
secondly, regarding the closure of this 
particular office at least to put some 
check on such espionage in our 
country.

Mr. Speaker: The Prime Minister has 
said that the matter is under con
sideration. Now the hon. Member 
asks whether he is going to ask for 
the closure of that office.

Shri Tyagfi (Dehra Dun): Since my 
party has been referred to, I would 
like to make one point clear. In the 
parly meeting/ the Home Minister 
never made a statement that he was 
sure or confident that this was being 
done. What he said was that he had 
received such reports. That is all 
what he has said.

Shri S. M. Banerjee: Sir, may I read 
for your information what has appear
ed in the newspaper?

Mr Speaker: No. Shri Tyagi has 
given information as to what ha*̂  
happened.
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Shri Raghunath Singh (Varanasi): Wi. Speaker: Shrimati Renu Chakra-
Four newspapers have given four dilTe- vartiy challenged that yesterday. Now 
rent versions. Shri Nath Pal is challenging tihat.

Shri Hari Vishnu Kamath: He has
not challenged it, Sir. That is not 
correct.

Mr. Speaker: So, it is only a report 
in the press. Now, would the Prime 
Minister like to say anything on this?

Shri Jawaharlal Nehru: No. As I
said, this matter is being fully con
sidered by the External Affairs Mmis- 
try. I cannot go into any further 
details.

Shri Hem Barua: How long would 
you take to finalise your decision?

Shri S. M. Banerjee: What about the 
espionage?

Mr Speaker: That is not for discus
sion now.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): But the emergency is on.

Shri Nath Pai (Rajapur): Sir, on a 
point of order. Mr. Speaker, it is with 
the fullest sense of responsibility that 
I seek your indulgence today and it 
is for my future guidance. Now, the 
Kubjecl you allowed to be mentioned 
in the House is espionage by Pakis
tani agents in India. I am a little 
baflfted to know this, because I do not 
know whether the danger constituted 
to India’s security by Pakistani agents 
operating in Rourkela or Jamshedpur 
is in any way different from that con
stituting to our security by Pakistani 
agents operating in Shillong. I am 
posing this question because we also 
tried to raise the matter on the basis 
of a statement by a very responsible 
man, no less than the ex-Chief Minis
ter of Orissa, who said that Pakistani 
agents are operating in India, parti
cularly in Jamshedpur and Rourkela 
according to Ihis first hand finding, and, 
Sir, you have disallowed it. I am not 
challenging that. I want to know the 
criterion so that I do not take the 
time of the House unnecessarily or 
challenge your authority. So, I may 
be enlightened on the criterion follow
ed in such cases.

Shri Nath Pai: Sir, I am only seek
ing a clarification. Challenging is 
quite different from clarification.

Mr. Speaker: I have said it so many 
times and there is nothing more to 
add to what I have repeated so often.
It is for me at that time to exercise 
my discretion as to what is more im
portant and w<hat is to be mentioned 
here. If some hon. Member has a 
grievance, certainly—I have requested 
every hon. Member—he can comc and 
talk with me. Here I cannot take it 
up and argue with any hon. Member. 
Shrimati Renu Chakravartty.

Shrimati Renu Chakravartty (Bar- 
rackpore): May I know whether sl- 
tention of the Government has been 
drawn...........

Mr. Speaker: No. I had asked her 
to call attention. . . .

Shrimati Renu Chakravartty; 1 also 
was a signatory to that.

Shri S. M. Banerjee: What is your 
riilmg about the adjournment motion?

Mr. Speaker: No adjournment
motion. That is being considered and 
after that consideration, they can give 
further notice of that.

Shri Hari Vishnu Kamath: Has it
been held over?

Shri S. M. Banerjee: Has it been
held over?

Mr. Speaker: No.

Shri S. M. Banerjee: What abou  ̂ the 
caPing-attention notice?

Mr. Speaker: TThey are considering’
it.
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health staff are on duty and cases re
quiring hospitalisation are shifted to 
the District Hospital at Tura.

Sbri Hem Barua: May I submit for 
your enlightenment . . {Interrup
tion). This adjournment motion was 
addressed to the hon. Prime Minister. 
We have addressed some calling-at- 
tenlion notices to the hon. Home Minis
ter so that he might make a state
ment.

Mr. Speaker: They do not arise in 
view of this.

12.11 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Hindu Tribal Refugees from East 
Pakistan

Shiimati Renu Chakravartty cBar- 
rackpore): Sir, I call the atteniior. of 
the Minister of Works, Hou' îng and 
Rehabilitation to the following matter 
of urgent public importance a.id I 
request that he may make a statement 
thereon:—

The hards;hips being suffered by 
Hindu tribal refugees mic^rating 
from East Pakistan, espocial'y due 
lo the outbreak of small-pox and 
other diseases caused by lack of 
arrangements of regular rations, 
treatment, transport etc.

The Minister of Works, Housing and 
Rehabilitation (Shri Mehr Chand 
Kbi^nna): According to information
obtained from the Government of As
sam this morning, the position is that 
3 persons in one of the camps in the 
Garo Hills were found to be suffering 
from small-pox. They had come from 
Pakistan and had brought the infection 
from there. Immediate action was 
tak(m to isolate them and arrange 
proper medical attention for them.

2. Mass inoculation against cholera 
and vaccination against small pox had 
already been completed in all the 
camps in the Garo Hills. MedicM tr- 
ranrements have been made in all 
cam]>p and tho refugees are supplied 
with rations, blankets etc. A sufH- 
dcnt number of doctors and public

Shrimati Renu Chakravartty; Ma> I
know whether it is in the knov/ledge 
of Government that in the interiormost 
parts bordering Mymensingh and 
Baghmara there are no arrangements 
for rations for these thousands of peo
ple who have come there, that people 
—women, children and old p>eople— 
have to walk 32 to 35 miles to Dalu 
on hilly road in the burning heat in 
order to get their rations and that 
there is actually no arrangement for 
treatment or transport from these in
terior places for them to com ';

Shri Mehr Chand Kbanna; The in
formation of the hon. Member, as 
far as I know from my personal visit 
to these camps, is entirely unfounded. 
These camps have been set up over 
quite a large area, right from near the 
border up to Tura. The number of 
camps that I visited was about 12 or
13 then. I wish to say that the Gov
ernment of Assam deserves our con
gratulations and appreciation for the 
nice work that they have done in giv
ing u lief, that is, medical relief, 
I'ations and all those things, to these 
unfortunate people who have been 
driven out of East Pakistan

Shrimati Renu Chakravartty: May I
make a clarification? It is not my in
tention not to congratulate the Gov
ernment of Assam. We want that we 
should try to find out exactly what the 
situation is. I have got letters from 
the people in the areas themselves. It 
is stated that very good arrangements 
have been made by the Christian mis
sionaries and that they are doing ex
cellent work whereas in the case of 
other Tribals these arrangements have 
not been possible. Therefore, without 
casting aspersion on anybody—I do 
not v/ant to do that. . . .

An Hom. Member: That is good.
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Shrimati Rena Chakravartty: That 

fihould not be done. I hope, tne hon. 
Minister will not try to turn this 
<luesiion into that form at all. I want 
that the attention of the Government 
should be drawn to the innermost in- 
terrior parts where there may not be 
such good arrangements, like in Bagh- 
mara. That is why I am specifically 
mentioning this point.

Shri Mehr Chand Khanna: We are 
not making any distinction between 
Hindu refugees and Christian refugees. 
Refugees are all refugees and they 
are a charge on the Government of 
India. We are treating this problem 
as a national problem. Whatever I 
could gather was that these camps 
were all mixed camps. They were 
spread over a long area. They are 
mostly by the side of the roads. These 
camps have been set up where there 
is water available. Now, as the mon
soon season is fast approaching, the 
areas may become inaccessible; so, we 
are arranging to shift these camps to 
higher places, most probably near 
Goalpara. The Christian missionaries 
are giving some help to their own 
people, Christians. To that nobody can 
object. If any other organisation 
would like to go and help other refu
gees, that would be equally welcome.

Shri Daji (Indore): May I know
whether rations and medical help are 
available in each and every camp or 
there is only a general pool from 
which they will have to draw?

Shri Mehr Chand Khanna: Yes, we 
have done our level best in this 
regard.

Shri S. M. Banerjee (Kanpur): May 
I know the scheme to rehabilitate 
these refugees who are now put over 
a scatered area? What is the final 
arrcmgemGnt? Have the State Gov
ernment some plan, or have the Cen
tral Government thought about that? 
May I know also whether a parlia
mentary delegation is likely to be 
sent there to see the arrangements 
made? .

Shri Meiir Chand Khanaa: / g  far 
as the parliamentary deieggtion is
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concerned, I do not think that I have 
anything to do with it. If I as a 
Minister, am informed that some of 
the Members of Parliament would 
like to go there, I shall certainly 
take up the matter with the Govern
ment of Assam.

As far as the rehabilitation aspect is 
concerned, we are very anxious that 
these people should be provided with 
work and not kept idle in the camps, 
but that is going to take a little time, 
for the obvious reason that the areas 
to which they have come are the Garo 
Hills. This area will have to be 
developed. The economy of this area 
will h-ave to be developed, and we 
shall also have to formulate separate 
schemes, like terracing, afforestation 
etc. Action in that regard is being 
taken. I have discussed these schemes 
myself with the Chief Minister of 
Assam and we are taking appropriate 
action in the motter.

Shri Hem Barua (Gauhati): My
humble request to you, Sir, is that you 
also should visit these areas.

Mr. Speaker: Invit’ations are not 
extended inside the House.

12.17 hrs.
RE: CALLING-ATTENTION NOTICE

Mr. Speaker: Yesterday, the hon.
Minister had made a statement and I 
had kept that pending for any ques
tions or clarifications that might be 
needed. Would the hon. Minister be 
able to give those clarificationi at 5 
P.M. today?

The Minister of Works, Housinî  and 
Rehabilitation (Shri Mehr Chand
Khanna): Yes.

Mr. Speaker: So, the hon. Mem
bers roncerned may kindly remain 
hero in the House at 5 p.m .

Shri IJ. M. Trivedi: (Mandsaur): We 
had tabled some calling-attention 
notices about the Jammu explosion.
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Mr. Speaker: It cannot be asked
here.

Shri Hari Vishnu Kamath
(Hoshang-abad); That means that the 
business of the House will be inter
rupted at 5 P.M.?

Mr. Speaker: Yes.
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1218 hrs.

PAPER LAID ON THE TABLE

Government’s Decisions on Report 
OF Ad Hoc Committee of Tourism

The Minister of Shipping in the 
Ministry of Transport (Shri Raj 
Bahadur): I beg to lay on the Table 
a copy of Ministry of Transport Reso
lution No. 6-AHC(2)!63 dated the 13th 
March, 1964. containing Government’? 
decisions on the Report of the Ad Hoc 
Committee on Tourism. {Placed in 
Library, See No. LT-2581|64].

12:18i hrs.

PUBLIC ACCOUNTS COMMITTEE 
Twenty- third Re3*ort

S:iri Tyagi (Dehra Dun).; I beg to 
present the Twenty-third Report of 
the Public Accounts Cammittee on 
Audit Report (Commercial), 1963.

12.183 hrs.

CONSTITUTION (SEVENTEENTH 
AMENDMENT) BILL

Report of Joint Committee

Shri Krishnamoorthj Rao'
(Shimoga): I beg to present the
Report of the Joint Comhiittee on 
the Bill further to amend the Con
stitution of India.

Evidence given before Joint Com 
mittee

Shri Krishnamoorthy Rao: I beg to
lay on the Table a copy of the evi
dence given before the Joint Com
mittee on the Bill further to amend 
the Constitution of India,

12.19 hrs.

ARMED FORCES (SPECIAL 
POWERS) CONTINUANCE BILL*

The Minister of State in the Minis
try of External Affairs (Shrimati 
Lakshmi Menon): I beg to move for 
leave to introduce a Bill to continue 
the Armed Forces (Special Powers) 
Regulation, 1958, for a further period.

12.18  ̂ hrs,

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Thirty- eighth Report

Shri Krishnamoorthy Rao
(Shimoga): I beg to present the
Thirty-eighth Report of the Committee 
on Private Members’ Bills and 
Resolutions.

Mr. Speaker: The question is:

“That leave be granted to intro- 
due a Bill to continue the Armed 
Forces (Special Powers) Regula
tion, 1958, for a further period".

The motion was adopted

Shrimati Lakshmi MenOn: I intrO' 
duce the Bill.

•Published in Gazette of India, Ex traordinary-^Part BT Section 2, dated 
25-3-64.
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-DEMANDS FOR GRANTS—contd.
Ministry of Law—contd.

Mr. Speaker: The House will now 
take up further discussion and voting 
on the Demands for Grants under the 
‘Control of the Ministry of Law.

Shri S. M. Banerjee may now 
continue his speech.

Shri S. M. Banerjee (Ranpur): 
Yesterday, I was speaking on the 
question of the separation of th® 
judiciary from the executive, and I 
had given ccrtain instances to show 
how the magistracy was handicapped 
because their confidenti'al reports 
were written by the additional district 
magistrates. I would like to know 
from the hon. Minister what concrete 
steps have been taken to see that this 
particul-ar scheme which has been 
hailed by all sections of this House 
and also outside is implement^^d in all 
the States in all seriousness and 
speed.

Then Dr. Ram M’anohar Lohia sa id  
something about the condition in 
courts. I would like to invite the 
attention of the Liivv Misister to the 
corruption that is rampant in lower 
courts. I do not impute 'any motive 
to the judges or the judiciary. But 
the way in which the straff of tĥ  ̂
courts function, it is impossible for 
anyone to go and get justice. Even 
for adjournment to a particular date, 
he has to pay something to some 
clerk or to some peon or to somebody 
else. This has earned a bad name. It 
is called in UP
Naturally you can im.agine the 
amount of frustration caused to a 
common man who ha.s nothing to pay 
who is denied justice only for this 
reason.

An hon. Member: This relates to
the Home Ministry.

Shri S. M. Banerjee: The Cabinet
functions on the basis of collective

Demands 
for Grants 

responsibility. This could very well 
be passed on to the Home Minister.

Mr. SpeaHer: We are dealing with
the Demands of a particular Ministry. 
Replies can be given only to those 
points pertaining to that Ministry.

Shri S. M. Banerjee: All right.

I come to the question of simpli
fication of election law. Shri Daji and 
other Members have stated how elec
tion in this country has become ex
pensive. It is very difficult for repre
sentatives of the people to contest 
elections unless they have the re
sources. The return may be filed for 
Rs. 11,000, Rs. 12,000 or Rs. 13,000. 
But what is the actu*al position? In 
some elections, people have to spend, 
and have spent, Rs. 2, 3 lakhs. So 
naturally they have'to take money 
from big business houses and big 
capitalists, with the result that when 
elected to the House of the People, 
they have to translate the policies of 
those tycoons into action. They are 
almost gagged. T h e y  cannot say the 
truth. There are subtle ways is which 
it is done. In that way, it will be a 
mockery of democracy in this country, 
if democracy can thrive in this 
country only on this basis that those 
clected have to act according to those 
who want a certain policy to be 
sabotaged or changed at their 
instance.

What is hnppening in the country 
during the elections? I would request 
that either the Chief Election Com
missioner or, better still, the hon. 
Law Minister, should call a confe
rence of political parties and prog
ressive Independents and find out 
some ways to reduce election expenses. 
Otherwise, democracy will be so ex
pensive in this country that those 
people who have no money but have 
a good heart which bleeds for the 
common people will not be able to 
contest elections. So I request the 
hon. Minister to do something in this 
regard.

Moved with recommendation of the President.
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Another point was referred to here. 

We were discussing the implemen
tation or application of the Def
ence of India Rules and they 
the way in which some members 
have been arrested. When the 
whole question was referred to the 
Supreme Court, I remember—though 
it was in a minority judgment—even 
some of the hon. Judges of the Couvt 
termed this to be a lawless law. I 
am told because there was a question 
of paying d*amages if they are releas
ed or if it was declared ultra vires or 
if some lacuna was found, the Law 
Ministry is trying to bring in an 
amendment to the Constitution. After 
Qll, the Constitution has a sanctity. 
We all swear by it. In our country, 
the Constitutiun is sovereign, not this 
House even. When this House itself 
is a creature of the Constitution, can 
We possibly amend it only to suit the 
convenience of the ruling party? 
What is the idea behind it? Simply 
some people have been, according 
to me, indiscriminately or illegally 
detained, to cover up their mistakes 
or the lawless law, they want to 
amend the Constitution. It will be 
most unfortunate if this is done.

Mr. Speaker: The l-aw is made ty
this Parliament itself. No Member 
should call it a lawless law.

Shri S. M. Banerjee: I am not
calling it, it was chilled by the High 
Court Judges.

Mr. Speaker: Lawless law?

Shri S. M. Banerjee: I speak sub
ject to correction, but it was describ
ed so.

Mr. Speaker: The Judges of the
High Court or the Supreme Court 
would not call a law a lawless law.

Shri S. M. Banerjee: They say it
is ultra vires, illegal.

Mr. Speaker: Ultra vires it is their 
job to say. It is only here, inside this

House, that the Members have this 
privilege of calling a law lawless law.

Shri S. M. Banerjee: I am only 
saying what the common people say 
about it, because I represent the com
mon people.

If the Constitution is amended 
cover it up, I will definitely feel that 
it is a mockery of democracy.

Yesterday, we mentioned something 
about the constitutional crisis in U.P. 
I am not going into the merits of the 
case. I am simply reading out certain 
things which have come out in the 
newspapers, which I am entitled to 
read, where the Centre has been 
brought in. It says:

“Plea to seek President’s Inter
vention. Move Fails in U.P. 
Assembly.

“An unsuccessful move was 
made today in the Vidhan Sabha 
to persuade the House to s?ek the 
President’s intervention in the dis
pute between the legislature and 
the judiciary.

“The move was made by Mr. 
Sharda Bhakt Singh (JS) and 
had the support of Mr. Charan 
Singh, Agriculture Minister.”

You can imagine how deep it has 
gone. Here is an Opposition Mem
ber, belonging to the Jana Sang^, 
moving a resolution that the Presi
dent should be requested to intervene 
in the matter to end this constitu
tional crisis.

Shri Sfinhasan Singh (Gorakhpur): 
On a point of order. Any proceeding 
of the Assembly cannot be discussed 
here in one form or another.

■sft rm  (?TTr^^ ) :
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' Mr. Speaker: We are not discus
sing whether it is good or bad. It is 
only a fact he is mentioning.

Shri S. M. Banerjee: I am only
reading from the newspaper, I can 
show it to him. I am not comment
ing. It has mentioned the President. 
The President is not the monopoly of 
the U.P. Government. He is Rash- 
trapati for all. The question is whe
ther Central intervention is neces
sary. Here is a State Minister who 
supportnd that resolution of a Jana 
Sangh leader. Generally, the Cong
ress does not see eye to eye with 
the Jana Sangh, but there was some
thing in the resolution which was 
suported by Shri Charan Singh, the 
Minister of Agriculture in U.P.

It has also come out in the news
papers that our Minister without 
Portfolio, Shri Lai Bahadur Shastri, 
conferred with the Attorney-General, 
Shri Viswanathan, the Secretary of 
the Home Minister, and the Law 
Minister. I would like to know whnt 
the decision is, whether the Centre 
is going to intervene or not to end this 
constitutional crisis in U.P.

I represent U.P. I come from a place 
called Kanpur. If this fight goes on 
between the judiciary and the legis
lature, between the house of justice 
and the house of the people, I do not 
know what is going to happen to tlhe 
people. Let the people of U.P. not 
be crushed or sandwiched in this 
fight between the judiciary and the 
people’s representatives. It will be 
wrong. Let us remember, let the 
U.P. Government and the U.P. 
Assembly Members also remember, 
that the Constitution is supreme. 
The country, the Constitution and the 
poll—these are the three bases on 
which Vv̂e .stand. The country comes 
first, then the Constitution was fram
ed, and the framers of the Constitu
tion envisaged that after all demo
cracy should function in the country- 
And you, as the custodian of demo
cracy, have very correctly said that 
there is a constitutional crisis. The 
crisis has to be solved. It does not

matter if the U.P. Assembly or 
Government do not like it, there 
should be Central intervention.

Dr. M. S. Aney (Nagpur)': Sir, I 
have tabled three cut motions in my 
name: one for the need to appoint 
enquiry committee on Mohamedan 
Law, second, to point oin the need for 
expeditious disposal of election dis
putes and third, to pomt out the need 
to accelerate the work of Law Com
mission by publication of translation 
of laws in Hindi and in regional 
languages.

The hon. Members of the House 
know that a Law Commission was ap
pointed and one of its recommenda
tions was that there were matters with 
regard to Hindu Law and Muslim Law 
which required to be enquired into. 
Consequent upon this r^ommenda- 
tion there was the Hindu Religious 
Endowment Commission’s report and 
certain laws have been brought for
ward. In the last year’s Budget there 
was a provision of Rs. 1,59,600 to con
stitute an enquiry committee on Mus
lim Law but in the revised estimates 
or this year’s budget estimates, there 
is absolutely no such provision. I want 
to know whether this enquiry is go
ing to be abandoned altogether and 
if so, what are the reasons, Have they 
abandoned on account of this Emerg
ency? I do not know the reasons. 
Having read about Mohamaden Law 
a little bit, I feel that it is a very  ̂
cojnplicated thing and every effort ~ 
should be made to rationalise it and 
introduce certain progressive rules in 
its interpretation as they have done 
in the case of Hindu religious endow
ments. I want to know from the hon. 
Minister whether this matter is kept 
in suspense as a matter of economy on 
account of Emergency. What is the 
reason, I do not know. There is the 
general reluctance of introducing com
mon social legislation applicable to 
Hindus and Muslims alike. Care is 
taken to see that the laws about Hin
dus will not apply to Muslims. One- 
of the real things that needs to be 
done for closer integration is to try
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and extend the scope of common 
legislation as far as possible. From 
that point of view also, my point is 
important.

My second point is about expediti
ous disposal of election disputes. Many 
hon. Members who have preceded me 
have spoken about this. If for half 
the period of this Parliament, elec
tion petitions could not l>e disposed 
of, it does not speak very well. Some 
measure should be devised by the hon. 
Law Minister ’n ■ isultation with the 
Law Commission to remedy this situa
tion. If election disputes are kept 
hanging for the whole period of the 
life cf a Parliament, they become 
simply a source of harassment, 
unnecessary waste of time and extra
vagant expenditure.

I now come to my last point. The 
Law Commission are doing very good 
work by taking up the work of trans
lating the important laws in Hindi. 
Laws which are frequently used in 
courts should be taken up first nnd 
translated in Hindi and other regional 
languages also as the States are per
mitted to make use of their vernacu
lars in the courts and in schools also. 
If this work is simultaneously done, it 
csn be dono expeditiously and the 
solution of the question of the
national language will also be
j t̂hereby considerabl,y facilitated;
it will create friendliness and 
avoid bitterness among people. The 
main thing should be to s^e that these 
languages are properly developed. 
This is one of ttie essential things 
which the Law Commission have to 
do. The Constitution lays down that 
Hindi shall be the national language 
but it also casts a duty to make that 
language a fit vehicle for expression 
of further development of progressive 
thought. From that point of 
view also, if the translation of 
these big and important laws in 
Hindi and regional languages is 
taken up, I feel a very important 
step would have been taken so that 
by the time in 1965 was shall be able 
to show some real progress in Hindi

and other languages. People will not 
be so hopeless as Hindi language will 
find its proper place.

I have not moved these cut motions 
Law Commission are doing very goor̂  
work by taking up the work of trans- 
bring them to the notice of the hon. 
Minister. There is one more point. 
Many hon. Members referred to the 
importance of the rule of law in a 
democracy. There should be due 
regard for the. rule of law. Nobody 
could take exception to that state
ment. This House makes the laws 
and rules. If the hon. Members of 
this House will show proper regard 
to the procedures, rules and laws 
which guide hon. Members in making 
laws of the nation, then I am sure 
we will set a better example to the 
whole of India. People fight outside 
among themselves. That is not the 
rule of law. Similarly, when legisla
tion is being discussed in this House, 
there is no quorum; the bei] is rung 
not once or twice but even thrice or 
more time in a day. Legislatures 
make laws so that people may obey 
them in the whole country. If they 
themselves, the legislators, show scant 
regard for the laws, it is not possible 
to get proper response from the people 
to the appeal to observe rule of law 
by which we want the democracy in 
this country to be firm and strong. 
From this point of view my request 
is not so much to the Law Mmister 
but to the whole body of Members of 
Parliament whose responsibilitv it is 
to keep quorum. That is the consti
tutional responsibility to which every
one has taken a pl('dge. The Mem
bers on the Government benches 
should Tiot always point cut In the 
Members of the Opposition whenever 
there is a question of the quorum. 
They should see that there is quorum. 
It is the duty of the Government, and 
the Government is the Govei’nn\ent 
of India, whether we like it or not. 
We have all to see that the work of 
the Gbvernment is properly done and 
Parliament work is properly carried
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on. Therefore, my earnest request is 
that there should be some arrangement 
among themselves to see that there 
should not be any necessity for tJie 
Speaker to adjourn the House for want 

•of quorum.

The Minister of Law (Shri A. K.
Sen): Mr. Speaker, Sir, I am deeply 
obliged to all hon. Members who have 
taken part in the debate, from d ije - 
rent sections of the House and have 
taken pains to throw valuable and 
helpful light on the urgent problems 
relating io  the entire legal system 
■of the country. I do not mind, if in 
doing so, they have forgotten o»n occa
sion the strict limits set down for the 
Ministry of Law. Many of the matters 
to which reference has been made do 
not really appertain to our Ministry 
at all, for instance, labour courts, the 
separation of the executive from the 
judiciary which is a matter for the 
Home Ministry, and various other 
matters which I shall mention while 
1  deal with the points one ty  one.

But certain fundamental questions 
that have been raised, whether they 
app>ertain strictly to the Ministry of 
Law or not, have to be answered on 
"behalf of the Government. The most 
important thing on which stress has 
'been laid, and ^  I say so, rightly 
laid, by various Members including 
Dr. Aney and Shri Nath Pai and 
others, is the question of the rule of 
law.

Shri Hari Vishnu Kamath (Hoshan- 
gabad): Shri N^th Pai did not parti
cipate in this debate.

Shri A. K. Sen: I am sorry. It 
'was Shri Daji. I am obliged to Shri 
Kamath for correcting me, which he 
frequently does.

Shri Hart Vishnu Kamath: In your 
®wn interest.

Shri A. K. Sen: For mutual inte- 
Tests, if I may say so. On the question 
•of rule of law, I think I am at one, 
i«j\d the whole House is at one in our 
eagerness to maintain what we call

2658 (A i)L .S .D -4

the rule of law, though our ideas 
about what is the rule of law are 
not always constant and are not 
always the same. For instance Shri 
Daji said that in maintaining the rule 
of law the courts have to observe the 
social concept. Speaking as a lawyer, 
it is difficult for me to subsciibo to 
tiiat very dangerous doctrir.e. If 
courts have to interpret law according 
to what is called the social concept, 
then there will be an end to the rule 
of law. That is my own concept of 
the rule of law. The courts have no 
concept of law except what written 
in the law. They have only to unfold 
the written words of the law for the 
good of the public. That is their 
function. It is not the function of 
the courts, as we have learnt, to 
interpret the law outside the worJs 
used and to introduce any concept, 
v.'hether it appeals to them or to 
others.

Shri P. K. Deo (Kalahandi): I do 
not want to interrupt the hon. Law 
Minister, but I would like tc draw the 
attention of the hon. Law Minister 
to a statement of the Chief Jiir̂ tice of 
the Supreme Court to the elTect that 
individual liberty has to be curtailed 
£nd fundamental rights have to be 
curtailed for the sake of social justice 
which is quite undefined in the Cons
titution.

Shri A. K. Sen: I have read that 
speech myself in the papers. i do not 
think the learned Chief Justice ever 
laid down the rule that in interpret
ing the law they have to deviate from 
the written words of the law. "What 
he said is that in formulating our laws 
we have to take account of the 
requirements of social justice. There, 
we are at one. In fact, he was only 
speaking from what the Const!'u'ion 
has prescribed for us, namely, the 
directive principles of the Constitu
tion: that our law-miking must be
underlined always with the necessity 
of bringing about social justice, but 
that is a different matter. The courts, 
in interpreting law and applying the 
law, only know of one thing: and that
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is, to apply and to explain and to 
interpret the law as expressed by the 
words employed by the legislature. 
That is their only function.

Shri Daji, in saying that they must 
apply the social concept, was, in my 
submission, really doing something 
completely violative of the require
ments of ths rule of law. If he did 
so, what is social concept for him may 
not be the same for some other party 
and niay ^^t be the same for others, 
and social concept varies from Judge 
to judge, so that we shall be thrown 
back to the olden days when the law 
of equity was determined by the 
length of the Chancellor’s foot There
fore, through centuries of experience 
which has served us well and served 
other countries well, we have accept
ed this principle^ the principle which 
runs as a golden thread throughout 
the web of our Constitutional and 
legal fabric, and that is, that the 
judge only applies the law as it is 
expressed by the law-making autho
rity in a democracy, by the Parlia
ment and the legislatures. And when 
the judges forget to do that they land 
themselves in difficulties.

I hrcl to co’nmcnt up'-n
On a previous occasion, when we were 
amending the '"institution, making it 
clear that the r^resident has thp power 
to determine, in case of dispute, tne 
age of retirement of a judge of a high 
court, instead of leaving it to the 
vagaries of the courts of law to be 
decided by an individual application 
or suit. When same judgments were 
read on the floor of the House in 
which it appeared that the-Bill, as it 
was then, discussed in the Select Com
mittee itself, was discu''sed by the 
learned judges,—I did not want to say 
whether they were right or wrong,— 
but  ̂ t-hat it was not proper
for courts to discusq the merits of a 
law, of a Bill, which is under con
sideration of the Select Committee: 
because as it is well known, it is one 
of the privileges of Parliament that 
whon a matter is before the Select

Committee, the discussion on the me
rits outside must never be allowed. 
This principle is based on sound com
mon sense; as We do not discuss the 
merits of a matter which is sub judice 
in a court of law so as to enable the 
judge to bear a dispassionate mind on 
the issues involved, so also, in order 
to allow and enable the Members o f  
the Select Committee to bring to Ijear 
a dispassionate and objective judg
ment on the issues involved in the 
pending Bill, discussion on the merits 
are not allowed, and that discussion 
which is not allow’cd to the common 
men cannot also be allowed to the 
coxirts or to others.

There were criticisms in some quar
ters, and I think one or two Bar 
Associations passed resloutionc say-rig 
that my remarks were unfortunate 
when I said that some judges took a 
lon'  ̂ view of Iheir role, meaning a 
fe tch e d  view of their role. For
tunately, when the matter went up 
to the Supreme Court, the Supreme 
Court themselves said that it was not 
proper for the judges to have discus
sed the merits of a Bill then pending 
before the Select Committee. I think 
Shri Banerjee, or one of his collea
gues possibly, read out extracts from 
that judgment on that occasion, i am 
very glad to say that the Supreme 
Court laid down a very soun^ prin
ciple. If that principle is followed in 
a Constitution which divides autho
rity between different organs of Gov
ernment as our!5, where the supreme 
authority is vested not in one body 
bait hi different organs like the legis
lature, the executive and the judiciary, 
We call It a system of limited Gov
ernment; that means, a Government 
limited by the constitutional frame 
work, so that no organ can over-step 
the limits set for it by the Constitu
tion itself. If one tries to do so and 
to encroach upon the domain of the 
other, conflict is bound to result. It 
is, therefore, of the utmost importance 
that these organs keep to their awn
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■pheres and do not seek to encroach 
upon others* domains, which are 
reserved for others. If they do, then 
the highest court entrusted with the 
task of maintaining the limits of cons
titutional government will prescribe 
again the limits which may never be 
transgressed. This is the principle of 
law, of constitutional propriety and 
constitutional prescription.

1 say this because, while referring 
to the problem of rule of law, the 
unfortunate incidents, which we ali 
regret  ̂ in a neighbouring State, had 
been referred to by more than one 
speaker, I think including the last, Dr. 
Aney. As I said yesterday, we need 
not go into the merits of that question. 
That would not be proper  ̂ because we 
do not know how and when and in 
what manner that unifortunate con
flict IS going to be resolved. But that; 
conflict highlights one important con
stitutional problem, which I had been 
referring to and that is that all or
gans of the Government, including the 
judiciary, must never try to work or 
function in such a manner that they 
encroach, even though they may not 
do it deliberately, upon the field ro- 
s:'rvo(i for .snmobody f'lse. It is only 
by this exercise of this caution and 

j restraint by Parliament, by our courts 
‘ and by the Government that we shall 

all succeed in preserving the delicate 
balance, which must necessarily be 
preserved in working a limited Gov
ernment which maintains that autho
rity is not to be centred in one hand 
only, but has to be divided into 
several hands. The moment the 
authority is divided, balance has to 
be struck and maintained. That 
balance is always disturbed when 
those who hold the balance fai] to 
exercise the necessary caution or res
traint. This I address not merely to 
ourselves, because we are jealous of 
our paramount right, within our ox̂ ”n 
sphere—the supremacy of Parliament 
in its own sphere—but  ̂ also address 
it humbly, if I may say so, through 
you to our Judges, to our courts, who 
have to discharge this most important

and sacred task of maintaining our 
Constitution, and seeing that justice 
is done between man and man, and 
that no man is deprived of his right 
without proper authority and that no 
authority is interfered in the exercise 
of its lawful functions. Therefore, I 
hope that though this incident in our 
neighbouring State has been rather 
unfortunate, it will possibly make u? 
all more cautious and more restrained 
in the use of our undoubted rights 
and powers.

Shri S. M. Banerjec: What is the 
advice of the Attorney General, to 
whom the matter was referred?

Shri A. K. Sen: The advice no
doubt, when it comes and when Gov
ernment acts on such advice, what-, 
ever may be the decision, w'll be com
municated to the House at the earliest 
possible opportunity and the hon. 
Member need not at all be worried 
about the fact that the Government 
will not communicate its decision to 
the House.

Siiri S. M. Banerjee: The whole
State is on fire.

Shri A. K.- Sen: If there is fire, one 
does not Put it down just by words, 
but by proper methods. This is all I 
have to say about the rule of law. 
While I say so, I am extrcm^ l̂y proud 
again to say that our judicial system, 
our system of law, our court: ,̂ cur 
judges and those who maintain the 
courts, have set a tradition of which 
r.'l of nnd in oonipnri-
son with other judicial systems of the 
world, we have nothing to bo ashamed 
of. More thnn onr'c, peaple 1nn>'n«d 
in law, well-versied in the aflfairs of 
court.<̂  in othe"' courts, have come 
here and admired the way in which 
our courts function foarle.ssly r.nd 
indenenden+ly, have admired the way 
in which our laWs are framed within 
the limits of law—when I say law,
I mean the limits of constitutional law 
—and the marv’-ellous way in which 
they dispense justice, and how even 
the hi.crheŝ  in ĥe Government obey
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the dictates of law, without trying to 
subvert the system.

The difficulties that have occurred, 
particularly the difficulties relating to 
expedition and the cost involved 
in litigation, are no doubt diffi
culties which we have to take 
note of and to surmount. But never
theless, they do not make the system 
which is essentially a sound one any 
the worse. With regard to those diffi
culties, I shall certainly try to say 
what I have to say, though the matter 
does not rest with the Central Gov
ernment entirely, because as hon. 
Members will see, administration of 
Justice is an exclusively State subject 
under the Constitution—it is Item 3 
in Liiat II. Therefore, all that we can 
do is to render such assistance as we 
are capable of and to put into action 
a common programme for all the 
States relating to administration of 
justice by consultation and coordina
tion of activities, as we try to do 
from time to time by periodical meet
ings of Law Ministers.

Let me first deal with these two 
matters, namely, the cost involved in 
our litigation and secondly the delay 
involved. Compared to other coun
tries, the cost possibly would not be 
too great, but compared to the pur
chasing power of the income of our 
common man, the costs, I have no 
hesitation in saying, are undoubtedly 
heavy for the common man. The sys
tem is such, the charging of fees by 
lawyers is such—and the absence of 
a system of free legal aid to the poor 
makes it much worse—that the com
mon man frequently goes back, as has 
been rightly said by one of the hon. 
Members, from thL* portals of justice 
empty-handed. There can be no more 
severe condemnation of a system of 
justice than that a poor man has to go 
back without getting the fruits of 
justice simply because he has no 
money to pay for justice. In other 
countries where litigation î  very ex
pensive, rke England, where you have 
the dual system of attorneys and bar- 
ristersi and it is much more expensive

than ill this country, this great evil 
has been remedied by the formulation 
and by the functioning of an admir
able system of legal aid to the poor, 
so that today the litigant public and 
the bar have both prospered and bene
fited by this system. There is hardly 
any unemployed lawyer in England 
today, thanks to the system of legal 
aid to the poor, and there is no poor 
litigant in England today who cannot 
get justice simply because he has not 
got the means to pay for it.

15 hrs.

Hon. Members will, therefore, re
call—it is quite true and I acknow
ledge it with a deep sense of shame— 
that I had referred to it year after year 
ever since 1957 when I took charge 
of this Ministry and initiated the 
first enterprise for bringing about a 
proper and scientific system of legal 
aid for the poor. We did work out a 
scheme and set up a committee. That 
scheme was circulated to the different 
States and in 1960 when the Law 
Ministers met we placed it before 
them. But, unfortunately, it appe£U*ed 
that the States were not prepared to 
bear the cost of the scheme. In fact, 
the actual volume of expenses were 
not even worked out. They can never 
be worked out unless they are put 
into action. This scheme was formu
lated by studying other schemes in 
advanced countries lilie England 
where this scheme has worked very 
well. The scheme was applied par
tially and fairly successfully in the 
State af Kernla, nnd in sn far as it b:is 
been applied it has worked very well. 
The whole scheme, i must say with a 
sense of shame, has foundered ?»nd 
has made no progress sin\ply because 
we have not the money. I have not 
been able to persuade the Central 
Government to find the ent’re money 
nor have I been able to influence the 
States to agree upon footing the en
tire bill. Therefore, what we are do
ing is only that the Scheduled Castes 
and Scheduled Tribes are getting the
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benefit of legal aid, and the poor peo
ple belonging to other categories are 
not yet enjoying that benefit. I have 
no doubt in saying that today in our 
scale of priorities.............

Shri Sinhasan Singh: In Uttar Pra
desh even the Scheduled Castes are 
not getting this aid.

Shri A. K. Sen; Then the State is 
not bearing 50 per cent of the cost. 
The Centre will always pay 50 per 
cent of the cost if the State bears 50 
per cent.

Shri Sinhasan Singh: That means
they are not paying 50 per cent?

sft ^
Tar ĴTT ^

I

That is the position. I Uiave nkD 
doubt, let Us all frankly admit, that in 
our scale of priorities today a factory, 
an irrigation canai and such olher 
things enjoy much groiier importance 
than the system of justice which, in 
my submission, is 'of paramount im
portance and a system which must 
see that the poor man gets justice. I 
have not been able to follow my.self 
why We have been miserly in allocat’.ng 
the necessary funds. The funds, 
I am sure, will not be very great. 
As between the States and the Centre 
the funds for working the scheme will 
not be very great, I can assure the 
House, and yet the funds have nt)t 
come. I always hope that before I 
lay down the rein.'̂  of responsibility of 
this Ministry, when I retire from 
this Ministry, I will be able to see a 
fine, scientific system of legal a’d for 
the poor being well established. 1 
d’o not know if chat dream of mine, 
that great hope of mine will mature 
before I leave tiiis Ministry.

An Hon. Member; Abolish court- 
fees and stamp duty.

Shri A. K. Sen: About court fees, 
stamps and so on I cannot say any
thing, because it is entirely for the

States to see whether they will go ton 
charging for stamp''* and court fees. 
But 'f you havr*, a,i;ain, a good sy.stem 
of legal aid for the p’oor, the court 
fees and stamps would not come in 
the way, as in England, because a 
poor litigant will be exempt from 
paying court fees and for stami>s.

Therefore, the evils of a costly sys
tem of justice are completely mitiga
ted by an admircible system of legal 
aid for the poor. In his celebrated 
book The Road to Jiisticc, Lord Jen
nings has detailed how in oldv̂ n days 
—he is quoting from Dickens" Pick
wick Papers and others—a man̂  who 
entered the portals of justice never 
went back except in rags, except in 
tattered cl’othes. Every litigant ^ho 
went to the courts then went back 
completely impoverished and pau
perised. But, he says that those days 
are gone today because today the 
admirable system of legal aid for the 
poor has brought justice to the d'uor 
of the common man. As I said, all 
these criticisms are inherent in a 
system of free just'ce like ours where 
you have to engage professional men 
to d'o the job and the State re
quires some funds to run the system. 
But those evils can be completely 
met, as I said, by this system of legal 
aid for the poor.

Then, Sir, with regard to expedi
tion, however much you may cry 
unless, again, we appoint en'ough 
judges and enough courts we shall 
never be able to tackle the problem. 
Litigation in every form has grown. 
Look at the large number of com
plaints. Even Sarpanches and Nyaya 
Panchayat« have to adjudge cases 
every day. Every day new rights are 
created, and when you create new 
rights you at once create new liti
gation. Shri Chatterjee rightly re
ferred to the expeditious way in 
which the People’s Courts work in the 
Soviet Union. In fact, they work in 
other countries too. The reason is, if 
I may tell him—I have found it out 
myself—in the Russian part of Russia 
only there are 36,000 courts—People's
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[Shri A. K. Sen]
Courts—and each court sometimes 
has more than two benches. As a 
result of that, thtnr work from day to 
day never accumulates. But here we 
have got only Diiitricl Courts or Sub- 
Divisional Courts at the most, and 
evPTy one h?.s to run to the city or 
sub-divisional headquarters for filing 
his plaint. With the lim ted number 
of magistrates and judges that we 
have, it is not physically possible to 
Cope up with the work. I have inti
mate knowledge of the courts of law 
having lived there all my life.

Shfi K N. Tiwary (Bagaha): Now 
we have Nyaya Panchayats.

Shri A. K. Sen: I am coming to 
that. Unless you increase their num
ber and you al'5f> make the procedure 
simpler—that we have been trying to 
do—matters will not impr'ove. Sr 
f?r as Nyaya Panchayats are con- 
crmcd, wo must give them a fairly 
good jurisdictirn. Just now, in fact, 
one of our most competent officers, 
Shri Rajagopalan, wh’o headed the 
rrvmmittee wo set up for reporting on 
the Nyaya Panchayats, has come out 
with an admirable report. I th'nk we 
pl?ced it on the Table here. Noŵ  I 
have been given a copy of the Manual 
that he has prepared for our Nyaya 
Panchayats. It is an admirable tiling. 
T think I shall publish it as soon as 
I can for the knowledge 'of our people 
P9. also for the benefit of our hon. 
Mr mh'i'rs here. In that a simple pro
cedure has been laid, how a plaint is 
to bĉ  filed, haw the thing is to be 
carried out expedit'ously in a court 
of law etc. If that system can be ap
plied at least in our inferior courts, 
I think the problem of expedition, 
with t' :} r p̂pni- t̂mrnt of a large num
ber of magistrates and judges, will be 
succe.̂ <̂ fnll7 mot. But the States and 
the Government must be prLpared-to 
pay the bill for a large number of 
magistrates and judge.i. You cannot 
do the work of 100 people w’ilh only 
5 pe'ople. Nobody can do it.

An Hon. Member: Appoint hono
rary magistrates.

Shri A. K. Sen: Now, Sir, the next 
quesuv.il is about elections—I am only 
taking up the fundamental questions. 
Having regard to our experience in 
the last three general election.*?. I 
have asked the Chief Election C'jni- 
missioner to submit a report as quick
ly as he can giving h s recommenda
tions for such changes in the law as 
he may deem necessary. I propose to 
put that report before the House and 
have a discussion 'on it, so that we 
may discuss the report of the Chief 
Election Commissioner and arrive at 
our own decisions either to accept hif 
report in toto or w ’th such variations 
as We may think fit and proper.

1310 hrs.

[Mr. Dkputy-Speakeh in the Chair]

But what I want to emphasise is that 
with regard to this question of olet- 
tions let us not be divided party-wise. 
Election is one thinir which must be 
kept above party level, and I am 
very pi’’oud to say that we have so 
far succeeded in do ng so. And that is 
the secret of the great success w’e 
have achieved in initiating a system of 
adult franchise, including 200 million 
of adult voters within its fold, and 
In holding electio:^  ̂ spread over this 
vast country, from Ladakh to Cape 
Comorin, travers ng wide, high moun
tains, rivers and so on, with such 
speed and efficiency simply becausc 
on the question of elections, procedure 
4nd machinery, we have not in this 
House ever been divided on party 
lines. We have always treated the 
Chief Election Commissioner almost 
On the same level as the Supreme 
Court Judge r;o that we have not 
allowed him to Ix̂  criticised for any
thing excepting on matters of princi
ple. If we continue our convention 
in that line, I have no doubt that 'our 
oleci’-on system, our election machi
nery and the guarantee it brings 
ensuring a f'’ir and impartial elecU.;n 
v l l  always be a matter of pride for 
us, be.:ause unless the machinery 
w'orks impartially and fairly there can
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be no parliamentary democracy in 
the true sense of the term. Othcr- 
•wise, elections will always be forged 
elections and only chosen men would 
be elected and the machinery will 
only register those votes which may 
be considered as convenient. There
fore, it is not necessary to go into all 
the details of the matters that have 
been raised garding the elec t ions.

But one matter I v̂ant to mention 
specifically, and that is the question 
of election expenses, which was re
ferred to by the last Speaker, Dr. 
Aney. All of us have been w'orried 
at the enormous expenditure which 
elections involve nowadays both for 
Assembly seats and also for Parliamen
tary .seats. I was very jealous of Shri 
Sinhas'in Singh when he told us that 
he spent only Rs. 300. Well, 1 wish 
him to comc to Calcutta or near about 
and try to run an election.

Shri Sinhasan Sin^h: It is a rich 
and wealthy city, rolling in money.

Sli’i  A. K. Sen: It is not .such a 
wealthy city. Even in the villages the 
amount of petrol consumed is quite 
heavy. I have tried to figure it out 
and there are several reasons. I en
tirely agree with hon. Member^ that 
unless there is some change n’one but 
the rich or none but the candidates 
pronosod by rich partips or parties 
having large funds at their command, 
Including the party of Dr. Sen oppo
site, can stand for election.

Shri Ram Sevak Yadav: Unless
you remove the economic disparities 
it is not possible.

Shri A. K, Sen: The Congress Part>- 
is a big party. But other parties niso 
have large funds at their disposal.

As T said, let us be quite clear on 
this that it will not be possible for a 
man with ordinary means to stand 
for elections, and having regard to our 
taxation structure and our objertivp 
of ensuring equality of income v̂ erv 
few  people a generation from now 
on would honestly be able to accu

mulate such savings as Would enable 
him to spend so much money for 
eletcions. As a result, only a few 
types of people would come into 
the political arena to fight election 
battles and P’ossibly the best elements 
might not be willing to risk the 
chances of not only losing the elections 
but also losing such large sums of 
man^y. It is, therefore, of the utmost 
=mp’nr!ince, and 1 agree with the hon. 
Members who have raised this pwmt 
—and this point has been raised from 
all sect’ons of the House including this 
side—that we must make all genuine 
efforts to see that elections are not 
made into a question of h'orse trading 
where whoever pays more wins the 
elections.

There are several things we have 
I0 p.ttend to in order to ensure that. 
Firstly, the size of the electorate and 
the me-diq of ma.'js eommunicati’on 
n^c 'ssary to reach such a vast elec
torate. In England and America we 
have seen the expenses becoming com
paratively cheap by r̂ âs n 0!“ I’le r  e- 
vis'on. A m'i;i re ic’ ies m of
voters in :• soecnd t .̂ ôugh tho tcle- 
viii’on. So that all this p?.raphernalia 
of holding meetings at every villags 
and at every comer with microphones, 
with posters, with leaflets and every
thing else is dispensed with in those 
countries. Imagine the expenses that 
We have to incur for a parliamentary 
seat in an urban area, the amount to 
be spent for publicity material alone 
for meetings, the petrol consumed and 
other things. Let us all figure it out 
honestly among ourselves without * 
giving our language a public shade. 
Then we shall find oul that having 
regard to the size of the electorate and 
having regard to the necessity of 
reaching the voters, each one of 
which has the right to vote and the 
absence of modern equipments to 
roach each votes, the expenses become 
very high.

rrTo : ■?n’ tt’
TT^T%? Tf P m  *. ^  rr>

^  'r n  i t ? I 
3TT̂ r #  ?
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Siiri A. K. Sen: That was a sugges
tion made to the Chief Election Com
missioner. Han. Members may recall 
that many pefcp̂ .e felt, irrespective of 
party effiliations, that at least that is a 
check.

An bon. Member; There is no 
check.

Shrl A. K, Sen: Anyway, we shall 
discuss it later. I agree that it has 
not been a very effective check and 
I am completely convince'^ that by 
merely putting a 1 mit in law for 
election expenses you will not solve 
this problem; but, by changing this 
law you will not s'olve this problem 
either. This problem can only be 
solved by the State supplying for the 
electorate at the time of elections 
those facilities, supplying some faci
lities to the cand date who contest 
the ejections, which alone will make 
the expenses of each individual can
didate to come within reasonable 
limits.

Shri Himmatsinpka (Godda); 
What about Pakistan’s basic demo- 
crarcy?

Sbri J. P. Jyotishi (Sagar): What 
are those facilities?

Shri A. K. Sen: I have not thought 
about it myself. It will possibly vary 
from place to place; it will vary 
according to lihe nature of the terrain, 
the nature of the people, the nature 
of the communications involved etc. 
But I am convinced that by changing 
the law only you will not s'olve the 
problem. We have to afford those 
facil’ties to the candidates so that they 
can reach the voters and try to con
vince them either on their side or 
against the t>pposite side, according 
to known methods.

Shri Sinhasan Singrh: By removing 
the limitation on exi>enses you will 
make the man honest.

fHTJTTnft «r,T r̂ rctrar ^ I

Shri A. K. Sen: That is a different 
matter. As I said, we need not go
into those questions because we
all know that by merely changing- 
the law putting a legal limit you ao 
not solve the problem.

Then, Dr. Lohia raised the other 
importsmt question about the protec
tion of all minorities in this couniry. 
He says the Government has failed to 
give protection to- every one in this 
country and to uphold article 21 and  ̂
therefore, he says the Law Min stry 
should not be voted a single
rupee. Whether it is the responsibi
lity of the Law Ministry or not tô  
protect the minorities is a difTereiit
matter. I could have answered this 
objection merely by saying that it is 
not my resp'onsibility. but I do not in
tent to do so, because that would be 
really avoiding the issue which is 
basic. T strongly deny, and it will b'̂  
unfair to our great democracy, if 
any suggestion is ever made that we 
have failed to afford the completest of 
protection to our minor!tie.s, and I  
think this House w'll completely dis
approve of any allegation of this, 
nature.

Shri Ram Sevak Yadav: What
about Rourkela and Jamshedpur?

Shri A. K. Sen: The minorities in. 
this country have enjoyed the greatest 
of rights. We are proud that the- 
Chairman of the Rajya Sabha br the 
Vice-President is a representative ot 
the minority community. We are* 
proud that two of our esteemed col
leagues in the Cabinet are members 
of the minority community. The 
Constitution Which guides tour desti
nies knows no difference between »  
member of the majority community or 
the minority community. The Consti
tution guarantees equal rights for all; 
and our c’ourts have never hesitated 
in seeing that those who are in charge 
of administering our laws observe that 
great principle of equality.

Shri Ram Sewak Yadav: What is
the practice? A man is released front 
jail even before his term expires^ 
while a poor man suffers? What is
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the reply to this? What about Nana- 
vati?

Shri A. K. Sen: As I say, this
country is proud of the fact that those 
who have been administering our 
laws, our Parliament and our courts, 
have given the completest of protec
tion to everyone, whether of the 
majority or of the minority, and 
there is no minority or majority in our 
legal system. Everyone is a citizen 
of India.

Shri Hari Vishno Kamath; Even 
in the Constitution the word ‘mino
rity’ is not mentioned at all.

Shri Rem Sewak Yadav: I will
bring to the notice of the hon. Minis
ter . . .  ,

Mr. Deputy-Speaker: Order, order.

Shri Ram Sewak Yadav; * *

Mr. Deputy-Speaker That will not 
form part of the record.

Shri Ram Sewak Yadav: * •

Shri A. K. Sen: If there is one
thing that we have achieved durmg 
the last 17 years of our free govern
ment it is this that we have demons
trated openly and publicly to the 
whole world that any member of the 
country, whether he belongs to one 
religion ar another, to one linguistic 
group or another, can aspire to and 
has, in fact, reached the highest limits 
of governmental authority. On the 
contrary, the allegation has been that 
this Government and this Parliament 
has been more partial to the mino
rities. ^

I read the other day one paper in 
which it is said, “Why should the poor 
Hindus be given protection? They 
should all become Muslims; then 
Pandit Nehru’s Government will 
afford them protection.” I was amaz
ed to read that. But while I was 
amazed, I felt also very proud that 
it is an acknowledgement of the

anxiety and the faith of this Govern
ment in its determination to uphold 
the two rights to every citizen of the 
country and I strongly refute any sug
gestion that anywhere in this country 
during the last 15 years the minorities 
have been denied the fullest protec
tion of law.

Shri Hari Vishnu Kamath: Pakis
tan still falsely maligns us.

Shri A. K. Sen: We are not in the
habit of accepting Pakistan as a pre
cedent.

Shri Hari Vishnu Kamath: Coun
ter the propaganda.

Shri A. K. Sen: We accept Pakis
tan as a precedent for other things but 
rot for good behaviour,

Shri Hari Vishnu Kamath: Counter 
the false propaganda against us.

Shri A. K. Sen: Yes, of coursc, in 
that certainly it has set down a very 
good precedent; but in matters of good 
behaviour, I hope, we shall not, in 
this House at least . . .

Shri Hari Vishnu Kamath: I said,
“What are you doing to counter that 
false propaganda?”

Shri A. K. Sen: That is for the
hon. Prime Minister to answer; I can
not. But I shall certainly join in any 
endeavour that the hon. Member 
makes in countering the false propa
ganda.

About the separation of the execu
tive from the judiciary, it is true again; 
that it is not our responsibility; but 
I personally feel that there can be no 
freedom and independence of our 
judges unless the judiciary is com
pletely free from the executive. From 
the progress report— think, it is sub
mitted by the Home Ministry from 
time to time—I find that in eight 

. States a complete separation has been’

••Not recorded.
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[Shri A. K. Sen] 
brought about and in some other 
States it is in the process; but in those 
States where they have not yet been 
able to achieve a complete separation, 
I hope, they will try to accelerate the 
pace as much as they can. In fact, 
while 1 was addressing the Assam 
State Lawyers’ Convention—Shii
Barua was there—last time I parti- 

..cularly emphasized this aspect of the 
problem because in Assam I find, as 
was pointed out by the President in 
his own address, they had not brought 
about yet a separation of the judi
ciary from the executive. I have no 
doubt that the Home Ministry here 
is keeping its attention closely fixed 
to this paramount need of separation 
of the judiciary from the executive. 
I have no doubt that when the Home 
Ministry’s demands come if hon. 
Members raise this point, the hon. 
Home Minister will be able to answer 
the point much better as to the steps 
they have taken.

I do not think there are any other 
fundamental matters which I have 
left out and I am afraid, I have not 
the time to deal with other details 
which have been raised excepting one 
point w'hich Shri Trivedi mentioned 
about the CPWD an the Railways 
not consulting the Law Ministry in 
appointing persons as arbitrators. I 
find that in the CPWD contracts them- 
•elves the arbitrator is mentioned. 
The Railways, of course, function 
• •̂parately. In most of the CPWD 
contracts it is mentioned that in case 
of dispute the Superintending Engi
neer or some other officer would be 
the officer chosen for adjudicating 
upon the disputes as an arbitrator. 
In regard to other matters, it never 
comes to us individually like this: but 
for cases over Rs. 1 lakh we have a 
panel of High Court Judges, eminent 
judges, like Shri V. R. Sen, retired 
Judcre of the Nagpur High Court— t̂hi.9 
is the Delhi list that I am giving; we 
havr. th<? Calcuttn list and the Bombay 
list— Bind Basnl Prasad, Shri 
Rqndhir Sinf̂ h, Shri Brii Mohan Lai. 
There are about 20 ex-High Court

judges who are on the panel and the 
departments take anyone of them 
from this panel. When disputes arise 
between arbitrators, it is referred to 
the umpire.

Similarly, we have a panel of Dis
trict Judges for matters involving an 
amount of less than Rs. 1 lakh and 
from that panel they take. For each 
individual case it is not necessary 
that the Law Ministry should be con
sulted. II is not proper either. When 
you have fixed a panel of High Court 
and District Judges, you leave it to 
them in case a dispute arises. In 
moit of the other contracts of De
fence, CPWD, Railways and so on, 
the arbitrator is mentioned by the 
parties themselves; so, the question of 
anybody else being appointed does not 
arise.

Shri R. Barua (J or hat): What about 
the proposed legislation for the terms 
and conditions of service of the em
ployees of the Secretariats of the two 
Houses? Is any legislation proposed to 
be brought for defining the service 
conditions .

Shri A, K. Sen; Service condi
tions is the Home Ministry’s function.

Dr. M. S. Aney: A reference to
the Mohammedan Law Enquiry Com
mittee has been omitted this year and 
no provision is made.

Shri A. K Sen: We have not de
cided to appoint it yet. As the hon. 
Member is aware, after the emer
gency and in view of various other 
factors which I do not want to men
tion in the House, the Government did 
not think it proper to proceed with 
the enquiry commission. It was not 

'"of such an urgent nature just at this 
time.

Shri Sinhasan Sinnrh: What are you 
doi with the Religious Endowment
Bill?

Shri A. K. Sen: About the Reli
gious Endowments Bill, the Commis
sion’s report was placed. It has been
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considered by all the States. A sub
committee of the Cabinet, is now t*n- 
qiiiring into the various suggestions 
made by the different States and other 
authorities. Because all the States are 
not uniform in their views about the 
necessity of a central legislation, we 
are now studying the matter 
and a high power sub-committee 
of the Cabinet has been formed. \ 
hope, we shall come to a decision 
before long.

 ̂%  ■n^ f̂=r=r ^  ^  
^  i t  fr^

5TTT̂  ^  M r  t  I ^
r-FTp^ 'W :  Tnr r̂Ktar ^  % 

r̂rr % Tftr ^  ^  i
f5F ^  'TTn 5Tr̂ TrJT % 'srpfr t  ?

^ 1%  ift m  t, -3̂  ^  -ifl 5pTT'̂

Shri A. K. Sen: If there has been 
any such case, it is most unfortunate. 
If the hon. Member sends such a case, 
we shall, no doubt, make an inquiry 
in this matter.

Shri Ilari Vishnu Kamath: His
point is different.

>5fi Tm‘* ^  ^  ^
t  I
f f  • t, o-jfrr«rr^ % 

Tr *̂TfKf  ̂ T̂P̂ .'TT % flT^r’R%
it  5T̂ TTT ^  I  I

Shri A. K. Sen: That is a case. A 
case need not be in a court. A case 
means an instance. I do not know of 
any such instance.

Shri nari Vishna Kamath: My
hon. colleague, Shri R. Barua, asked 
a question but, i am afraid, the hon. 
Minister could not quite appreciate 
it. Hi.'; question wns thii. Under

article 98 of the Constitution there is 
a provision in clause (2) that, *^^arlia- 
menl may by law etc.” . There are 
several other articles like that which 
state that Parliament may by law 
provide for certain things. Here this 
article says:

“Parliament may by law regu
late the recruitment, and the ' 
conditions of service of persons 
appointed, to the secretarial staff 
of either House of Parliament.”

Pending such legislation, the Presi
dent may do this or that, under clause 
(3) of Article 98. We want to know 
the position regarding this. Who will 
introduce the Bill?

Shri A. K. Sen: I am not quite sure, 
but I think that this particular matter 
would be one pertaining either to the 
Department of Parliamentary Affairs 
or the Ministry of Home Affairs; 
certainly it does not pertain to my 
Ministry. So, I am not in a position 
to answer.

Mr. I>eputy-Speaker: I shall now
put all the cut motions to vote.

All the cut motions were put and 
negatived

Mr. Deputy-Speaker: The question

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper be granted to the President 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day of March, 
3965, in respect of the heads of 
demands entered in the sccond 
column thereof against demands 
Nos. 74 to 76 relating to the 
Ministry of Law.” .

The motion was adopted.

[Thp motions for Demands for 
Grants which were adopted by the 
Lnk Sabha are reproduced below— 
Ed.] ‘
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[Mr. Deputy-Speaker]
Demand No. 74—M inistry o f  Law

“That a sum not exceeding 
Rs. 42,22,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
pajonent during the year ending 
the 31st day of March, 1965, in 
the respect of ‘Ministry of Law’.”

Demand No. 75—Elections

“That a sum not exceeding 
Rs. 78,74,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of 'Elections’ .”

Demand No. 76—Other Re\tnue Ex
penditure OF THE M inistry o f  Law

“That a sum not exceeding 
Rs. 2,02,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of ‘Other Revenue Expen
diture of the Ministry of Law’.”

Department of Posts and Telegraphs

Demand No. 98—Department o f  Posts 
AND Telegraphs 

Mr Dcputy-Spcaker: Motion mov
ed:

“That a sum not exceeding 
Rs. 8,97,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of T)epartment of Posts 
and Telegraphs’.”

Demand No. 99—Overseas Com m uni
cations Service 

Mr. Dcimty-Spcakcr; Motion mov
ed r

‘That a sum not exceeding 
Rs. 1,45,48,000 be granted to the

President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of ‘Overseas Communica
tions Service’.”

Demand No. 100—Posts and Tele
graphs (W orking Expenses)

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum not exceeding 
Rs. 1,13,45,76,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day o f  March, 1965, in 
respect of ‘Posts and Telegraphs 
(Working Expenses)’.”

Demand No. 101—Posts and Tele
graphs Dividend to General Reve
nues and Appropriations to Reserve 
Funds

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum not exceeding 
Rs. 11,09,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1905, in 
respect of ‘Posts and Telegraphs 
Dividend to General Revenues and 
Appropriations to Reserve Funds’ .”

Demand No. 102—Other Revenues E x- 
p̂ :NDrruRE or the Department or 
Posts and Telegraphs

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum not exceeding 
Rs. 24,29,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
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payment during the year ending 
the 31st day of March, 1965, in 
respect of ‘Other Revenue Expen
diture of the Department of Posts 
and Telegraphs’.”

■Demand No. 145— Capfial Outlay on 
Posts and Telegraphs (Not met 
FROM Revenue)

Mr. Deputy-Speaker:
ted:

Motion mov-

“That a sum not exceeding 
Rs. 38,53,67,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1965, in 
respect of ‘Capital Outlay on Posts 
and Telegraphs (Not meet from 
Revenue)’.”

•Demand No. 146—Other Capital Out
lay OF the Department of Posts 
and Telegraphs

Mr. Deputy-Speaker: Motion mov
ed:

“That a sum not exceeding
Rs. 42,17,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of
payment during the year ending 
the 31st dav of March. 1965, in 
respect of ‘Other Capital Outlay 
of the Department of Posts and 
Telegraphs’.”

Shrl R. Bania: I beg to move:

“That the demand under the 
head Department of Posts and 
Telegrnphs be reduced by
Rs. 100.”

([Need jor rebuilding the Jorhat Post 
. Omce. (2)]

“That the demand under the 
head Department of Posts and 
Telegr-’phs be reduced by
Rs. 100.”

fNeed for a telephone exchange build
ing at Jorhat, (3)J

“That the demand under the 
head Department of Posts and 
Telegraphs be reduced by
Rs. 100.”

[Need for a crash programme for con
structing staff quarters. (4)]

“That the demand under the 
head Department of Posts and 
Telegraphs be reduced by
Rs. 100.”

[Need for avoiding wastage in Stores.
(5)].

Shrl Yashpal Singh
beg to move:

(Kairana): 1

“That the demand under the 
head Posts and Telegraphs (Work
ing Expenses) be reduced by 
Rs. 100.”

[Need to open new Post and Tele
graph Offices in rural areas. (6)]

“That the demand under the 
head Posts and Telegraphs (Work
ing Expenses) be reduced by 
Rs. 100.”

[Need to construct quarters for em
ployees. (7)]

“That the demand under the 
head Posts and Telegraphs (Work
ing Expenses) be reduced by 
Rs. 100.”

[iVeed for increasing the facility for 
sending telegrams in Hindi. (8)]

“That the demand under the 
head Posts and Telegraphs (Work
ing Expenses) be reduccd by 
Rs. 100."

[Need to instal teleprinters for trans
mission of material in Hindi. (9)]

Mr. Deputy-Speaker: These De
mands and Cut Motions are now be
fore the House.
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Dr. Ranen Sea (Calcutta Ea^t): At 
the outset  ̂ let me welcome the forma
tion of the Department of Posts 
Telegraphs. It is a matter for grati
fication that the Posts and Telegraphs 
Dcpartmentr has been separated from 
the former Transi>ort and Communi- 
calions Ministry. It is also a matter 
for gratification that this Department 
is handling an increasing volume of 
work and is trying to cater to the 
growing needs of the people.

If we go through the report, we And 
certain encouraging features. For in
stance, new, sections are beaig opened. 
This department has started making 
a profit. It employs a total of nearly 
4 lakhs of employees. Yet, I must 
point out that the P. & T. Board does 
not enjoy the same status as the Rail
way Board, even though it pays the 
s'lme p^rcontn.^e to the gent?rej] reve
nues a.s the railways.

Sbri Hari Vishnu Kamath: It is a
njw creation.

Dr. Ranen Sen: La.st year, the De
partment paid Rs. 4 crores to the 
general revenues. Slill, the P. & T. 
Board is not an autonomous body like 
the Railway Board. In matters of 
overall schemes intended to provide 
amenities or facilities to the staff, ttie 
Finance Ministry is the .supreme 
authority still, and unlike in the Rail
way Board, everytting in this regard 
is being determined by the Finance 
Min'st.ry. It is hicjh timo that the 
Government of India try to improve 
the status of this Department and give 
it the same status as that of the Rail
way Board, .because that will facilitate 
the better functlDninir of '.;he P. & T. 
Department, and that will be conduc
ive to the interest of the public as 
well.

While I congratulate the Depart
ment on doing some good work, and 
I wish that it will go on doing some 
more good work for the interest of 
the people and the country, I would 
like fo make some criticisms and point 
out certain difficulties and bottle

necks. Firstly, I want to refer to a 
very important question which was 
raised the other day by my hon. 
friends Shri Daji, Shri Warior and 
some others, regarding the proposed 
contract with the Bell Telephone com
pany of Belgium. There are two as
pects in this case which I would like 
to raise again. Of course, there were 
some questions put the other day and 
some answers were also given, but I 
would like to raise this issue again. 
After I have gone through the answers 
given by the hon. Minister, I still find 
that it is quite evident that the equip
ment for 48,000 telephones will cost 
us Rs. 50 lakhs more as compared with 
the quotations given by the other 
companies, for instance, the Japanese 
ones, and this amount has to be paid 
in foreign currency. This is another 
very imporlant matter. Added to this,
30 "per Lent, will have to be naid by 
way of customs duties etc. on Gov
ernment imports. So, naturally, the 
figure of Rs. 50 lakhs would go up to 
about Rs. 70 lakhs. Then, there are 
Government charges which include 5 
per cent, interest on loan, 15 per cent, 
on technical maintenance etc. The 
result is that ultimately it would go 
up to nearly one crore of rupees. 
This is the calculation that I have 
made. That means that for 48,000 
telephones, this country has to pay 
Rs. 1 crore more. It comes to nearly 
Rs. 40 per telephone as the re'urring 
expenditure. It means that the :>ublic 
has to bear Rs. 40 more because of 
our Government entering into those 
negotiations for finali.sing the contract.

The second point in this regard is 
this. The other day the hon. Minister 
said that the factory would bo cheaper. 
I would like to know what this mys
tery of cheapness is. Firstly  ̂ t>te BTM 
has neither guaranteed the prices of 
machinery nor of raw materials. Take, 
for example, the case of a lathe 
m'^chine which would be necessary. 
BTM >riU noV suf>pl!y the Ifethe 
machine but the Department will have 
to propure it from outside. Supposing 
they have quoted Rs. 6000 for a
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machinc, since they are not supplying 
the ma;hinc, Government will have to 
procure it from outside and may have 
to pay Rs 10,000 or Rs. 15,000 Xor that. 
So, it is no good saying that it will 
be chccvper. Ultimately, it will be 
costlier.

Again, the third point is this. The 
other day, the hon. Minister has said 
in the course of his replies to ques
tions that out of the three officers, one 
Mr Vasudevan, who is supposed to be 
an expert, has recommended this deal 
Why did Government reject the opi
nion of the other two officers? What 
is the reason for that? I did not want 
to mention any name, but since the 
hon. Minister had mentioned the name 
of the officer here on the floor of this 
House the other day, I am also men
tioning it; otherwise, I would not have 
mentioned it at all. Is it because of 
the fact that this officer is a near
relative of our Finance Minister? Is 
it due to the pressure of the Finance 
Minister on the department that the 
recommendation of this officer has 
been accepted and the position î iken 
by the other two officers was not con
sidered at all? I want a clear ansv/er 
on this point.

My next point is that as was point
ed out the other day, this company is 
a counterpart of the French company 
CGCT. They are all affiliated with or 
subsidiary to the American Company 
ITT. This counterpart French com
pany took part in espionage work. It 
has been proved and established, and 
it was reported in the Cairo newspa
pers and it is also known to the Gov
ernment of India. I do not know why 
such a company has been entrusted 
with the task of this telephone busi
ness. This is a serious thing from 
the economic and the political Doint of 
view. This is a completely undesir
able proposal. I hope the Govern
ment of India and the hon. Minister 
will take adequate steps not to enter 
into such negotiations and such con
tracts.

While I have admitted certain 
achievements of the Department, it is 
my duty also to point out certain 
shortfalls, certain loopholes and cer
tain lacuna. The first point in this 
regard î  in regard to the po t̂s an cl 
telegraphs building. .̂ It is common 
knowledge, and it is also mentioned 
in the report that the volume of work 
is increasing. But look at our post 
offices in cities or towns. They are 
in a horrible condition of overcrowd
ing and great congestion. This is our 
own experience. We have got infor
mation from various parts of the 
country. This is the common com
plaint of the public. The efficiency of 
the service has deteriorated and the
public* suffers. Therefore, it is high 
time the P- & T. Department took cog
nisance of this.

Last year the then Minister in 
charge promised that Government was 
going to take certain vigorous steps 
in regard to staff quarters and office 
buildings. But during the year, we do 
not notice any sign of improvement in 
the position. I would not have raised 
this question if it had not affected 
the employees and public as well.

Shri Yashpal Singh: On a point
of order. There is no quorum.

Shri Hari Vishnu Kamath: The first 
quorum bell to be rung today.

YaT. Deputy-Speaker; It is not a 
point of order.

Shri Hari Vishnu Kamath: Any
question of violation of the Constitu
tion or Rules can be brought in-as a 
point of order.

Mr. Deputy-Speaker: The bell is
being rung—Now there is quorum. 
Yes, Dr. Sen.

Dr. Ranen Sen: I was speaking
about the staff position. Wc have 
found that the people working in the 
post offices are overworked. When we 
made enquiries, we came to know cer
tain very w’onderful things. In the 
whole process of sanctioning of posts,
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recruitment, training and police veri
fication, there is a bottleneck created 
and as a result for months and months 
posts are not filled up. It is for the 
Minister to look into the matter and 
see why there is this under-staffing. 
This goes on to the detriment of the 
interests of the public as also of the 
.employees.

Here I want to raise another point. 
I have not been able to understand one 
thing, and I hope the Minister will ex
plain. In the report, I find stated that 
at the present moment, the Secretary 
of the Department of P. & T. is the 
Chairman of the P. & T. Board as well 
as the Director General of the P. & T. 
^ow  can all the three functions be 
discharged by one person.

Shri Hari Vishnu Kamath: He is
very efficient perhaps.

Dr. Ranen Sen: But I want to know 
how he could devote sufficient time 
to each of these functions. Anyway, 
it is not possible for any one person 
lo  do these three jobs.

Now I come to the question of em
ployees’ housing. I have already re
ferred to the promise of the then 
Minister last year to improve the 
housing conditions. Compared to the 
railway employees, their housing con
dition is very bad. Compared to 
other DepKartments of Government, 
the hous ng condition of the P. & T. 
department is the wnrsl.

I want want to refer to certain de
mands of the employees here. In page
31 of the Demands for Grants, they 
speak of enlargement of the P. & T. 
Welfare Fund. But I find the same 
amount of money granted since
1962-63. So how is the fund enlarged? 
With regard to the Labour Welfare 
Fund, the allotment is decreased. So 
I fail to understand how it can be 
claimed th^t in regard to the employ
ees* welfare, labour welfare, any im
provement has been made. If the al
locations are anv indication, there has 
t)een no improvement.

There is another difficulty experi
enced by the public. That is in regard 
to the postal life insurance scheme. In 
ordinary life insurance under the sav
ings scheme, every year a slaiemcnt 
of account is given to the particular 
person from whose salary deductions 
have been made for payment of pre
mium. But in the postal life insurance 
scheme, no such statement is furnish
ed to the insured. As a result, there 
have been cases where employees have 
been told on maturity of the policy, 
when they retire, that in a certain 
year 10 or 15 years ago, their premium 
w’as not paid. Thus they are not in 
a position to realise the sum accrued. 
This is a serious matter which should 
be looked into. The postal life insur
ance department should have no diffi
culty in furnishing to the insured an 
annual statement of account

While going through the report, I 
found that though there is improve
ment in many sectors, the ITI, Banga
lore, is not able to reach its target. 
Has there been any inquiry into this? 
I had recently been in Bangalore. I 
saw the factory. I want to know what 
is the reason for the shortfall. There 
have been enough instances given in 
the audit report of losses, bad con
tracts, extravagance etc. It is time the 
P. & T. department went into the mat
ter very seriously and tightened up 
the whole thing.

Now I come to a very important 
question. Though I do not want to 
enter into any controversy, this 'S an 
important point and I want to raise it 
here and now. In regard to the pro
pagation of Hindi—as I said, it is a 
dangerous field and I do not want to 
enter into any controversy—I am sorry 
to say certain things, to which I shall 
refer now. I regard to the propaga
tion of Hindi, I have no quarrel—I 
can read, write and speak Hindi; I 
have learnt it. But it is stated here 
under ‘Pronac^ation of Hindi’. ‘Print
ing Invitations in Hindi also*—I have 
no objection. *Replying Hindi com
munications in Hindi*—I have no ob
jection. But ‘Issuing circulars and
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orders relating to class IV employees 
in Hindi also’. Why so in non-Hindi 
areas? It may be said that Hindi is 
introduced in addition to English, but, 
a* the same time why is there no use 
of the regional language?

A*' Hon. Member: Hindi also.
• Dr Ranen Sen: Do not say Hindi

also- In the Calcutta Telephone 
House, for instance, I am glad that 
there is no English inscription. It is 
written Telephone Bhavan in Hindi, 
iDut it should be written in Bengali, 
also. This is my point. Do not say 
in Hindi also. I say it should be in 
Benn?iii- Tam’l, Punjabi, Assamese, in 
the regional language. What is wrong 
in that?

Shri Radhelal Vyas (Ujjain): No
English, only Hindi and the regional 
language.

Shri Ragrhunath Singrh (Varanasi): 
Correct, agreed.

Dr. Ranen Sen: This is very objec
tionable. This is a sort of imposition 
that will help neither Hindi nor any- 
iDOdy. This is the point I want to 
make.

Though it is not quite relevant here, 
I see thnt in Howrah Station the de
parture and arrival times of trains 
are given in English first and then in 
Hindi, as if all the people in that State 
know either English or Hindi, as if 
th e y  have no language other than 
Hindi. This is the work of the Gov
ernment of India. I am sorry it helps 
no one. I am glad our friends have 
accepted my point.

Then I shall come hurriedly to some 
of the grievances of the employees. 
Their first r'v'^̂ vance is about dearness 
allowance. This is a common grie
vance of all employees. The arrears 
should have been paid from 1st Nov
ember 1961, but they are being paid 
from July, 1963. The Ministry should 
take it up and do something in this 
respect.

The second grievance relates to the 
balance payment to be made by them
2658 (A i)  LSD—5.

under the Compulsory Deposit 
Scheme. This has to be paid before 
the 31st March. When the scheme it
self is going, why make these poor 
employees pay it? They did not in
cur debts in order to pay it. Why 
make them incur debts and pay it be
fore 31st March, 1964, when from 1st 
April the scheme itself is going? It 
is a v/onderful thing. This is a great 
burden on the employees.

Thirdly, people recruited in Madhya 
Pradesh are part of the Maharashtra 
circle, as a result of which they are 
losing their chances of promotion. A 
long time ago it was agreed by the 
Government of India that a Madhya 
Pradesh Circle should be established. 
This is also a genuine demand of the 
employees, and so there should 15̂e no 
difficulty in establishing the circle.

People are still being victimised for 
their participation in the I960 strike. 
This is 1964, and from a humanitarian 
point of view, it is high time that all 
those punishments are given up. 
Even now, promotion has not been 
given to some people, and some people 
have been reverted. After four years, 
il' would be magnanimous on the part 
of Government to consider it from a 
human point of view and do justice 
to these poor employees. After all. 
that was a strike in which lakhs of 
people participated, and there should 
be no longer any victimisation.

The last point is about telephone 
booths in the Calcutta suburban rail
way stations, which I mentioned in 
one of the Consultative Committee 
meetings at which the hon. Minister 
Shri A. K. Sen was present. I made 
the proposal six nrionths back, the 
hon. Min'ster said he would consider 
it, but I do not know what has hap
pened. lea.st these telephone
booths Mi'e not present. Lakhs of 
people come to Calcutta and go out 
every day, and there are no telephone 
b o oth s  in the s u b u r b a n  stations. It 
is high time that the P. & T. Depart
ment paid attention to this.
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Shri Maniyansadan (Kottayam): I
support the Demands of the P. & T. 
Department.

The functioning of the P. & T. Board 
has not been very happy. We all 
welcomed the formation of the Board, 
but due to some difficulties, which I 
do not know, the Board is not having 
full powers over the department to 
do all that is necessary for the deve
lopment of its activities. So, I fully 
endorse the views expressed by the 
previous speaker that the Board should 
be on a par with the Railway Board.

I have to submit that the telephone 
system according to the experience 
of several subscribers, is functioning 
in a very inefficient way. If we want 
to book a trunk call, it is very diffi
cult to get at the operator. Even if 
we book it, we have to wait for hours 
at times, and after several hours we 
hear the reply that the line is not 
clear or that there is some difficulty 
somewhere. So, while congratulating 
the department on the developments 
that have been taken place in this 
field, I also request them to look into 
the matter of efficiency.

There is a lot of delay in the deli
very of letters, especially in mofussil 
places. If a letter is sent from Delhi 
to a place in the South, there is the 
train which takes it to its destination, 
but beyond that it takes another two 
or three days to reach the addressee. 
Why all this delay? This is my own 
experience, and I can quote instances 
also, but I do not want to take up the 
time of the House. A letter sent from 
here to Kottayam or some other place 
must be made available to the addres
see at least the next day; if it is a vil
lage, it may take another day or two. 
So, the present arrangement for trans
porting postal articles is not at all 
happy, and I would submit that this 
matter may be looked into.

I have to bring to the notice of the 
Department the case of certain em
ployees of former Part B States who 
were taken over by the P. & T. De- 
peratment. I refer particularly to

some employees who were taken over 
from the Telephone Department in 
the State of Travancore-Cochin. I 
make spccial mention of some tele
phone operators who were taken over 
on 1st April 1950 as a result of inte
gration. These otTiccrs of the Travan- 
core telephones were in the cadre of 
telephone operators on 1st April 1950 . 
and they are working as such without 
any break in servicc. But strangely 
enough, their service as telephone 
operators at a subsequent period was 
categorised as lineman telephone ope
rators—a cadre which did not exist in 
that department. The Travanrore 
Public Service Commission recruited 
them and they possessed the requisite 
qualifications. This action is in con
travention of the direction of the Fin
ance Ministry but some lame excuse, 
have been given. One such excuse is 
that after such a long time it is not 
possible to correct the mistakes. But 
since these officers are suffering a lot 
On account of this discrimination, this 
may be looked into.

14 his.

Now, Sir, Kerala circle was form
ed about 2 or 3 years ago. It is still 
a minor circle. I do not know why 
it is kept as a minor circle. I suggest 
that it may be upgraded as a major 
unit. It is still retained as a minor 
unit without giving any reasons.

About the construction of buildings,. 
I do not know whether due to emer
gency they have put off construction 
of residential quarters for officers. 
This was referred to by the previous; 
speaker. I can speak from my ex
perience; in Kerala circle there are 
certain regions especially in the high 
ranges where unless accommodation is 
provided, officers working there would 
not find any room to stay. For seve
ral years we have requested that 
quarters may be cons l̂ructed and cer
tain steps for the acquisition of land 
and other things had been taken but 
no steps are taken for constructing-.
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these quarters. Similarly, with regard 
to buildings for housing post offices, 
there are certain very old and con
demned buildings which are retained 
without either reconstruction or re
pairs. In this connection, I may make 

_ ipecial mention of the head post office 
at Kottayam—a building constructed 
about a century back to suit the re
quirements of that time. During all 
these years, the number of workers 
have expanded so much but still they 
are asked to utilise that building alone. 
I do not know what happened to the 
provision included in the budget in 
one year, and in the papers it was re
ported that the officers replied in the 
last advisory meeting that they were 
awaiting orders from Delhi. I do not 
know ŵ hy the order is being delayed 
so much. There are several other ins
tances where these matters have to be 
taken up expeditiously. Since I re
ferred to Kottayam, I may mention 
another thing also; telegraph and tele
printer office at Kottayam. It is a 
town from where seven daily paper? 
come out. We have got teleprinter 
service at Ernakulam and Travancore 
but not at this place. I request the 
Minister to look into this also; the 
department has been a.sked to estab
lish one in this place.

I appreciate the fact that the de
partment has taken a lot of interest 
and several new exchanges and new 
post offices are being opened. But 
when we come to certain areas we find 
that it has been sanctioned several 
months back but no steps are taken to 
open them actually on the plea that 
some material is not available. The 
department must look into these 
things and the materials should be 
made available as expeditiously 
possible.

Mention was made about the lan- 
guape. I am not keen that Hindi 
should also be there in the circulars. 
But since we have accepted it as the 
national language and the Govern
ment is trying to propagate it, it is a 
step in the ri/rht direction if we issue 
circulars in Hindi also. I have no ob

jection to circulars being issued in

regional languages also. If, as the 
previous speaker said, it is only in 
Hindi, then of course, it will create a 
lol of difficulties. It should be in 
English and also in Hindi and possibly 
in regional languages also. These cir
culars are generally meant for the 
officers, but when a thing is advertised 
it must be necessarily in the regional 
language also. I have no objection; on 
the other hand I very much welcome 
the step taken by the department in 
issuing circulars in Hindi. I come 
from a State where Hindi is not the 
spoken language but since we have 
accepted this principle, I would wel
come that.

Shri Solanki (Kaira): Sir, I join
my voice also to the feelings expres
sed by the two former speakers that 
the Posts and Telegraphs Department 
be separated from the Ministry of 
Transport.

I would like to divide the efficiency 
measures into two parts: first of ail, 
e f f ic ie n c y  of the administration itself, 
work do n e  in the post office and the 
work which is being carried out by 
1 1 10 Vxorkers. This also forms an im
portant part of the efficiency c f  ad
ministration. It is a matter of grave 
concern that although the posts and 
telegraphs department is ^ivmg a 
revenue of Rs. 1 crore and is almost 
as big as the railways, it 1?. still de- 
pendinc upon the Ministry of Finance 
for its expenditure. If we want effi
ciency and quick measures to be taken. 
The Posts and Telegraphs Department 
must have the freedom to incur ex
penditure wherever required. There
fore, it is m y  humble suggestion that 
the P. & T. Department should also 
become an autonomous body like the 
Railway Ministry. It is only then that 
work will be carried out more effi
ciently.

We also observe that almost four
lakhs of people are working in tMs 
department and it is also a matter for 
concern that the procress is not much, 
when the staff working in this depart-
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ment pets all the facilities which are 
given to the railway workers. If we
cjmparo only the housing scheme, or 
the housing probk’.n, of the Riilway 
Ministry and the Posts and Telegraphs 
Department, we can see ihat the 
Posts a!':d TelesI'aphs DepartTnt;nt is 
lagging far behind that of th ' Ka!!- 
\v3}s. I can only quote what the 
Minister said last year regarding this 
matter of accommodation. He said:

“The condition of our buildings, 
both official a’"d residential, is far 
from satisfactory. When I took 
over, I did take ccrtain acvion so 
that c*̂ n expedite the construc- 
t ’on of boih official and residen

tial accommodation becaus.? tVie 
Vxporience had been that though 
money, maybe only a modest 
amount, was provided in the bud
get, that was not being spent. So.
I tried to create a separate cons
truction division in tho P T.
Directorate. But in the mean
time. the emergency came and 
the progress that I expected has 
not been achieved. I may i.s^ure 
the House that I am verv nnvious 
to e x p o d t h e  ronstrurtion of 
both official and re^̂ identi'-l
commod^tio',' within tlie amount 
provided to us as quickly a.*̂ pos
sible..

Even after this assurance, nothing has 
been done in this direction. I believe 
that 5,000 quarters are to be built 
within the end of the third Five Year 
Plan, but still, it will not be enough 
to house the staff of the Posts and 
Telegrp.phs Department. Although 
the emergency prevailed, we can see 
that the Ministry of Railw’ays has 
been ablê  to do quite a lot for its 
staff, as was stated by the Railway 
Minister on the 19th February. 1963. 
He said:

 ̂ “The Railway administrations 
have been maintaining the neces
sary tempo of improvement in 
various measures for the welfare 
o f  St.lit. It is proposed to add 
about 12,000 residential quarters

every year—more or less corres
ponding to what is being done
from the commencement of the 
Second Plan—in order to improve 
housing facilities for staff.”

So, the emergency measures have 
certainly not affected the Ministry of 
Railways, but the Posts and Telegraphs 
Department is still handicapped under 
the emergency measures and its staff 
is still howling and shouting for 
quarters and also for the post office 
buildings and other buildings for the 
administration in the cities.

Last time, when I spoke, I had
mentioned the poor condition of thf 
Posts and Telegraphs buildings ir 
cilit'f, like Ahmedabad, Surat, Madras 
etc., and i still maintain that in a citj 
like Ahmedabad, which is the capital 
of the Gujarat State, we are still 
badly equipped as far as the Posts 
and Telegraphs buildings are concern
ed. Especially in Maninagar, which 
is a big suburb of Ahmedabad, the 
condition is really shocking.

Another point which I want to 
bring tn the attention of ihv hon. 
Minister is that the posts and Tele
graphs staff so m?ny times overworks 
itself to the tune of four to five hour«;. 
Even today, that working hour is not 
counted as overtime. I believe a com
mittee was set up to look into this 
matter and already quite a lot of 
time has elapsed but no decision has 
been taken regarding this matter. This 
matter .should be immediately con
sidered. and the staff of the Posts and 
Telegraphs Department which puts 
more- work amounting to four to five 
hour.s should be entitled to overtime.

Then, the compulsory saving depo
sits have been removed, and it is a 
relipf' fo" the middle classes, but in 
regard to the lower classes of the 
people, the amount will have to be 
pa d̂ towards the compulsory deposit 
saving by the end of the 31st March, 
and it is still a serious problem for the 
lower income groups. They are not
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able to find the amounts which are 
to be deposited by the end of this 
month. Something should be done 
about that. Also, the indirect taxa
tion structure is notl so relief-giving, 
and it is still pinching the lower 
income groups.

Another thing which was mentioned 
by my hon. friend who spoke earlier 
was about the strike in July last. 
When the strike of July, 1960 was 
over, the matter was referred to the 
authorities, and some of the people 
were saved from punishment. But 
even after a period of three and a 
half years, we still find that some of 
the victims of that strike are suffer
ing. I request the Posts and Tele
graphs Department to overlook this 
matter and be kind and considerate 
and give them the benefit by getting 
them back to service and forget the 
bitterness which was caused by the 
strike. If we can recall, even the 
Defence Ministry has done the same 
thing and it has brought back some 
of the people who went on strike, and 
they are working all right. The Posts 
and Telegraphs Department could also 
do the same thing.

Another thing that I want to point 
out is with regard to the administra
tion. When we go to the post-offices, 
many times it has happened that there 
is a shortage of forms, money-order 
or telegraph or any other such forms. 
I think it is only the duty of the 
department to provide such forms 
wherever required in adequate num
bers, and we should see that no such 
shortfall is caused anywhere. Some
times, it is a matter for embarrass
ment also for the staff working there, 
to tell the customer that forms are 
not available, and it is really causing 
a lot of trouble to the people who 
go there for service. So, immediate 
attention should be given to this 
matter and the forms should be pro
Tided in adequate numbers wherever 
required.

Another thing that causes concern 
is with regard to the opening of new

head (offices and sub-offices. A lot of 
sub post-offices and head post-offices 
are now being opened. There is a 
volume which is published. Maybe it 
is an annual. The last volume was 
published in 1&61. It gives a list of 
the new post-offices which have been 
opened, but even today, if we go to 
a post-CiTice, we find that some offices 
are not included in the volume. 
During these two years, some new 
sub-offices or departmental offices 
have been opened, but they are not 
included in the Directory of Informa
tion. So, the staff itself faces trouble. 
They are also not able to trace the 
whereabouts or the name of the post
office, and again trouble is caused. Of 
course, some pamphlets are published 
afterwards and are added to the 
volume, but they also become a 
volume by themselves, and then also 
additional work has to be done and 
trouble is caused. So, immediate 
action should be taken, and the post
offices should be notified regarding the 
new offices that are opened from time 
to time, so that wherever they are 
opened, immediately all the post
offices know the whereabouts and the 
people also can go there for transact
ing their business.

Regarding the stamps that are 
printed, I should like to say a few 
words. Even today, when the decimal 
system is in vogue, the stamp-sheets 
are printed in odd numbers like 17 
and 19 and so on. They are not print
ed in even numbers or multiples like 
125 or 150 and so on. We ought to 
change the old system, and now that 
we have a decimal system, the stamps 
should be printed in sheets of 25, 50 or 
100, etc:

I would also like to know from the 
Minister whether the papers we use 
are imported or whether we have this 
paper in our own country. Regarding 
efficiency, I would suggest that an 
Efficiency Bureau should be created 
in several places, so that if there is 
a complaint or any shortage of forms 
or any such thing, they could study 
the problem and inform the authori
ties to meet the requirements.
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Although new sub post-offices and 
post-officcs are being opened, there is 
still a growing need for more post
offices and sub post-ofTices. The head 
offices which we require would be 
not less than 200 and at least 4000 
branch-offices should be opened. Just 
to remind the Minister, I might point 
out that in 1947 for the accounting of 
23,344 rural offices, we had head offices 
amounting to 188. In 1961, the rural 
offices have increased to 76,839, but 
the bead offices functioning are only 
289. It is indeed a matter of concern 
and as I said earlier, 200 head offices 
and 4,000 branch offices should be 
opened to meet the growing demand.

Another thing I would like to 
request the Minister is to open more 
public call offices. In many backward 
areas, public call offices are not avail
able. There is one area in Andhra 
Pradesh called Rayalaseema where 
public call offices are required. Also, 
in my own State, in the Panch Mahals 
District and in the Kaira District, from 
where I come, we require more public 
call offices.

Lastly I Would say a few words 
about the telephone industry. It is 
said that by the end of the third Plan, 
3 lakhs more telephones would be 
available for our use. But still, there 
is a great shortage of telephones in 
the country. It seems that the Gov
ernment concern in Bangalore is not 
able to meet the demands of the 
people and the industry, which is 
growing rapidly. In Gujarat State, I 
can feel it because so many people 
come to me regarding this. I have 
also noticed some shocking things in 
Delhi. When I came here, some indus
trialists approached nie and said that 
if Members of Parliament would loan 
their telephone services, they are pre
pared to pay an amount of Rs. 4,000 
for the use of their telephones. So, 
black-marketing, bribery and corrup
tion have entered this department. 
Thi3 is due to the shortage. If we 
meet the demands, such things will 
not happen. When industriea are

growing and when we talk of progress, 
a facility like a telephone is a must 
for business purposes or for communi
cations. So, if the Government is not 
able to meet the demands, I would 
suggi'st that they should aiiow private 
concerns to manufacture telephones, 
wherever the demands are more, I 
know they are considering to open 
another factory somewhere, but that 
should be expedited and they should 
try to meet this growing demand for 
telephones. Unless we do that, the 
shortage of telephones is causing great 
concern to our industry and people 
at large. Something should be done 
about this at once.

There is another thing. When a 
person requires a telephone, he depo
sits Rs. 2,000 but on that deposit, no 
interest is paid. The delay is so great 
that the sum of Rs. 2,000 may remain 
with the department for 1 or IJ years 
and then the service might be avail
able. In Japan, where such deposits 
are paid, interest is paid on the 
deposits and they try to give the 
facility as quickly as possible. There
fore, I urge the P. & T. Department 
to be more efficient in their work. 
Now that they are a separate body 
by themselves, they should try to 
avail themselves of the finances they 
require; they should try to satisfy the 
staff they employ and also work 
efficiently for the benefit of the people.

Shri Jena (Bhadrak): Sir, I thank 
you for giving me this opportunity to 
speak and I rise to support the 
demands of the P. & T. Department. 
This department serves the largest 
number of people in the country. On 
the eve of our independence, the 
number of post offices was 22,116. At 
present, the number is 90,239. At that 
time one post office served on an 
average an area of 35 square miles. 
Now one post office serves an area of 
only 14 square miles. From thi», we 
can judge that the number of post 
and telegraph offices in the country 
has increased a lot. But still much 
remains to be done. In spite of that, 
this Ministry deserves congratulation.
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There is no doubt that the present 
emergency has added to the burden 
-of their work and they are discharging 
the duty cfTiciently. Just like railways, 
this department has provisions to re
ceive public complaints. They are 
Tecdving them and as far as possible 
they try to rectify the defects.

The number of all kinds of letters 
and telegrams is increasing day by day 
considerably. But sometimes post 
offices having the same name in the 
same district put the sorters to diffi
culty. Sometimes the letters are not 
addressed correctly and this leads to 
misdelivery of letters. That is why 
sometimes the department is put to 
blame. By saying so, I do not mean 
that there is nothing wrong in the 
working of this department. There is 
■Jio rose without a thorn. Sometimes 
express letters are delivered late and 
■telegrams reach later than we reach 
•the place of our destination. At the 
same time, we must admit our own 
-draw-backs. We should expect good 
work and prompt service from a man 
•when he is well fed, nicely clad and 
properly housed. ,Tn my own State 

iof Orissa, I have seen employees of the 
postal department coming from distant 
places and being put to a great diffi
culty in respect of housing. By saying 
so, I do not mean the Ministry has 
Tiot done anything for providing hous
ing to its employees. They are, of 
■course, doing something, but not upto 
'the demand.

I might be excused for saying that 
the scheduled caste and scheduled 
tribe employees of this department 
are not given a fair deal so far as my 
own State of Orissa is concerned. I 
should say that this Ministry has not 
done justice to that State. Orissa 
became a separate State in 1936, but 
up till now it has not got a Post Master 

'General’s office of its own. I think in 
the whole of our country  ̂ there will 
be few States which do not have 
there own Post Master General’s 
oflRce in them. We have got a large 
number of telephones in our State 
and for that, I must thank the Minis
ter and the Ministry. But the tele- 

:l>hone accounts office for this State is

in Calcutta. Due to that difficulty, ac
cumulated and consolidated telephone 
bills are received and the subscribers 
have to face a great deal of difficulty 
for paying accumulated telephone 
dues. So, I would request the Minister 
to see that Orissa gets the telephone 
accounts office and the PMG’s office in 
the State,

We have got our DPT office in Cut
tack, although our State capital is 
Bhubaneswar. I do not mind the DPT 
office being at Cuttack or at Bhuba
neswar, but I would certainly like to 
say that the present DPT office at 
Cuttack does not have as much space 
as is required to work smoothly. 
Sometimes the staff feel difficulty in 
preserving the files carefully for want 
of space. This question was raised 
last time in this hon. House and Shri 
Jagjivan Ram, the then Communi
cations Minister assured me that this 
DPT office would be shifted from Cut
tack to Bhubaneswar. But 1 do not 
know whether any progress has been 
made in this direction.

The question of opening RMS offices 
at Bhadrak and Titilagarh has been 
long pending, since 1960. It is always 
said that houses are not available there 
to open those offices. But .1 should 
say that house.s are never available un
less sincere efforts are made to get 
them. I understand that houses are 
available at both the places. I would 
therefore request the hon. Minister 
to kindly see that the RMS' offices are 
opened at these places.

The RMS section working between 
Vizianagram and Raipur exclusively 
serves the places of three districts of 
Orissa, namely, Kalahandi, Koraput 
and Bolangir. Besides this, the rail
way line serving this section mostly 
runs in Orissa. On account of the in
dustrial development of those areas, 
the activities of the Postal Department 
have gone up. Letters addressed in 
Oriya or in Bengalee are delayed much 
in their transmission. That ig due to 
the fact that the employees working 
in this section of the RMS hardly know 
these two languages,

Shri Tyagi (Dehra Dun): The script 
is also complicated.
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Shri Jleiia: Therefore, this section has 
to be transferred and placed under the 
control of the DPT, Orissa. I would re
quest the hon. Minister to kindly see 
that this section of the RMS is trans
ferred and placed under the charge of 
the DPT, Orissa.

I would make a humble suggestion 
to the Ministry. We have got express 
trains from Howrah to Madras and 
vicc versa. If one R.M.S. section is 
opened in those trains. I think the 
general public will be much benefited 
as far as postal facilities are concer
ned.

Coming to my constituency I will say 
something. There is a Sub-Post Office 
at Bhadrak. It has more than twenty 
sub-post offices under it. The volume 
of work of that Post Office is in no 
way less than that of a head office. 
Last year this question was raised and
I was assured by Shri Jagjivan Ram, 
the then Communications Minister, 
that this will be covertied into a head 
office. I do not know how far this pro
gress has been made, and I would re
quest the hon. Minister to kindly get 
this conversion work expedited.

Sir, ours is a poor country and most 
of our rural people live in thatched 
houses. Thousands and thousands of 
these houses catch fire every year 
easily. There is, of course, provision 
of fire-fighting engines in the towns. 
But our rural people are deprived of 
this facility because they cannot run 
to that office and ask for help. So I 
would request the hon. Minister to 
kindly consider this question very sym
pathetically, and if possible the post 
offices at least near the gram pan- 
chayat offices, or schools, that is 
places which are linked up with 
roads, should have this telephone 
facility. This provision would have 
a vast amount of national wealth 
every year.

Then, there is a small thing. There 
is a branch post office at Sohora in 
my constituency...

^  iT^T (^>7t) :

Mr. Deputy-Speaker: The bell is-
being rung.—Now there is quorumu 
The hon. Member may continue.

Shri Jena: Sir, as I was sayin?, 
there is a branch post offite at Sohora* 
in my constituency. It receives its mail' 
from a sub-office at Dhamnagar at a- 
distance of only six miles. Sir, we are 
in the days of science when time and; 
distance have been controlled by 
civilised society. But mails from this 
sub-office reach that branch office* 
after two days. This matter has been, 
brought to the notice of the postal 
authorities concerned. But up till now 
nothing has happened. I hope that at 
least from now onwards this unfor
tunate thing will not take place.

With these words  ̂ I support the De
mands and I thank you. Sir, for giving? 
me this opportunity,

Shri Himatsingka: Mr. Deputy-
Speaker, Sir, this Department has the 
credit of being an efficient department 
amongst all the departments of the 
Government. I can say from my own 
personal experience that in Delhi 
sometimes I am rung up at about
2 o'clock in the night or after twelve 
to receive telegrams. But in the 
matter of certain telegrams sent from 
Delhi to C&lcutta or from Calcutta to  
Delhi ,T do not know why it takes a 
very long time. Then the purpose for 
which the telegrams are sent is frus
trated. For instance, from here I 
send a telegram about' my departure 
the next day, and the telegram reach
es seven or eight hours after I have 
reached the place. Something must 
be done in that direction.

As regards telephones .T do not 
know what is wrong; Certainly, the 
courtesy of the operators has very 
much improved, and I am glad to say 
that they are very courteous, both at 
Calcutta and at Delhi, and they al
ways speak with the word “Please’*. 
But you do not get the call. You can
not be satisfied with the courtesy only. 
What happens is that the telephhones 
are generally out of ordor. From 
Calcutta,* if you want any station at- 
any time, almost every day it is out 
of order. The same thing happens in̂
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other places also. I do not know what 
is the reason for the telephone lines 
going out of order so often. Therefore, 
if something can be done about this, 
it should be done immediately. Es
pecially Assam is a very important 
area, and you must have immediate 
connection for so many important 
things to be done there.

There is another thing. Even when 
the line is in order and working you 
do not get connections, even for 
urgent calls, for hours. If you book 
i  call in the early morning at 5 
o’clock, you don’t get the connection 
till ten or twelve or even later. After 
all, there must be something done, «;o 
that calls booked in the early hours 
of the morning, when there is not 
much pressure of official work or 
other work, should be put through 
quickly. That matter should be ex
amined quickly as possible and 
something done.

I am told by another hon. Member 
that the charge in Calcutta Per caH 
is more than the charge at Delhi or 
Bombay per call. If that is correct— 
and I take it that it is corrects 
there is no reason why this difference 
fhould be maintained and in Calcutta 
calls should be charged more than 
what is charged for similar calls made 
at Delhi and Bombay. Therefore, I 
feel that these matters, small matters 
though they are, need looking into.

The number of j>ost offices in the 
mofussils have very much increased, 
and that is for the good. There is a 
demand for more post offices, more 
letters are being written and it is all 
for the good. But in some of the posl 
offices in the Santhal Parganas, it 
takes a lot of time. I do not know 
why from one po.st offico to another 
■ometimes it takes three to four days. 
I am told that letipr.; which reach 
Godda oT* Pathergama in Santhal Par- 
ganas take three or four days to reach 
Mehgama. I think the matter needs 
lookinrr into, bocaiiso this department 
which has the credit of being fo effi
cient should not allow anything to be 
done to lower the credit that it en
joy.*? and has been enjoying so long.

The matter, therefore, needs looking 
into.

There is one other small matter. 
The postal men who deliver letters in 
Calcutta now do not have any kind bf 
uniform. Previously I had no occa
sion to find anybody without a uni
form. Now most of the postmen who 
go and deliver letters in CalcutTa 
are without uniforms. I want lo 
know whether that rule has been ab
rogated and that î  not being enforc
ed.

Shri R. Barua: Mr. Deputy Speaker,. 
Sir, it is good that this Ministry has 
now been made an independent unit 
and it is not dovetailed to the com- 
pwDsite one. During the last few years, 
admittedly, this Ministry has made 
tremendous progress and advance, and 
it is a matter of satisfaction that we 
are having a speedy increase both in 
the number of post ar>d telegrapli 
(offices and also other important means 
of communications. At the same time, 
we should also remember that the in
dustrial progress of the country is 
directly connected with the communi
cation system, with the post and tele
graph system. Therefore, the rate of 
progress should not make us com
placent because wc have yet to make 
a long headway.

Again, we are faced with two im
portant matters, namelj’ , the aggres
sive China and the belligerent 
Pakistan. This has made our com
munication problem all the more im
portant and complicated. It is good 
that the Ministry hos decided to 
establish the micro wave system in 
the Eastern Zone in order to avoid 
disruption of communication in 
times of need as well in nor
mal times. My hon. friend, Shri 
Himatsingka has Inst now pointed 
out that it is very difficult to get tele
phone calls from Calcutta to Assam 
and that is due to con.<?t'̂ '.7i1 disniption 
of the communication line. T nm 
happy that this micro ŵ >ve .-:y';tem i.*? 
f^oin" fo be e.trllab!ished. From the re
port I am nblo to understand that it 
will be commissioned sometime to
wards the end of 1J>64. But Sir, I do
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not think that this micro wave sys
tem alone will iolve the problem. 
There are other things as well which 
have to be looked into in this vast 
region which keeps the different 
branches of our administration—the 
army and the civil service—in close 
contact. Therefore, other necessary 
improvements needed in this area 
should be gone into.

Then, coming to the question of 
construction of buildings, I am very 
much constrained to remark that a 
backlog in thig aspect which was 
there has not yet been properly met. 
I am talking of construction of build
ings to house the post oflRces and also 
the eniployees. ’ It was, I think, in 
the Pay Commission’s Report, if I 
remember aright, that that time 
there ŵ ere two lakh employees and 
for them there were houses only for 4 
per cent. Now we have to the tune of 
about five lakh employees and the 
percentage of houses available I think 
is not very much. We have not advanc
ed very much in that respect and we 
are still where we were. This causes
0 BpfiouF ^>andicap to the employees, 
particularly to those in out-of-the-way 
places and cilie^ where the cost of 
living’ and rent for accommodation 
have gone up very much. On the one 
hand the Grovernment is not able to 
pay enough by way of dearness allo
wance and, On the other, the Gov
ernment is also incapable of giving 
the employees proper housing accom
modation. These two things cannot 
go together. In the Third Five Year 
Plan Rs. 3 crores have been provided 
for building purposes and till today 
only a fraction of it has been expend
ed.

Previously, the Ministtry of Posts 
and Telegraphs used to say that they 
had no engineering wing of their own. 
Now they are having one. But my 
feeling is that although they are hav
ing an engineering wing, it is neither 
properly staffed nor conveniently 
positioned. Therefore, I do not think 
much ice would be cut by this new 
department.

Another proposal, as I have been 
able to find out from the report is, 
that they are going to entrust some 
of the minor work^ to the State 
P.W.D. But I am afraid the State 
P.W.D. have their hands already full, 
and I do not know how much they 
will be able to do in this diarchical 
way. I have my own doubts about ]t. 
Therefore, let not the Ministry be 
complacent about the new proposal 
of entrusting the building works to 
the State department. It is better 
that they give more attention to the 
question of developing their own 
organisation.

In the matter of construction of 
buildings and other things, from their 
own report, it is apparent that the 
physical targets have not been achiev
ed, particularly in my State. In Ap
pendix XXXIX information regarding 
physical targets, accomplishments etc , 
of important schemes and projects 
costing over Rs. 25 lakhs is given. In 
As^am circle the percentages are 7, 8 
and 2. It is very meagre. It shows 
that absolutely n o th in ^  has been done 
in that respect

With regard to giving recreational 
facilities and other things, the story 
is equally sad. In the statement 
showing circle-wise the progress made 
in the matter of provision of staff 
amenities like canteen etc., in respect 
of Assam it is said:

1959-60—Nil
1960-61—Nil
1961-62—Nil
1962-63—Nil
1963-64—Nil

It show? that in spite of the fact that 
money has been provided nothing is 
being done. I am stressing this point 
not because it concerns the State 
from which I come, but because there 
are many people of the postal depart
ment put in that strategic area far 
away from their own residences and 
for whom some recreational facilities 
and some incentives are absolutely ne
cessary. There . is not even a modi- 
citm of incentive, modicum of comfort
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in the form of residence or facilities 
like canteens etc. Government can
not say that Parliament has not 
given the money. Though Parlia
ment is granting money, in spite of 
that the Ministry have failed to give 
the minimum facilities. Therefore, I 
draw pointed attention of the Minis
ter in chargc to this a.spcct of the 
question, particularly becausc ho 
holds full charge of this subject.

Even in the matter of building cons
truction and extension of buildings 
nothing has been done. This shows 
that the construction department is 
not doing it or is incapable of doing 
anything. Now the head office of the 
Engineering Department is in Calcutta 
with one Chief Engineer. He has to 
run from Calcutta to Shillong, Shil
long to Manipur and Manipur to Dib- 
rugarh with the result that it is im
possible to expect anything from him. 
On the one hand we say we have our 
own engineering department; on the 
other, we cannot show any perfor
mance of tho work that is entrusted 
to it.

Coming to the efficiency of the de
partment, I am very sorry to say that 
there is a decline in the standard of 
efficiency. May I also say that the 
standard of honesty, which once was 
the hall mark of this department even 
in the time of foreign rule, has gone 
down? From the report of the Minis
try you will be pleased to find that 
there has been an increase in the de
falcation of public money. Lo.ss of 
money orders, insured covers and 
parcels has become a regular or usual 
feature. It Is strange* that even after 
the losses are detected and claims are 
made the postal department takes 
two or three years to settle the claim. 
Very often they create such a situa
tion that the insurer or the man who 
sends the money order is forced to go 
to a court for realising- his dues. It is 
very unfortunate. The department 
seems to be under the impression that 
all these people are cheats and the de
partment has iomehow to prevent 
them from cheating the department.

Recently I came across a case 
which some ornaments were sent by 
insured parcel from somewhere in 
Rajasthan. It wa  ̂ tampered with on 
the way. A cla m was made and it 
was found to be a genuine one. Yet 
the party had to go to a court of law 
because no settlement was made by 
the department. Now it has become 
more or less like its counterpart, the 
railway department, in which almost 
all the claims are met only after the 
party files a case in the court. If 
that happens in the postal department 
also, it will mean a very bad day for 
the country. I hope the Minister in 
charge of this subject will look into 
this matter and see that misbehaviour 
and abuses on the part of the postal 
department are stopped. Claims should 
be settled with the least possible de
lay. Because, if a poor man sends 
Rs. 200 or 300 in an insured cover to 
a distant relative of his and if it is 
lost in transit and thereafter he has 
to run from place to place and Anally 
go to the court to recover his claim, 
you can just visualise what confidence 
he will have in the department. 
Therefore, the hon. Minister should 
see that such things do not just hap
pen. rn this connection, I will refer 
to Appendix V of the Audit Reoort 
which clearly discloses the increase in 
the volume of defalcations.

Coming to the increase in post offi
ces. both in rural areas and towns, on 
the one hand I am very pleased to 
find that there has been vast expan
sion of postal facilities. On the other 
hand, no step has been taken to conso
lidate the position. Sub-offices are 
not proportionately raised to branch 
offices and branch oflRces to head offi
ces, with the result that there is com
plete lack of control. Now the whole 
thing is moving in a vicious circle. 
On the one hand, officers in charge are 
being blamed and, on the other, they 
cannot afford to have proper control 
over the entire machinery. Therefore, 
this aspect has to be properly seen. 
We should not .simply try to get cheap
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popularity by saying there are so many 
post offices here and so many there 
because of some temporary fad. What 
is more important is that the postal 
department keep proper control over 
all the branches and there should be 
the right type and number of sub
offices, branch offices and head offices 
to manage all these things.

On th« question of efficiency, I 
would like to remind the Minister that 
the right type of training not given 
to the employees. With the advance
ment of science, we are having diffe
rent types of communications. We 
have co-axial system, microwave sys
tem and other systems. In order to 
handle all these things, proper train
ing must be given to the lines men 
and operators. I am told tho^e peo
ple do not get the training they need. 
Though the work is advancing at a 
higher speed, there is no proportionate 
facility for increased training with the 
result that inefficiency is growing. 
So, I am of the opinion that along 
with the advance in facilities there 
should be proper arrangements for 
giving necessary training. Then, 
whatever refresher courses there are 
nowadays they are very meagre and 
not up to the mark.

Lastly, coming to the stores pur
chase and control, the Audit Report 
discloses that on account of the ab
sence of risk purchase clause the de
partment is incurring heavy losses. I 
do not understand why the risk pur
chase clause could not be incorporated 
in all the agreements, although it was 
pointed out in November 1959 by 
Audit. I hope the Minister will look 
into it.

Finally, I will express my apprecia
tion of the Indian Telephone Indus
tries. They have done very good 
work and given a good account of
themselves. I hope in years to come 
they will do much better. With these 
words, I conclude.

Shri A. S. AJva (Mangalore): Mr. 
Deputy-Speaker, Sir, I also congratu

late the Ministry of Posts and Tele
graphs because they have done very 
good work and gained international 
reputation. Just to highlight the pro
gress made by the department, I will 
just quote a few figures. In 1951 each 
post office covered an area of 90*6 sq. 
kilometres. It has been reduced to 
36*26 sq. kilometres on 1st January, 
1964. The number of post offices has 
increased from 22,116 on 15th August, 
1947 to 90,239 on 1st January 1964. 
The average persons served by a post 
office has shrunk from 9,887 on 1st 
April 1951 to 4,867 on 1st January 
1964. These are really very impres
sive figures. If we compare our 
country with other advanced coun
tries, we are occupying the third place. 
In Australia one post office serves a 
population of 1,204. Next comes. 
Canada with 1,542. The third is India 
with 4,867. So much so, we are ahead 
of Japan and United States.

An Hon Member: That is all on*
paper.

Shri A. S. Alva: Anyhow, let us see- 
how far we have progressed. As far 
as area is concerned, we are second. 
In Japan a post office covers 23* 10 sq. 
kilometres and in our country 36.26’. 
sq. kilometres.

15.00 hrs.

As far as the amenities are concern
ed, there is no use saying that there 
are other countries where they have 
got better amenities. We must alsa 
see that the-poverty of the people and 
the riches of the people,—all those 
things—are correlated. But, at the 
same time, the figures which the 
Mini.«5try has given in the Report will 
go to phow that these are really im
pressive figures in spite of our poverty 
and we have advanced a lot.

As far as the Third Five Year Plan 
is concerned, we have programmed to 
open 23,000 post offices out of which 
we have already opened 12,966 where
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emphasis has been laid on rural post 
-offices. OaJ of 12,966 post offices al
ready opened 905 are urban post offices 
and 12,061 are rural post offices.

We hav” also programmed lor rais- 
.ing the status of the extra-departmen
tal and sub-post offices numbering 
2,500 of which we have already up
graded 1,290. Then, ther  ̂ is anothei- 
scheme of opening 200 post officv.'s in 
V Ty backward areas; po much 
thiii the Government is incurrmg a 
loss of Rs. 2,500 on each post office. 

‘ Of these they have already opened 132 
up to the 31st December, 1963. There
after another 25 post offices were 

'Opened.

As VL ;di'ds the programme of the 
Pvostal Department to start the Pan- 

’chayat Postal 'Scheme under which 
letters etc. are delivered by the seve
ral Panchayats, that also they are 
experimenting. I have just quoted 
these figures to show that our Postal 
Department has really done very good 
work and they have progressed very 
much.

But, at the same time, as my hon. 
friend just now said, we should not be 

‘complacent in these matters because 
things arc moving very fast. The 
Posts and Telegraphs Department, as 
a matter of fact, must cope with the 
present day conditions and as sucn 
they must streamline their ov/n de
partments.

In this connection mention has been 
made of the Indian Telephone Industry 
where our requirements are being 
manufactured. But tho progress made 
does not seem to be up to the mark. 
In 1902-R3—I am quotinr  ̂ from the 
Report 0  ̂ tho Indian Telephone In
dustries Limited, Bangalore—the tar
get of telephones was 1.32.000 and for 
ir)C3-()4 it was expected I0 be 1,70,000 
out of which up to the 30th November 
19G3 the figure is only 93,280. Simi
larly. for the small exchange lines the 
target for 1963-G4 was 40,640 of which 
we have achieved only 20,544 up to 

*the SOth November, 1963. So, there is 
-a lot of work to be done in this di-

reciion also. I am sure, the Ministry 
will try its best to catch up with it 
and achieve the target.

Then, the DeparLment could uae- 
fuiiy extend the facilities of telephone 
to ihe villages where communication 
is difficult. As a matter of fact, as far 
as telephones are concerned, they 
have also extended their activities 
and I will not bother the House with 
the hgures because they are really 
very impressive. They have really 
done VL*ry good work. But at the 
sjme time there was some difficulty. 
This also we have to put up with 
because on account of the operations 
in Goa and the emergency due to the 
invasion, it was not possible to extend

• telephone and postal facilities to the 
villages and rural areas. I believe, 
it was a question of the availability 
of copper wires and now that they are 
available, the Department must see 
that in the rural areas public call 
offices are opened as far as possible. I 
am particularly referring to the coastal 
areas of Mysore State and in other 
States .also probably where communi
cations are very difficult during the 
monsoon for about three or four 
months in a year. People will be 
really v-ery much handicapped if they 
do not get any means of communica
tion and if they cannot communicate 
from one place to another place. I nm 
sure, the Department will give top 
priority to thi.s and will see that
those areas are also covered.

Then one other aspect has also been
stressed. I will also say that as far

the building programme is concern
ed we are really lagging behind. Some 
of the post offices are actually housed 
in rented buildings and several com
plaints have been received from the 
landlords of those buildings to the 
effect thai the rents are not paid pro
perly and that the Department in
sists on a complicated procedure to be 
gone through before they get their 
rental. Some people even threaten 
the Department with suits and nil 
those things. I am sure, the autho
rities will spe that the parties will 
not be driven to filing suit beca ise,
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afiLT all, if suits are filed, it is only 
the Department and the Government 
that will suifer but the landlords will 
be getting not only their rent but also 
their costs. These things are to be 
avoided.

Then, Government must also speed 
up the programme. I am- glad to 
note that they have simplified the 
procedure and have also entrusted the 
Stale PWDs with certain other works. 
They have also modified and taken 
away the rigidity as far as the build
ings and all those things are concern
ed. Of course, proper care has to be 
taken to see that the essential things 
are not over-looked. For this purpose 
it is necessary that they should go 
ahead. I know of instances in some 
places where Head Post Offices have 
been sanctioned but the building has 
not come up so far either due to 
acquisition proceedings or due I0 
other things. These things must be 
looked into and it should be seen that 
there is no complaint on this ground.

As far as the telephones are con
cerned, I also join in the complaint 
that we do not get connections to 
distant places. Sometimes, specially 
when we ring up Bangalore or some 
other place, we are told that the 
line is out of order and really we 
find it difficult to communicate. I do 
not know why this kind of a thing 
■hould occur. The Department 
should see that this also is remedied.

Then, one other thing that I have 
to .submit is as regards the priorities 
in respect of giving telephone con
nections. I had raised this point in 
the Consultative Committee also. 
Even thereafter I have been receiving 
a number of complaints. There are 
two categories, namely, essential and 
non-essential and they have got their 
own code words and all those things. 
Tiiere are two sets in respect to this. 
TTiose people for whom it is ordered 
en?ergently, they are put in one class 
and the ordinary people are put in 
the other class. But as far as these

two sets are concerned, I request 
that the hon. Minister should person
ally look into the matter and direct 
all the heads of departments to see 
that people get their connections in. 
the order of priority. Sometimes 
there are some committees and simi
lar bodies. This gives rise to lot of 
complaints of favouritism or that an 
influential man who could just talk 
to the PMG or some other person is 
favoured with it. There should not 
be any room for complaints of this 
type. I am sure, the Government 
will look into this matter.

Then, i will submit one word as 
far as the wireless stations are con
cerned. In my own place, Mangalore, 
they have started both the receiving 
and transmitting stations. As far as 
I could gather—whenever I used to 
go there I used to ask them about 
this—though the land has been ac
quired, the building either of the 
transmitting or of the receiving sta
tion has not come up. I do not know 
for what reason. Since this is also-
an important thing, I am sure the 
Department will look into it, and see 
that the position is remedied.

Then, I would say a word about
the telephone facilities which are
being given. At the beginning of
the Third Plan we had only 4,65,000 
connections, and by the end of 1963-64 
it is expected that 6,60,000 connec-* 
tions will be given. Steps are also 
being taken to automatise all those 
telephones, and I am sure that the 
Department will speed up this work.

Another noteworthy feature of the 
Department is the introduction of the- 
system of direct dialling between 
different places. That work is also 
going on at a brisk pace, and I 
hope that Government will see that 
all the headquarters of the States; 
will be connected sooner than expect
ed.

I would not like to say anything 
more except that I congratulate the'
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Department on the good work that 
they have done, and I am sure that 
they will maintain their reputation. 
The credit also goes to the oflEicera 
and men and all others also who are 
in the lowest rung who are doing 
their work very well.

With these words, I support the 
Demands of this Department.
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[Mr. Speaker in the Chair]
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T̂î rr̂  t  1 #  ^rr^r

T̂EIW ^  ?ft ’STTqr
I, #  OTfft rrrfi^ 

^  tRH T^— ^
^T3^ % ^  I  I

^  Jnfiffr : ^ttt̂  6f7̂  ^
2658 ( A i )  L S D - 6.

t o :  f w  ^Rfr t  I T̂ t  g?TR- ^
%  ^  t  ^  ^

I ^  wr>^ ̂ f\̂ J
rfT ctTTT q7T% I, t, ^PfT  ̂t  ^ ÎclldT 
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?r  ̂ ^nTo xT̂ o TT̂ o %
% fw  fr =̂ TPT ^ I 5Tb

5TRT ^ ^f ?TTTo tj[^o IT ô
% m xzr I  ^nwrr t^it
^2TT ^ I r̂̂ wn?FT ^ ?ff r̂reft
^^^rnct ^ '̂r ?ttto tttto it̂ o

% ^Ti î<  ̂ f̂ rĉ  ^iMi^r j f ?
7T3T 5rF=rr f̂ 1

n qr^ f t  f  gnrt ^'rfrf^ 
t  ^  r ^ T ^  I

?TTrfF(T ^  I  ^  # trftOT
r̂ Tra’ ^  ^  I  I 3T5 cTft fTOTW ^  

TO t  I rT^T^ ^  t  I spf
5 ^  f: ^ *rr qt^

qr n  ^>rr f ,
P̂RT ^ 'Sft ?TTTo ITTfo IT^o

% f  ^pTT  ̂ ^ I
^  ^  f̂rr %PT % % u ^  f , qr
’Rfh: % W^TRt t  PfT ^  Rtct

HTHHI T5  ̂W  I  I 27? ^rtf 
^  TO JTRĴ T I  I ?[> t  ^
?T?«r ^ IT^ ^  ^  F̂T̂TT ^ fif7
q-̂  ^1 HH'RI I  ?nTo itjto rr?To
^  'TJr̂ nfT̂ rf % f^w firm
^rm. I

sr^nr t o " 5ftT #  ?nTo
t^o î ^o ^ ^ ^ ? T ff % 5rr̂  r̂
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[«ft

^ I ^  % P?rrr

T̂T̂ nxr T̂TT |
? w rr  ?rr3^ ?̂q-n f^ r  |,

^  w r  ^
T̂]TT T  ̂ jfPTT q ^  ^qit

-rm t
^  mTo T^o u^o % ^T?T ^

?̂3T %“T ^nr^Rt o , ?tt?t ^w t

o I ^ o  ^TTTo ^ ^ 0  1 ^ 0

5TT ^iNrft, ?TTft TTtT ^  ^TTT
'̂r WTT ?̂rPTr  ̂ i t̂tt

F̂fTT f  ftfT ?r»TT mT 
^  <̂ q ?T ft  ?f T ^  ^ ^  qr 

W T T  ^fT f^ F R T  ^  ^ i f ^  I T̂fT 

TfrTT f̂TT it,
=̂ nr it ?tVt  ^iTT it

^  ^ 1 ^  o I ^  ^  ^<^4

^  ==TT  ̂ i  Tt^ ir ^
f̂ ^TR^ ^  ?t ^

^nN rf^ l ^nk ?tpt ¥t t̂ ir!Tr
%?rr I

?rr%7: it t  tir̂  ^  ^  ?̂rr
^ I ^Q ^r+irirfl ^  'jf f̂rnr n

Jifhc ^rm  ^rr^-iT fr  ̂ i
"iTT it ’ rrf«FTT

t  I ^  TT f̂spT -ift '̂rar
T ^  I  I ^  %

r̂f̂ Prrcinff ^  ^  ir^T?n-
^  ftfrf T ^  t  1 ^rr^ ^TRTT 

V r̂
^^TT I ^  vfhFlTIT^ %

^ftx ^  ^
t  I t

P R ^  ^  mT ^
irftr Tt^TOT % ^  r̂ fTTT?
?TTH it T(^t ^  ^  ?ftT

^
TTT vf̂ j r̂nr ^ ^revr

I  giT ii' ^-i!r 
n̂rq?t ^ sRTT̂  ^ r  ' r̂  ̂ i

Shri Mahesh DutU Misra (Khand-
wa): While I rise to support the 
Demands of the P &. T Department,
I wish to offer m> compliments to the 
Government and the Prime Minister 
for separating this Department from 
the composite Ministry of Transport 
and Communications. Now, I think 
there would be better opportunity 
for separate discussion of this Depart
ment whenever it is raised here ia- 
this House, but, I would like to say 
that, like the Railway Board, as Mem
bers have demanded, this Department 
should also enjoy more autonomy 
not only in-matters of finance, but in. 
other spheres as well.

While raising this demand for 
autonomy, I do not wish to say that 
it should be completely separated, 
because it is one of those departments- 
which runs across the country, or, 
physiologically speaking, it forms the 
nervous or artery system ol thi»̂  
country, and so it cannot be separat
ed in that sense, but I agree with 
Members that if there is more auto
nomy given to this Department, it 
might function more efficiently and 
more abjy.

The problem raised by several 
Members here is that the Department 
is not working efficiently, or that 
there is not enough efficiency in thia- 
Department because certain conditions 
have not been fulfilled. I think it is
a matter of serious concern when w e 
find that people complain about tele
grams being received after the letter 
has reached the destination, or trunk 
calls not being attended to or not: 
being given even after five, six, seven 
or eight hours, or some cases of 
defalcation etc. Of course, there are 
various reasons for this kind of 
inefficiency or lack of efficiency, and 
they must be looked into, and I think 
a high level enquiry is needed to go* 
into the whole problem as to
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efficiency could be increased in this 
Department.

But there are certain questions 
which need the attention of the people 
as well. They have also not been 
sympathetically looking at this prob
lem. Whether it is Parliament or the 
people or public opinion, the workers 
of this Department are generally neg
lected.

I wish to refer to the whole ques
tion in a different context. While 
admitting that there is a lot of cor
ruption and dishonesty in this 
country,—I think every department 
has its share in this prevalent cor
ruption, I do not know the magnitude 
if it—I must say that this Department 
of Posts and Telegraphs is by far the 
most honest department. Of course, 
there are certain complaints against 
certain workers, but this Department, 
I think, is running most efficiently 
and most honestly in this country as 
compared to others. So, when we talk 
of efficiency or honesty in the 
general context, of our national condi
tions, we should not be unfair to 
the Posts and Telegraphs Depart
ment only.

A demand has been made by 
rarious Members, and since it touches 
my own home State, I would like to 
repeat it, that the Madhya Pradesh 
Circle must be created as early as 
possible. If it is not possible to 
lodge the offices of the Madhya Pra
desh Circle at Bhopal, because it 
would take time to construct the 
buildings temporary arrangements 
could be made by locating the office 
at Nagpur and separating it from
the Central Circle. I think the techni
cal difficulty should be overcome by 
somp such via media, and I think it 
could be done.

Then, Sir, many suggestions have 
been made by hon. friends for
increasing efficiency. I would like to 
read from the Pay Commission’s
Report of 1959. The following obser
vations were made by them:

“Recruitment policy and 
methods, training, system of place
ments and supervision, equip
ment including the use of mach
inery where necessary, methods 
and organisation of work, and 
even the structure of a Depart
ment and the nature of the mach
inery of Government, may all 
contribute in varying degrees to 
the state of efficiency.”

Therefore, I want to look at this 
problem from a wider angle. The 
Pay Commission made many recom
mendations, but I do not know what 
action has been taken, except that a 
selection board has been established 
for certain cadres.

Some Members complained about 
training arrangements. I think there 
is lack of training arrangements also. 
They are not sufficient, and certain 
hands have to work on lines for 
which they are not fully equipped.

Then, there has been mention about 
refresher courses. I think that should 
be done as early as possible.

Because o f  our democratic set-up 
there has been a vast increase in the 
number of post offices, telephone lines, 
telephone exchanges and telegraph 
offices, and even now we want all 
kinds of improvements. A 24-hour 
service has been introduced in some 
places, but one must admit that the 
arrangements that have been made 
are thoroughly inadequate. I have also 
seen some of these offices while 
visiting some cities in the country as 
Chairman of the NFPTE. I was told 
workers are put to a lot of inconven
ience. Sometimes they live five or 
six miles away from their office, and 
they have to come for night duty, 
and they do not find any arrangement 
for sleeping etc. I do not wish to 
pnumeratQ all these difficulties, but 
I-would like to say that the arrange
ments are in many cases thoroughly 
inadequate.

The Pay Commission also suggested 
that there should be some incentive
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[Shri Mahesh Dutta Misra] 
given to the workers, and they 
wanted incentive awards to be given. 
I do not know what action has been 
taken, but it is reported that what
ever was suggested by the Commis
sion has not been done in the man
ner suggested by them. So, I think 
the Ministry should look into the 
matter about the complaints of the 
workers.

There was also a suggestion about 
a task force, and in order to improve 
efficiency of the & T. workers, al
most all the workers* unions suggest
ed that efficiency councils should 
be established. The whole country 
talks about the inefficiency of the 
Department, and the workers of the 
Department also want to do some
thing. But there are certain things 
that the Government must do, and 
certain things must be attended to by 
the workers themselves. So, they 
have suggested that there should be 
efficiency councils, which could look 
into the details of particular depart
ments, and find out where the fault 
lies.

more development plans cannot be 
undertaken when there is such a 
surplus. Like the railways, we are 
also contributing a large sum of the 
general revenues. After deducting 
so many things, there is a surplus 
shown in the 1964-65 Budget of 
Rs. 3:67 crores. This net surplus has 
been diverted towards . two items: 
development fund and revenue 
reserves. Everybody knows thaw 
P & T. is not a business concern, 
althoufh it is run as in business like 
manner. But one can say that there 
will not be wide fluctuations in the 
supply and demand position. Besides, 
we are everyday expanding the 
department and are getting more and 
more revenue every year. Therefore, 
I do not think there is any necessity 
of diverting so much amount to go 
into the reserves; a nominal sum could 
be diverted and all the rest couM be 
diverted towards the development 
fund. We have so many outstanding 
demands of the workers that have to 
be met and I would like to cite only 
two demands totalling Rs. 40 lakhs.

Looking to the situati^ in an over
all manner, i would like to suggest 
that as early as possible, a high level 
enquiry should be set up so that it 
could take the whole picture in a 
general way and go into the details 
as to how efficiency could be improv
ed. But, as I said, and as the Pay 
Commission has also said, emphasis 
has got to be laid on the serVif.e 
conditions. For instance, workers 
wanted dearness allowance to be link
ed with the cost of living, but noth
ing has been done so far. Only Rs. 2 
have been given to the workers, who 
have to buy wheat and other neces
sities of life, and we can understand 
in these hard days how they car 
manage by getting only Rs. 2 more 
in their pay.

The Budget shows that there is a 
surplus, so far as the P & T. Depart
ment is concerned, of about Rs. 10 
crores. I do not understand why

For instance, the workers have been 
demanding for the last few years that 
more money should be given to the 
lower selection grade workers; rough
ly it comes to Rs. 15 lakhs. They 
want a special pay for the cashiers. 
Cashier of every other department 
have been given more allowance and 
more pay according to the recommen
dations of the Pay Commission. But 
in the P&T department set-up the 
special pay for the cashiers has not 
been implemented. That will come to 
about’ Rs. 25 lakhs. If this recom
mendation is implemented, there will 
be more efficiency and general satis
faction in the whole department. I 
request the hon. Minister to look into 
this matter. Once these things are 
voted upon, the Finance Department 
would raise objections and would not 
allow anything to be done to the 
workers and so, I would again appeal 
to the Minister that he must look into
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the whole question of diversion of the 
surpluses.

Nobody would object to there being 
more telegraph offices and new post 
offices. But all this must be stabilised 
in the sense that all this must be 
done in a manner that there is no 
extra load on the workers. We should 
not expect them to go on working 
more and more without giving them 
proper staff, equipment, facilities; the 
opening of new offices or increasing 
the existing services such as 24 hours 
service—I do not want to go into 
details—creates additional workload 
for the workers which should be 
looked into. From the complaint# 
that come to me from the workers, I 
can very well say that there is no 
proportion between the demands of 
the people, the anxiety of the depart
ment to satisfy that demand and the 
improvement in the conditions of 
service.

With these words, I support the 
demands and hope that these matters 
will be dealt with properly.

'TT |Tr ir-^ t

^  I, ^  ^  t

I  , ^  f^ n r  ^

f̂ rvTFT ^  ^  ^

^  r̂rar % ^  ^
^  îTRrr |

’TXWT  ̂ ^  ^ I ^

55rn5r^
^  ’I't'tiH

TfT I ^

5?TT I, ?FiT ^  ^  ^  ^  qr ^ 
f w  ^

^ Tvftvtn rFTT̂  ir 5 ,̂
'jfRft I

d<i\̂ \ri ^ [tr  I
if 5 ^  I  5TO I ?ptT

TRT̂ T̂TH ^  ^  T̂T̂ -'T’sn̂ rS
3FT ^  “̂t 5̂ 1̂ ,

^  T̂HT I
f  f  far T̂m4=ErPTd % qr 

^ I P̂t>H ^
^ ?nft ^  ^  snrrar |—

«rr^ T̂Rft ^  ^
5TRR ^

^  ^  ^  T |^  I ^
jptF  ̂ ^  ^  ¥r ^  ^

^  ^  ̂ TJfPRfT r̂nrr
m ^  ^  t  I

^  qfrft i ^
^r??f^T5tfT^52Tsv îr

5fft f i r ^  ^  I,
% 5^  % 5^  tT ^  'rt |tt ^ 

T̂!T% srmr 
t  fsFT w  z r ^  qr

5F^W  ̂ fiTH ^ifT^ I ^ !ifto
^Tfo ^to ^  zftciTfTT ?RTq5̂
t  I ^  ^  ^  ^  ^

I  ?ftT % ^  ^  ^  f ,

^  ?rrfw^ ^  ^rfr^ ^ 
^  ^  I, I

t  fTJTTTr ^ TRT T̂RTHT
I  I m r  *T3TT  ̂ T̂PRT̂  ^

r̂r Nĵ +*t ■̂»n% f̂ ^  ^  $rr^^
qrPTf̂ Tiflr % ̂ TPTPT ̂  ̂  ^
?r> ^  % TW f ^
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[«sfr ^mx
 ̂ forr '50̂  I 

-̂ fr ^ tT̂  ^
^  ^  ^  qr
f ^   ̂ ferr -:i^ ^
it W*TR ^r ^  I
^rm x nCf ^rfar

H ?TRrr t , ^

q*rrr ?rCr t  
t  tfrr f̂ F̂ nr ^  I  I ?PTT 
^=t-'K ^ ?TT% fjn%

^nrr t
f̂\r ^ I ^  T̂

^S-PT^ t  f̂rC HTTTT
q’?rr T̂ff t  I T̂T w r

^  T̂̂ rTT t, 1̂ ^  ^
?̂TT ^T T̂F

f̂ TirW I ^  n ^ i HHi
STRT Hr^'t'H % I

^  WTT f?rmoT ^FJff f ^
'jfTTT %, ^■^t
I, ^  ^  ^ f i T  t, try
TT̂  T^ ^  ^>7: ^
?RT ^frT 1 1 1  mq ^
=^TT ? fr^T

f^ T f^-r ITT ^ I  I

^  TTJr'T % ^Tiffr ^r 
t  qr it ^n r  %
%f̂ .̂r ^ 'i^,^5.,oo^
^  JT̂ qr̂ T I ^  =^0  fv«V ^
^  TO37T tr^

afr %m I

^Tt( ^  ^ P f q -  "i  ̂ . 5( ^
1̂ l^ r I U l(i^ ^

%  f i r ^  ?T?r¥ ^  TpTf, % P f^

^  f t ^  1 iff fT ^  ^r

3Tf J ^ ' r ? T  f T ^ m  ^ W F T  I ,

^  f m  % mm^
^  ^

ŝrrar |
cTC^ ^  ^ l i  ttTF r ?T^ ^  1 1  ;r p t t ?t

^sRT^n’ i?.^ S T  ^  t ,

'd'd'f^ ^ r f  ^  v n rft ^  i ?r t

^  ^ +  VIPT ^TT/TT

'̂t f^ ^ r' \-:^j T r̂z ẑ %
s : t t  =srTf^ir i

^  t  ^  ^r?T^ ^ZZ %  ^ r T  eft

w r^ ^  ^  ^  ^  q’’ ^  ^
^  r̂ r̂ ?T I -̂T% T̂jfV

I I ,  ^

^  zm :fj ^ ^  T.wn =aiTf̂ tr i

^ I ^ r  qr V  ?rr TTRT

fw tr  ^ ^  TPTT 5!Tr 1 ^  ?rr5f ^

g^TT T  I ^  ^  ^ 7 ?t t  ^  I ? R T

^  ^5FT^ f j ^  =5rrf rfT 

I  I ^ r  ^  i f r  5 » 'T ^ ^  1 « T f ^  ?Tftrf:

i  t  ^  Jfflr
I  I JT^r ^  I  ^  m r r  t̂ r t  # h t

^  ^iEfT T fT  fT^^TTT ^  ?T^ i^ r r

I  I 2T?j ^  f ^ ^ T  mu\ ̂  <Ti'^*T f^;T  ^

^rf ^  ^:vn  I  I ^  TTî T
T O  ^ 'T?r ?rft 7^vn m r

t̂'p : ^  ^ n - w r  i

r̂ ^  #  f  ̂
^  g I ^

?  ^ n w r  ^ P T T  I

wn ̂ K  jstt fT ^ ^ n : %

I ^  . l( ^ 7 a  ^  iTi;?f %

TT ferr fqr fsrcfw
^  I,
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I  « fk  1

^  fT^qr ^  f ^ r  i
^  f ^  ^  f r ^  ^

H!^,ooo ^  -:f>T TTRT 55nft ^
'•i r̂ f m  I  <

if
I

vrm ^  : t?r ^  ?rr^
^  t  I

«fy : pr^^n: %
-1 ^ :  ^  I ,  ^  STTT T^r I  I

?TCIW ^  ?T̂  I  I

«ft »ffVTT : 97XW7TT ?r
i m  ^ T c f^  I  I #5T I ,

f5Ti^^^ I

^ ^  ^  I

«ft HTH ffRT
^  ^ I

T̂T ?rTT
^ trtt I, ^  ^?JT I  I

«ft tTTH ^  ift
'̂t, =^ff mrK T T .. ..

T̂5>??T ?T̂ T Tf?;̂  ipTFfV
^  I

f̂f r̂-c ^ &TTT
•^r '̂ r r^r | 1

^ & vsc; q T ^  5̂TT mr-f d̂T̂ 'f
"STRTT I  ^  ?T  ̂ I

q tr̂FT ctftt ^  ?frq 
f3 T ^  ^  T |t ^  T̂TTO

^ 2TF ?T^ I ^ ?r^  f c ^
?Tff I  fq: ZT5  qR f^qr ^ •
^  f t  I  I

^  ^  ^  ^  tJ T ^  f T T t i

T^ ft 5  I

^ I z ^ t ^  sr^wnr %
^!(,ooo ĉ JT ^
^  SPTT̂  f^MTdHi  ̂% fWT pjpT ^

fT^'V I  I H  ;.,o^!^

fjfJT^ ® %
^ f^<ll(iH«i gRT ^TPT̂ T ^

f^ir ?fk  q[r̂  f ^ j  m r  f^

^5TT^ ^\K fWsX ^  ^  fOT T̂̂T
0 5f?t ^rtrr^ ^  ̂  tq^TfT f  I

^ fsp ^ ^
^̂ F̂TT ’TT̂  fWT »PTT A

f̂O% q* I <siw r̂ f
W   ̂̂  O o r̂ I

TT^ ^  ^ ^
^  ?rtT t^TTT ^l»fl I

ÊTTT ^
rfqp Ĵ qiT I r̂ ^ f̂ "<

EfpC ' ,̂‘̂ ,00
^tcfl ^  I frS Tf^ ’ ^  3 ^  ^

«fto uo^ ^ o  f ^ q r t ^  ^  ̂  ^  T ^ r  t  ?

^§T ^ JT̂  T̂RTT I  r*P ^  ?TFT̂
BT̂ 9TN ^ I  ^
f^qr ^ ^  w^hf r̂qr vft̂ r
^  t  ^

 ̂ *f>r ?T^?T fm  I

vjTq^K H n ^ 'l  #

|TT I Trf sfV
f ^  T m l  ^ ^ r f  «fV ^  ^  f ^  %
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^  ?T  ̂ f  I ^̂ ?=rcT

^ I ^0% ĉ;
c; irftr -̂ jVT I- ?r

I ^ i x  n I
^2T|̂  ^  ?T  ̂ I  ?flT ^ fr ^  iTTrT
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iTR r̂i ^i^“< ^ ^  t^ T
t  fsr̂ r f̂ 1 1  ^  ^
^  ^ T W  *3'?JT ^ r  ^r^r § 
?rr ^  ^ ^ r r  = ^ m -  f  far ^ t r t  ^

Z ^ V ^  f^lZ ^Z  % ? ITT ^7 JT?  ̂ ^ n  I

#1 n
fi?TO ^  r ^  ^  ^̂ T?rr 

w  5TT ? f tr  ^ r  IT7T 5»̂ r f t :

^  ^ 5 iW  I Hf-T*?T ^'?ft

?T^ ? fiT  ’T^T?TR ^1 ^:T ^

in^  ^  qrr I ̂  ^ ^ r f f
apT nM T T F ^  f? r r  I T F ^  ^ f ^  ^

3r> |??T i W r  ^  ^
f ^ T  ■jfT ^  I
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^̂ •fr
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^  I tfr f ’TTT ^  f^ - fen ’ «TT 
?ftr ^sFrift^ th t ^  ^ ?rr 
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OTTT 4̂Vil ’TT̂T  ̂f t  ITT
?rnT% 'TRT ̂  f^ ^  ̂  ^  I  I # 
g f5FT ^  fr  F̂mi

?n^'> ?T5^ TO  % ^3 ^  ?ik
V >ft. Sr %rm^ & m  m  i .

#5^ ^r Fqr?T fq^ 3TTir € j i  
^  f  I

3fi irrfr ^efV | ir
iTTO ?Tfr, ^^if: w r  ?nr a t
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^  I f  nr I  f^  ‘i e sTn ir
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¥T  ̂ % f ^  t  ^ TO.
T^ f^^ V f̂ V q|=^ I  r

arr^ t  =^r^ t  ft: ^  ^^vmrr
I '̂7. ̂ ’rft  ̂ I 2T̂  ^ : ? r

T̂Tfr ^ =̂ rf'ô  I

q-R-o U^o rr?To ^rpff ^‘ i ^ f e i r  

rfR ?frT T̂ 5,1? flicwft 
I  1 -irt Mrm ^r f!TT  ̂ ^  «Trr

I ^ fr  Tn#:r <frfr ^ i

r̂r̂  ^ ^r # ^ifert't:? ̂ ' 't  t: '4% 3̂31%
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M~ f^ .  ^';
 ̂ t  I ??nTF'

tf^  T? vTr
^  r̂fr | 1 ^ ?rt

• 3̂H I  ?fT^T mT I ^TU] I  
r̂fŷ f: frcfr | ^fF 

sT- f i f ^  fr I ?^Tf^ ?n«i%'
f ^ i n ^  it f  I

f ^  f̂ JT ir ?t %'
. 1 :^  5T 5fftT
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«r I w  I

”FTF5r Z\Z'  ̂ ^  TTT<ift
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r̂r’̂ o TTifo TT5FTO srnrf ^  n̂rfr 
?RT 7% ? I
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Ft  t  m  ^  r̂
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:̂JZ] ^ qfTf̂ :
*fT n ^o ^

qr '̂t r(] JTr̂  qr, f^FN r̂
^̂ 1- <q> I ^  ^ jT?V
it T^r t, ^ I ^  r̂ T̂n-
'jTRTF f  f '̂ »T̂9TT ^  F̂TT ^

• fir̂ T ŜTFTT t  fT JTO TT̂  T̂ mT |, 
^  f  ̂  5q->T ^  f^qr 3TRTT ^ I 
r̂4V ?T̂  ■J’̂ % Tf f̂ frT̂ tT ^  ^  

qr| t  I qRi?f ^
«RT  ̂ % ?fR 'jT?^ o|Hi
^  ^  I ^nr FT’T f^fr'^^I ^

^̂ rnrr ^rnr
^ ^ f l*  i  I

?T3rr f e J  qft, TT^7Ti^ #  ;jf>

fefmfV ^  t  it
lf\ T̂T̂ f̂t f% f^ f ^  % vfT̂  «<'HI

^ d^‘?Tlf »T  ̂ f̂ <4l 5fnfr ^ I
^  P R ^ r  t  ^ flr

? i ^ r  2T̂  f>rr ^ ffr r̂rsr ^  ^
I  I - j T ^

= f̂i::  ̂ I 5iTO ^  TT?rr t
<»̂ P STTT̂ r 3m5TT f'F^ ^  f ^  ^ «TTOT

^  'fit ^  ftp: qfRhrr i ?fh: r̂nr
? I

“iTr i v [  ? r m  ^ x m  ^  

^  ^ 2 T  ^rnr^ft 3frr ^  w r  |  1
m fk^  W5T ^  oTR ^1 qr̂ Tr

" t  i f̂ ?T = -̂=ft 11
^ 7; 5rr % ^  ^ r  

f e n  I

16 hrs.
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q r  % fTTT^T ^ F ^  I 

^ft^T ^  ^  ^  ^5TF^ =^Ffj^^ I

^  ^'T e?Fra?T P'fTiTT. 

^  ^  ^  5TW?: I  I

^  % P t t̂  ^ r

g ; T T ^  fk: ^  n ^  ^  ^TFTo

r^o tier'd ^  tT̂ T <4tT< f̂ 5TT ^ I 
^  ^  «F |^ gf^?JT
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?TN ^  ^  T=C ^  d l feTF t

i t  35̂  T̂??'

I ?TN ^mf ^ ?ft fe=f^
^  I, ^  ^ qFJr*T -̂T ^  I  T̂ T̂
^  ?fnNTf7qf ^  - r ^  I

Tvfri q-iV 1 % <TTF = ^ ^ f  |

^  ^SHT̂  q r  ^ n N r fT z ff  ^  ^rrft t  I 

?rr^ ^TJT^TTff ^  ^ r q  i 
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[>iTY «ir7.T 5Ti^

jrw I 3R ^raf ^
^  cTffY 73TT ^  HT̂ rr f  1

The Deputy Minister in the Depart
ment of Posts and Telegrraphs (Shrl
Bhagravati): Sir, I am grateful to the 
hon. Members who have participated 
in the discussion on these Demands 

\and made some important points. The 
hon. Minister will reply to the basic 
points raised by the hon. Members. I 
will deal with some of the points. I 
would first like to give an outline of 
the work we have been doing so far.

The mid-term appraisal of the third 
Plan reveals that the P. & T. Depart- 
TTient has achieved the targets accord
ing to the Plan programme. Out of 
the total Plan allocation of Rs. 77.6 
crores, Rs. 56 crores is expected to 
be spent by the end of 1963-64. We 
are confident that all targets will be 
achieved by the end of the Plan and 
in some cases the physical targets for 
the entire Plan will be exceeded.

As regards post offices, out of 23,000 
post offices to be opened during the 

"Third Plan period, 12,966 (905 urban 
and 12,061 rural) new post offices 
have been opened upto the end of 
December, 1963. The target for the 
number of Branch and E.D. post 
-offices to be upgraded during the 
Third Plan period was 2,500. Out of 
•this, 1,290 have been upgraded upto 
31st December, 1963.

I am glad to say that in the postal 
•side, the expansion compares favour
ably with some of the advanced coxm- 
tries like U.K., USA, Canada and 
Japan. While the traffic of postal 
articles has increased from about 2,300 
million to about 5,400 million articles, 
the number of post offices has increas
ed from 22,116 to 92,239. Thus since 
independence although there has been 
only about 135 per cent increase in 
tho postal traffic, the number of post 
offices has increased by about 319 per 
ccnt. The increase in traffic is gene
rally attributed to big cities and there

has been no perceptible increase in 
the traffic in the rural areas. Even then, 
more than 90 per cent of the post offices 
now in existence are located in rural 
areas. This proves that special at
tention has been paid to the rural 
areas. Now ppstal expansion prog
ramme will have to concentrate more 
in the backward areas. The prog
ressively liberalised policy of open
ing post offices in the permissible li
mit of loss of Rs. 750 or Rs. 1,000 per 
annum per post office, as the case may 
be, and at very backward areas, most
ly tribal and border areas, at an en
hanced permissible limit of Rs. 2,500 
per annum per post office, has been 
followed. The Department had to 
suffer loss in the working expenses on 
Experimental Post Offices to the tune 
of Rs. 1,79.46,728.63 nP. during the Se
cond Plan period and Rs. 1,27,90,877.85 
nP. during the first two years 
of the third Plan. In spite of such 
loss, the Department had to continue 
the policy of expanding its programme 
of opening post offices in the border 
and backward areas, especially in 
the Hills as a public utility service. 
But, then, there is need for consoli
dating and improving the postal ser
vice,

16 06 hrs.

[Mr. Deputy-S peaker in the Chair]

Shri Hari Vishnu Kamath: May I
know how many branch post offices 
and how many sub-post offices have 
been opened?

Shri Bhagavati: I have already in
dicated it.

The Department is alive to the fact 
that there is much scope and need for 
improvement of mail and delivery 
services. There are at present about
8,000 villages where delivery is effec
ted at an interval of more than a 
week. With the opening of more post 
offices, and more particularly with 
employment of additional delivery 
staff, this number will further
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•decrease during the Third Plan. There 
are still about 272 ‘No Dak’ villages. 
All these are expected to be wiped 
out by the end of the Third Plan.

Shri Hari Vishnu Kamath: Villages 
'Will be wiped out? What will be wiped 
out?

Shri Bhagavati: I said *No Dak' vil
lages will be wiped out. A new 
scheme called the Panchayati Postal 
Scheme has been introduced on an 
experimental basis in Supa area of 
Poona District with effect from 2nd 
October, 1963.

Upgrading of more Branch and 
E.D. sub-offices into Departmental 
sub-offices, increasing, the number of 
mobile post offices, and replacement 
of Runners’ lines by various expeditious 
modes of conveyance of mails, are 
some of the measures which have been 
taken for improvement of mail and 
delivery services. The Department 
has tried to strengthen supervision 
and taken such measures as test 
checks to guard against misdirection, 
wrong or non-delivery of mails, etc. 
Public complaints In such matters are 
always enquired into and proper re
medial measures are taken. In the 
year 1963, 2,85,817 complaints of this 
nature were received. Action has 
been taken on 75,121 out of them.

Savings Bank facilities have been 
extended considerably. By the end 
of the third Plan, all the branch post 
offices at the headquarters of Pancha- 
yats, National Extention Service 
Blocks and Community Development 
areas as on April, 1961 would be pro
vided with Savings Bank facilities.

Hon. Members referred to fraud 
cases. I can tell them that the per
centage of fraud cases is very nomi
nal. In 1961-62 the total number of 
money orders was 850 crores valued 
at Rs. 386 crores. Out of that, the num
ber of fraud cases was only 407 va
lued at Rs. 1.97 lakhs, the percentage 
being 0.5 per cent. This does not, 
however, mean that we should slacken 
our vigilence.

The Postal Research Centre has 
been established in October, 1962. 
The Centre has initiated several 
schemes for the modernisation of -the 
postal services. Among the major 
schems initiated may be mentioned 
the successful installation of the con
veyor system at the Air. Sorting 
Office at Safdarjung Airport, Delhi, 
for handling of mails with a view to 
relieving the postal staff of fatiguing 
work, introduction of slot machines 
for vending postal stationery counter
machines to expedite booking of par
cels and coin changers to expedite 
the issue of change to the public.

Now, Sir, I want to submit that in 
the field of tele-communication also, 
rapid progress has been made. There
were only 1,68,400 telephones in this
country at the beginning of the First 
Plan. The number has gone up to 
6,48,789 inclusive of public call offices 
and licensed system by the end of 1963. 
The total number of telephones in 
India at the end of the Third Plan 
will be about 8 lakhs. The Third
Plan provides for 2,50,000 telephones 
and 1,200 exchanges. We have ins
talled 1,83,840 telephones and opened 
592 new exchanges. Yet, on 31st 
December, 1963, I have to admit,
there was a registered waiting list of 
2.4 lakhs for telephones all over the 
country. The waiting list, however, 
does not reflect the potential demand 
for telephones. It is much more 
than that. To keep in pace with the 
growth of development in industrial 
and other sectors, we shall have to 
make a big plan for expansion in 
this field. I hope with the support 
given by hon. Members it will be 
possible for us to undertake a much
bigger plan in the Fourth Plan
period.

Whereas on the postal side, consoli
dation is our main task, on the tele
communication side, expansion and 
introduction of new methods are still 
the main need. The main difficulty 
in this respect is shortage of mater
ials and stores. Due to limitation in 
financial and material resources, 
particularly foreign exchange diffi
culty, delay in acquisition of sitei,
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[Shri Bhagavati]
expansion programme could not be 
pushed through as quickly as desired. 
The position has, however, eased to 
some extent at present, as a result of 
imports of equipment that are being 
made under the I.D.A. Loan.

I can understand when j>eople com
plain and feel annoyed because of 
delay in trunk calls. The Depart
ment is making its best efforts to im- 
.rove the service. The average elfi- 
ciency at present is 78 per cent. Out 
of this 22 per cent inefFectives, 12 per 
cent inefTectiveness is due to sub- 
'icribers not being available and the 
remaining 10 per cent is due to cir
cuits not being available. The 6nly 
answer to this is laying of coaxial 
cables and introduction of subscriber 
dialling system. This will be a land
mark in the history of telecommuni
cation development in this country.

The plan for the coaxial system, 
micro-wave system and carriers is 
being carried out. In the Third Plan, 
3650 miles coaxial cable routes, and 
1855 miles micro-wave routes will 
be completed. This will make possi
ble to introduce subscriber dialling 
between important cities all over the 
countrj'i—some by the end of the 
Third Plan and the rest in the Fourth 
Plan period.

714 long distance P.C.O’s were 
opened during these years. During 
the Third Plan the policy is to pro
vide P.C.O’s in all administrative 
towns down to tehsil and sub-tehsil 
and other towns with a population of 
over 20,000. About 500 administra
tive towns remain to be at present. 
By the end of the Third Plan, with 
the exception of about 100 towns, all 
the rest are expected to be covered.

651 telegraph offices have been 
cpend during the first three years of 
the Plan. The number of telegraph 
offices at the beginning of the First 
Plan was 3,592. It is 7690 by the end 
of 1963. The total telegraph traffic 
has been growing steadily  from year 

to year. It was 24:65 million messages

in 1947-48. It is 40.65 million mes
sages in 1962-63.

Under the present policy, telegrapli 
offices are provided at district, sub- 
divisional, tehsil or equivalent head
quarters The P. & T. Board has re
cently decided to provide telegraph 
facilities at Block Development Head
quarters and places having police 
stations under the charge of an officer 
not lower in rank than a Sub-Inspec
tor subject to the accumulative loss 
for the whole Third Plan period being 
limited to Rs. 40 lakhs.

During the Third Plan, except about 
100 such stations, lall the others would 
have been provided. Most of the 
places with a population of over 5000̂  
will be provided telegraph facilities 
by the end of the Plan subject to 
the' condition that the annual loss is. 
limited to Rs. 1000 per telegraph- 
office and there is no telegraph office, 
within 5 miles. 1,300 towns are yet 
to be covered on this basis. It is 
expected to complete the work with
in this Plan period.

Devnagari telegraph service was 
introduced in nine offices on 1st June, 
1949. Now this service is available in 
2,162 telegraph offices. There are at 
present about 15,000 operators, out of 
which 4,500 have been duly trained 
in Devnagari telegraphy. A prog
ramme for the training of a larger 
number of officials is under considera
tion. .

Shri Hart Vishnu Kamath: Where
are theyi trained?

Shri Bhagavati; In different places.

Occasionally discussion is raised 
about posting of telegrams. In 1962
63 only 103 per cent of the telegrams 
had to be posted. Steps have now 
been taken to improve the service. 
I.ajing of coaxial cables is expected 
to remove the difficulties of overhead 
lines which are always subjected to 
weather conditions. Copper wire
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theft is another cause of interrup
tion. The value of copper wire theft 
on alignment in 1962-63 amounts to 
Jls. 12-51 lakhs. With a view to re
duce the incidence of copper wire 
theft, action has been taken for re
placement of copper wire by copper- 
weld wire.

Telex service is now available at 
Bombay, Calcutta, Delhi and Madras. 
International Telex service has been 
introduced at Calcutta during 1963. 
India is now connected with 42 coun
tries through direct telex connections 
w’ith international net works. This 
.service has become popular with the 
•industries and business houses. It 
will divert some of the traffic from 
the public telegraph network to the 
telex network and improve the situa- 
.̂ion.

In all 22 new teleprinter exchanges 
will be working at the end of ihe 
Third Plan, as against the two ex
changes working before the com
mencement of the Plan. Various 
Government and semi-government 
organisations as well as some private 
users like the Press, Oil companies, 
industries etc., would find a greater 
advantage in exclusive renting of 
point-to-point circuits. Already, 
there are on hand about 300 such de
mands for leased circuits. Most of 
these demands will be met by the 
end of the Third Plan.

There is a shortage of teleprinters. 
The programme of teleprinters at the 
Hindustan Teleprinters Ltd., Madras 
has been expanded. Up to 15th Feb
ruary, 1964, ai9 teleprinters have 
been produced. Hindi teleprinters 
are also likely to be manufactured by 
the end of 1965.

India’s Overseas Communication 
network consist of linking up with 
other countries with radio-telegraph, 
radio-telephone and radio-photo ser
vices. Direct radio-telegraph links 
have been established with 24 coun
tries, direct radio-telephone services 
with 23 countries, and direct-radio-
photo services with 8 countries. In

addition, radio-telephone and radio- 
phcto services are also available via 
international network to many other 
countries of the world. The Overseas 
Communications Service has four 
gateway centres for the handling of 
international communications and 
they are: Bombay, Delhi, Calcutta 
and Madras. I'

For successful implementation of 
the programme of the Department 
and also to provide efficient service 
to the public, attention has been 
paid to two important aspects, viz., 
the manufacture and training. So far 
as indigenous production is concern
ed, I.T.I., three P & T workshops 
and the Tele-communication Research 
Centre have made their own contribu
tion. The Tele-communication Re
search Centre has made good contri
bution in the field of design for indi
genous manufacture and introduc
tion of new services and of new tech
niques and intensive exploitation of 
the existing assets to provide extra- 
tele-communication facilities usefullj' 
and economically.

The Estimates Committee recom
mended that a quinquennial review 
of the research work done by the 
Tele-communication Research Centre 
may be undertaken by the P&T De
partment. This recommendation has 
been accepted by the Department. In 
the meantime, the members of the 
Committee on organisation of Scienti
fic Research under the Chairmanship 
of Dr. H. J. Bhabha have visited the 
Tele-communication Research Centre 
once. They will continue their re
view.

The target for production in the 
P&T Workshops for 1963-64 has been 
fixed at Rs. 425 lakhs as against tho 
outturn of Rs. 392 lakhs in the pre
vious year. At the end of January 
1964. production to the extent of 
Rs. 333:78 lakhs has been achieved. 
Production for the year 1964-64 has 
been tentatively fixed at 25 per cent 
more than the production target of
1963-64. In order to achieve more 
production in the P&T Workshops, 
the Workshops at Calcutta. Jabalpu#
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[Shri Bhagavati] 
and Bombay are being modernised 
with fast moving modern plant and 
machinery.

A reference was made by my hon. 
friend to the Audit Report in con
nection with these workshops. I 
would like to submit that the Audit 
Reports will have to be reviewed by 
the Public Accounts Committee. Then 
the Department will have a chance to 
place their viewpoint. So, it will be 
better for the members to discuss it 
afterwards.

Shri Hari Vislma Kamath; So, you
arc only putting off the evil day.

Shri Bhagavati: Production at ITI 
has gone up. The sales during
1963-64 is expected to be of the order 
of Rs. 910 lakhs, as against this the 
sales during 1962-63 was of the order 
of Rs. 778 lakhs and in 1961-62 the 
value of sales was Rs. 564 02 lakhs. 
The increase in the value of sales 
will, therefore, be about 17 per cent 
over the value of sales of 1962-64. It 
is expected that over and above what 
has been consumed in this country, 
the ITI will be in a position to export 
goods worth Rs. 9 lakhs to Nepal, 
Ceylon, Sudan, Egypt, Uganda and 
Kuwait.

Shri Hari Vishnu Kamath: I am
>orry to interrupt the Minister. What 
is the position regarding the instru
ment called Pri>iadarsini which they 
are manufacturing? Is it on a mass 
scale?

Shri Bhagavati: That is not the main 
or only instrument manufactured 
here.

Shri Hari VIshnn Kamath: I am re
ferring to this particular inatrs-
ment—^Priyadarsini. Are they manu- 
factuing it on a mass scale?

Shri Bhagavati: A  decision has been 
taken to enter into a contract with 
the Bell Telephone Manufacturing 
Cormpany, Belgium, subject to a 
satisfactory settlement of detailed 
terms for the purchase of crossbar

type of telephone switching equip
ment and also for the manufacture of 
the same at ITI, The hon. Member, 
Dr. Ranen Sen, has said that it was
wrong to enter into this contract. As 
the hon. Minister will deal with it, I 
will not go into it in detail. I will 
only sâ  ̂ that the World Bank, the 
Piaiming Commission, the Ministry 
of Industries, the Ministry of Finance,, 
the Ministry of External Affairs and 
the Cabinet Sub-Committee have all 
gone through this question, they 
have carefully considered all the as- 
pc'c'ts and then come to this decision.

The Department has to make its 
own arrangement for imparting 
specialised training to its employees 
at various levels.

As regards the training of per
sonnel in the field of telecommunica
tion all such personnel is given train
ing before appointment. There are at 
present Telecommunication Train
ing Centres at Jabalpur, Trivandrum, 
Calcutta, Ambala, Madras, Nasik, Jai
pur, Jammu, Lucknow, Patna, Nag
pur, Kakinada, Bangalore and 
Ahmedabad. In addition, a number 
of training classes exist in each cir
cle for training of certain cadrcs. 
These are gradually being re-organis
ed in the form of training centres in 
each circle. To keep knowledge of 
the personnel abreast of the techni
cal advancement in the telecommuni- 
tion technique, special and refresher 
courses are arranged. It will be 
necessary to take some advance action 
in the matter of training to the re
quired number of staff for carrying 
out our enlarged Plan subsequently.

In the postal side, training facili
ties exist in the two residential train
ing centres at Saharanpur and 
Baroda. These two centres cater to 
the training needs of Northern, Wes
tern and Central Circles. Regarding 
other Circles, training needs are met 
by various non-residential training 
classes It is proposed to have resi
dential training centres for the Sou
thern and Eastern zones.
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D| r̂es€ the last two years the de- 
mar^ntsi the P&T Department for 
defijpnt purposes and high priority 
reqlsciwients has been enormous. 
Thffc sfrk as a result of this has in- 
crcpnd very much. Two 12 Channel 

one system, twelve 8 Channel 
Tin 3 Channel have been com- 

within the shortest possible 
Five 8 Channel system will be 

!,V by 31st March, 1964. 66 V.F.T. 
Q llnnels have also been added. It is 
gratifying and praiseworthy that the 
officers and the employees of the 
P&T Department rose to the occasion 
and did their best to meet the de
mand.

The problem of inadequacy of de
partmental buildings for post offices 
or RMS offices, to which a reference 
was made by hon. Members, is really 
a big one. I agree with them that 
the building position is not at all 
satisfactory. Of the 11,160 depart
mental po.st /offices, 1,714 are only 
located in departmental buildings. It 
has been decided that as far as possi
ble it would be preferable to have 
departmental buildings for post 
offices. Various measures have been 
taken up or contemplated to expe
dite the process of building projects. 
Since the commencement of the Third 
Plan up to 31st December, 1963, 63 
new biuldings for post offices and 
RMS operative offices have been con
structed. Also, six departmental 
buildings have been reconstructed 
and 119 departmental buildings have 
been extended. Besides, 98 buildings 
are under construction. During the 
first two years of the Third Plan 28 
new Exchange buildings have been 
built and 5 extended.

The department is fully alive to 
the fact that the efficiency of the 
staff depends to a large extent in the 
atmosphere of the place of work and 
residence. Keeping that in view, we 
have not only to provide adequate 
accommodation for office purpose, but 
We have also to provide residential 
accommodation to employees. The 
present Minister as well as the pre

vious Minister have, therefore, given, 
special emphasis on raising the tempo 
of construction work. I will inform 
the hon. Members that the P&T Boara 
and the officers are also equally an
xious to build as many houses as pos
sible. With the formation of the Civil 
Consti-uction Wing under this depart
ment from 1st July 1963, improve
ment in the progress of building wo 
has boen noticed. The tempo of con
struction has continued to increase.

It will be seen from the fact that 
during the current year it is expected 
to spend about Rs. 3 crores on office 
and residential buildings out of which 
about Rs. 1 crore will be for housing 
the employees. The expenditure of 
Rs. 3 crores compares favourably with 
an expenditure of Rs. J '*i5 crores in
1961-62 and Rs. ? 45 crores in 1962-63.

1,400 quarters were provided during 
the first two years of the Third Plan. 
During the current year it is expect
ed that 1,000 units will be ready for 
oociupation. The targets fixed for
1964-65 is 1,200. At the end of 'he 
Third Plan it is expected that a total 
of 13,500 quarters would be available 
for the staff all over the country. 
But this would account barely for ^ 
per cent of the staff. Apart from the 
usual building grant, the balance in 
the P & T  Development Fund can be 
utili.sed to meet expenditure on staflF 
quarter building projects. I can tell 
the hon. Members that subject to 
availability of resources we propose to 
have a bigger plan to pro^iide resi
dential quarters to the P & T  staff.
A departmental committee with the 
Secertary as Chairman has been 
formed to review the progress made 
and to expedite the construction' 
work.

Staff amenities, i.e., canteens, re
creation club rooms et .̂ have been 
provided in 207 cases. The Depart
ment has proposed to extend its 
sdheme of departmental di.'spensarie'̂  
for P & T  staff and their families to 
all stations where the number  ̂
people employed is 1,000 or more. In*
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[Shri Bhagavati]
pursuance af this policy, nine dis
pensaries have so far been sanction
ed out of which seven have started 
functioning.

134 co-operative credit societies and 
about 35 co-operative consumer 
stores organised and run by the 
P  & T employees at different places 
in the country have been functioning 
well in different centres. The recom
mendations of the Study Group, set 
up by the Community Development 
Ministry, to help these societies are 
under consideration. I hope, a deci
sion will be taken as soon as possible.

It is proposed to set up nine new 
Holiday Homes in addition to th*‘ 

Uve already existing at suitable sta
tions for the benefit of P & T em
ployees and their family members so 
as to provide . . .

Shri D. C. Sharma CGurdaspur): 
Have you considered Dalhousie for a 
'Holiday Home?

Shri Bhagavati: For the emplo
yees 90 that they can go there for 
recreation . . .  so as to pro\nde at 
least one Holidav Home in eacli 
P & T Circle excluding Delhi.

Shri Hari Vislmu Kamath: Will
they get free lodging and boarding?

Shri Bhairavati; Not free. Lodging 
is free. *

Shri Hari Vishmu Kamath: It
should be a holiday.

Shri Bhagavati: The financial im
plication will be Rs. 31,500 non-re
curring and Rs. 32,400 recurring per 
annum.

In pursuance of the Pay Commis
sion’s recommendation on canteen 
facilities to Government servants, the 
new scheme of financial assistance to 
the canteens and tiffin rooms ha  ̂
been introduced. Necessary order.s 
have been issued this year.
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Scholarships are also give. the 
children of P. & T. employt" rom
the P. & T Welfare Fund. '* nd?
ranging from Rs. 15 to Rs. • are
given. The total amount sp  ̂ in
1963 was about Rs. 1 lakh.

In pursuance of the Central ly 
Commission’s recommendations, a 
new scheme of overtime allow, e 
has been introduced for the s. T 
working in the Department. wii i
effect from 1st March, 1964.

Shri D. C. Sharma: But they are not 
satisfied with it.

Shri Bhagavati: About 1 lakh
P & T employees who were not hither
to eligible to overtime allowance will 
be benefited by the new scheme. The 
scheme also provides for grant of over
time allowance at higher rates for work 
performed on Sundays, weekly offdays 
and holidays.

I would like to say in this connec
tion that Dr. Ranen Sen said that this 
dearness allowance was paid before th ‘ 
31st March, 1964 so that the employees 
are required to pay compulsory depo
sit. I should like to tell him that it 
was up to the individual officers or 
the officer’s establishment to draw and 
disburse the amount either in 1963-64 
or in 1964-65 as was convenient and 
I>ossible for them. Incidence of in
come-tax and compulsory deposit will 
follow the law and the procedure 
governing the same.

'The Department keeps itself inform
ed with the public views, complaints 
and suggestions through the P. T. 
Advisory Committees at Circle and 
Divisional level and Telephone Advi
sory Committees at different stations. 
In the Informal Retrional Consultative 
Committee meetings with hon. Mem
bers of Parliament, detailed discus
sions take place. Discussions in these 
meetings have proved to be very help
ful. The Central P. & T. Advisory 
Council is another forum where the
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representatives of the State Govern
ments, some Ministries of the Govern
ment of India and the public meet and 
discuss matters relating to the P. & T. 
Its second meeting was held on the 
^2nd and 23rd Noviember, 1968.

The total staff of the P. & T. De
partment was 427,029 including 157,676 
Extra Departmental employees and 
2,134 Gazetted officers. It is gratifying 
that good labour relations have been 
maintained with the unions and the 
employees. The meetings with the 
union representatives are held at 
different levels at regular intervals. 
They have proved to be very useful 
media to know the problems of the 
employees and thrash out such issues 
as may be raised. Apart from the 
meeting at Circle levels, in 1963, 8
formal meetings were held at the 
Centre with the Federation of P. & T. 
Employees Union, inculsive of 5 meet- 
inf̂ s which, the DG hold with the 
National Federation of the P. & T. 
Employees and its nine affiliated 
unions.

With a view to acquainting the 
public with the correct use of the 
P. & T. services, a Publicity Cell has 
been set up in the P. & T. Directorate. 
The Cell has taken up a number of 
measures in this direction. “Correct 
addressing of mails” was this year’s 
theme for publicity. As you know, Sir, 
incorrect addresing is one of the 
causes of delaved delivery of mails, 
wrong and misdirection of mails and 
so on.

Shri Haxi Vishnn Kamath: There
•re many other causes also.

Shrl Bharavati: Some other points 
have been raised by hon. Members. I 
can tell them that all the suggestions 
^ill be taken into consideration and 
the hon. Minister will reply to all the 
important matters.

Mr. Depnty-Speftker: Shri Warior.

Shri Wmrior (Trichur): Shall I be 
*iven a chance tomorrovf 
265S(ai)LSD—7.

Mr. Deputy-Speaker; He will have 
to take the chance. I cannot promise.

iShri Warior: I thought, Shri Baner- 
jee was going to be given tihe chaxic# 
today; or else I can begin.

Shri Ranga (Chittoor): Giv* him
time tomorrow.

Shri Warior: I will take the chanc* 
tomorrow.

Mr. Deputy-Speaker: Shri Banerjee

Shri Hari Vishnu Kamath: Surely,
Shri Banerjee must have quorum.

Shri Ranga: Shri Banerjee ia ltk«
our Shri Yashpal Singh.

Mr. Deputy-Speaker: There if no
quorum?

Shri nari Vishnu Kamath: No; there
are only 41 or so.’

Mr. Deputy-Speaker: The bell ia
being rung . . . Now there is quo
rum. Shri Banerjee.

Shrimati Lakshmikanthamina
(Khammam): Nowhere in the history 
of Parliament in other countries do 
they press for quorum like this.

Shri Hari Vishnu Kamath: This Is 
in the Constitution. Amand the Con- 
atitution.

Shri S. M- Banerjee: Mr. Deputy-
Speaker, Sir, I would like to congratu
late the hon. Minister and his Ministry 
for doing some very good work though 
he is not free from criticism. I would 
like to mention certain things so that 
there will be more efficiency and recti
fication of mistakes.

My hon. friend. Dr. Ranen Sen, has 
mentioned something about the func
tioning of the P. & T. Board. We were 
very happy when the P. & T. Board 
was formed, but I remember In this 
House my hon. friend, Shri Hariih



[Shri S. M. Banerjee]
Chandra Mathur gave a note ol caution 
that file P. & T. Board should not 
follow the Railway Board in toto; any 
defect in the Railway Board should 
not creep in the P. & T. Board; rather, 
they should have their own policy so 
that a better functioning is expected of 
them.

What do we find in the functioning 
ot the Board? Without imputing any 
motive to any member or members, I 
roust say that in certain cases posti 

created to suit the convenience of 
Bome memibers. Some extension is 
denied to people oply because some 
other m/tBfi>er is interested in getting 
that post. Posts are created and not 
filled \Q> because the persoD who ii 
interested in t l^  post is not availmb e. 
The Member (Administration) who 
should be mainly respoi^le for the 
■taff does not have any responsibility 
as the other members would not part 
with their zamindari, I should say, or 
with their functions. It is not proper 
for me also to say something more 
•bout the members of the Board. I 
have the greatest regard for them but 
I womld oxily say Hhat they should 
function properly. It is for the Gov
ernment to decide the policies which 
should be translated into action by 
the members of the Board.

Then, I come to the question of effi
ciency. It seems that no one is inter
ested in efficient functioning of the 
Department I do not say for a 
moment that the employees and the 
officers are inefficient They are effi
cient. But the collective efficiency 
which is Gxpected from them is mi*;sing 
somewhere, with the result that there 
Is a fast deterioration in the efficiency 
of the P. Sr T. Department. I would 
like to know from the hon. Mmister 
what ŝ eps have been taken to see that 
this Department remains efficient and 
becomes more efficient There are cer
tain things whidh have to be looked 
into before the efficiency is improved 
and we nan have better efficiency.

My hon friend.Dr. Ranen Sen had 
mentioned about the contract with Bell
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Co. While replying to the short notice 
question the other day, in one breath, 
the hon. Minister said that this parti
cular company which was a subsidiary 
of another American fbrm was not in
volved in any espionage case in Tuni
sia. But again when he was replying 
to supplementary questions, he admit
ted that there wag some charge against 
that particular firm; and the same f5nn 
had been accused of subversive activi
ties in another country. I would like 
to know why a contract is being en
tered into with that very firm. This is 
some thing which I am not able fa  
undersUnd. It is high time that Jt 
should be properly reviewed and It 
should be seen whether that company 
should be given any conrtract

In our country, we are always afitiid 
of espionage activities both by th# 
Chinese spies and by the Pakistani 
m>ies. 9b^ld we indulge in somethinr 
which would give a further chance for 
espionage or spying in our country? I 
do not want to impute any motives to> 
this particular company, but there 
might be chances for such activity. 
Their record clearly shows that they 
were bladdisted by that country an<* 
they got compensation only and 
nothing else. The contract was can
celled and they got only compensation. 
And yet, we are so much enamoured 
ct  this particular company that we are 
giving them this contract. I would 
earnestly request the hon. Minister 
and the members of the P. & T. B'>ord 
to see that it should be properly re
viewed; I do not say that it should be 
cancelled, but it should be reviewed 
and the matter should be considered 
whether this is at all necessary.

Then, I may come to the question 
of the losses that would be involved as 
a result of that deal. About Rs. 50 
lakhs worth of foroicm exchange will 
be needed for 48,000 telephones be
cause of this contract. 25 per cent of 
lihe cost would be accounted for by 
depreciation, and it will come to this 
that there will be a constant losA 
Who is responsible for this loss? There
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if no doubt that we are short of tele
phones and there are thousands ol 
applications pending for telephone*, 
either under the OYT scheme or any 
other scheme, and we want the 
telephones to be provided. But we 
Should see that there is no recurring 
loss because of certain defective plan
ning or lack of planning.

Then, I come to the question of in
adequate staff. Wherever I go as the 
president of a particular union or a 
circle union, whether it be Kanpur, 
Jabbalpur or Nagpur or any other 
place, I find that there is inadequate 
staff. Every time we write a letter to 
the postmaster-general, we are told 
that every step is being taken to pro
vide adequate staff, but it is never 
provided. The volume of work in the 
P.&T. Board has abnormally increased, 
and thanks to the employees who even 
after this .strenuous work are working 
efficiently. I take my ha^ off to them 
for their efficient functinnmg. But they 
should be provided with adequate 
staff. I remember that in Kanpur, I 
had given a detailed note to the post
master-general about this matter and 
I had requested him that the staff 
should be aumented, an/1 T am still to 
s6e more staff there. It is not a ques
tion of the Department being over
staffed, but at least the under-staffing 
must come to an end.

Many points have been mentioned 
«bout the RMS workers. There are two 
X>roblems which are agitating the minds 
of the RMS workers. One is inadequate 
oû statron allowances. These outstation 
allowances were fixed at a time when 
the cost of living was very much lower, 
that is, in 1948 or 1949—I do not re
member the exact year—when the pri
ces had not risen to the present level. 
Today, when the prices have gone up 

tile piresent level an>l tlie coarf of 
living has gone up beyond our com- 
:^ehension, it sliouldbe reviewed. There 

a ptoihise that the outstation 
i t̂owanee wotlld be reviewed, but tm- 
fortunately it has not been done so far.

I would request the lion. Minister that 
immediate steps should be taken to 
review these outstation allowances.

Then, there is the question of the 
increment te t for the sorters. A sorter 
might have completed 20 or 30 years 
of service, and yet in order to get Rs. 4 
as increment̂  he has to appear for a 
test calle<i the increment test. It is 
not a test for promotion but an incre
ment test. Merely to get an increment 
of Rs. 4, he has to appear for a test. 
After all, is he not efficient? He has 
spent the best portion of his life in 
the RMS, but even after 20 years of 
faithful, loyal and efficient service, he 
has got to appear for a test. I would 
request that the increment test must 
be abolished immediately because it is 
working as a disincentive to the RMS 
sorters.

Then, I would say a word about the 
linemen staff. During the Chinese 
aggression, these linemen had worked 
everywhere beyond our imagination. 
They had worked even in the highest 
places in the country risking their life 
and leaving their families without any 
separation allowance whatsoever, and 
they had rendered a miraculous ser
vice for the sake of the nation. And 
yet their demand is not being conced
ed. It has been proved beyond doubt 
that these linemen are doing a skilled 
job. Yet, they have not been cate
gorised as skilled workers. This is re
ally a sad commentary on the cate
gorisation committee or on the various 
recommendations of the Pay Commis
sion. I would request the hon. Minis
ter to kindly see that these linemen 
are categorised as skilled WoAers.

I would say a word also about the 
daUy allowance that is given to tî em. 
When they stay somewhere ^ o n d  24 
or 48 hours, they should be given more 
daily allowancefs. I am sure that is a 
matter which is bein  ̂ considered by 
the P T Board and I arti tfure that 
they will arriv<e at a decision ver  ̂
flooiri, but I r eq u ^  ^  mittaT 
might be expedited.
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[Shri S. M. Banerjee]
In regard to dearness allowance, my 

hon. friend has already referred to 
this matter. What does this increase 
of Rs. 2 or 5 or 10 sanctioned recently 
by the Finance Minister reflect? If it is 
really neutralisation uP to 125, then it 
should be paid from 1st November, 
1961 and not from 1st July, 1963 as is 
being done which is absolutely wrong. 
The neutralisation should be done up 
to 135 actually. According to the Fin
ance Minister, the figure is 134.8 while 
it is 138 according to us. So, the mat
ter should be reviewed further.

Then, I would also submit that the 
compulsory deposit should be immedi
ately paid back to the employees. 
They should not be compelled to de
posit the compulsory dep>osit by in
curring debts simply because the Fin
ance Minister wan\‘? to see that this 
should be deposited though ultimately 
he wants to return it.

I am very happy that more and more 
of our sisters are getting employment. 
But I am surprised to read the follow
ing item in the journal called Andhra 
Post. There are two letters published 
there, one was written by one Shri- 
mati Lakshmi, clerk, Postal Superin
tendent’s Office, Kumool, to Shri 
Rahimuddjn Ahmed, DPS, Hydera
bad-1. This is the letter she wrote— 
this is all printed:

**My dear Ahmed,

I think you are doing well. 
Nothing special here. The other 
day that Union Secretary and his 
assistant have threatened ms like 
anything and I told everything to 
my husband. My husband has given 
them a good whip.*’

Then she writes:

‘Today we have received our re
sult. Thank you very much**.

It is the resrudt of a particular exami
nation. This letter was written on 
6-3-63 from Kumool. Our sister, Lfak- 
shm^ had written this in connection

with employment in the Savings Bank 
Incentive Scheme.

I never knew that there are Romeo# 
in this department. There is a Romeo 
called Mr. Rahimuddin Ahmed, 
senior officer. He had written a letter. 
He saw to it that Roll No. K 11 ....

Mr. Deputy-Speaker: This should 
fli-st have been sent to the Minister. 
Names cannot be mentioned here like 
this.

L .iri A. K. Sen: May I request the 
hon. Member to send this individual 
case to me so that I can look into it?

Shri S. M. Banerjee: There is no
question of individuals.

Shri A. K. Sen: Names have beea 
mentioned.

Mr. Deputy-Spcaker: He should first 
have sent it to the Minister and ^  
there was no proper answer, it could 
have been taken up here. It is not pro
per to raise this matter in this way. 
This is a very serious matter. He 
should not just read out such things 
from any paper.

Shri S. M. Banerjee: This is not from
a newspaper. This is actually from a 
monthly journal of the Posts and 
Telegraphs employees wihich is cir
culated to the P & T Administration. I 
am really sorry if they cannot read 
these things there.

Shri Ranga: Why not mention the 
name of the Romeo?

Mr. Dcputy-Speaker: Is it published 
by the Department?

Shri S. M. Banerjee: It is published 
by the employees with the permissioo 
of the Department.

Shii A. K. Sen: It has always been 
the practice that those who are not 
preisenft here are not referred to in 
this manner. If such things are men
tioned, how can it be answered now?
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Shri S. M. Banerj«e: I am not men
tioning anything else.

Mr. Depaty-Speaker: I am suggest
ing to the hon. Member to first send it 
to the Minister. If he does not get a 
proper reply, then it might be raised 
here.

Shri S. M. Baaerjee: «lt is not an in
dividual grievance.

Mr. Depatj-Speaker: But there must 
be a proper procedure and time to raise 
it

He should not have mentioned 
names. He mentioned the name of • 
lady and also the other name.

Shri Ranga: That is all right. She 
has herself given it.

Shri S. M. Banerjee: I have got the 
original letter here. If you will per
mit me, I will place it on the Table.

Mr. Deputy-Speaker: It is not neces
sary. I am not concerned.

Shri A. K. Sen: There is no case 
which is forwarded to me which I do 
not inquire into immediately, parti
cularly when it comes from Members 
of Parliament. But as I said, it is a 
healthy practice that we have followed 
not to make such references to thos^ 
Who are not present here. What is the 
difficulty in sending it to me?

Shri S. M. Banerjee: I am not against 
Romeos. I am not devoid of roman
ticism.

Mr. Deputy-Speaker: His time i£ up.

Shri S. M. Banerjee: I was inter
rupted.

I will ju«t read a 
flniab it

paragraph and

Mr. Deputy-Speaker: He need not. 
Let him please wind up. He has men
tioned names. Sufficient mischief has 
already been dona

Shri S. M  Banerjee: What is the mis
chief, Sir? You are the custodian of 
the rights of Members. Kmdly hear 
me.

Mr. Deputy-Speaker: Every Member 
•hould realise his obligation.

Shri S. M. Banerjee: I am not men
tioning anytliing about this particular 
officer, in seeing that she passed the 
examination. She has passed the exa
mination. Then he writes:

“Now, I have to see how far 
the subsequent promises made in 
your last four letters written after 
my last visit to KNL will be kept 
up and the sincerity on your part 
proved”.

Serious action should be taken 
against this officer who has got the 
guts to write this letter. A photostat 
copy has been taken of it. I have got 
the original letter also. As I said, 
serious action should be taken. Other
wise, our sisters who are being em
ployed, will be faced with a situa
tion . . .

An Hon. Member: She may be a
JuHet.

Shri S. M Banerjee: I do not know.

There are thousands and thousands 
of our sisters who are working in 
these departments.

This Romeo should be sent to Eng
land. He should not be kept in India. 
I again request that *his should be in
quired into properly and serious action 
should be taken. I shall pass this oa 
to the hon. Minister. I have got the 
original letter writen by this offiter 
concerned.

Shri A. K. Sen: Action has alreadjr 
been taken.

Shri &  K. Daa (Contai): The De
puty Minister, speaking on many 
points raised during the discussion, 
threw some light on different activi  ̂
ties oif this Department
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[Shri B. K. Das]
It is gratifying to note that this De
partment has been making good pro
gress in its many-sided activities.
16.55 hrs.

[Mr. Speaker in the Chair]

Regarding the financial aspect, it is 
following the pattern of the railways 
and as in the railways, it has opened 
three funds to which appropriations are 
being made. Appropriations are being 
made to the Renewal Reserve Fund, 
the Development Fund and the 
Revenue Reserve Fund annually. From 
the coming year, the contribution to 
the Renewals Reserve Fund v/ill be a 
charge on working eypensos. Appro
priations will continue to be ir ade ic 
the Development Fund and the Re
venue Reserve Fund.

One hon. Member observed that 
there is not much need for the Revenue 
Reserve P\ind. I agree that probably 
in a department like this, there is not 
much need for a Revenue Reserve 
Fund and the Rs. 5 crores appropriated 
so far to this Fund may be usefully 
utilised for augmenting the Develop
ment Fund, The Development Fund 
is to be utilised for staff quarters and 
other matters.

As the Estimates Committee has 
observed, there should be specific ob
jects for which the Devc>pment Fund 
is used. I hope the scope of this Fund 
will be specified, for certain specific 
purposes and fi;om tî ne to time ex
penses for such purposes will be met 
irom the fund.

I find that there is  ̂ decline of thl» 
jRittd of nearly Rs. 75 lakhs in th<> 
coming year in the budget. T do not 
find any reason for H. In 1963-64, 
ftsete Wa» an appropriation of Rs. 2.50 
crores. But in the budget, I find It 
wifll be Rs. 1.75 crores. 1 think th*s 
di^line is tttiftiirtifledf tod this fond 
ffcofald be aupjiented.

We find that the Development Fund 
was started ki 19ee-«l wMi R«. 1 lakh. 
T>uring 1961-62 and 1902-63, there w«i

MARCH 25, 1964 Calling Attention 
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no appropriation to this fund. Only 
in 1963-64, there was appropriation of 
Rs. 250 lakhs, and in ti e budget there 
will be an appropriation of Rs. 175 
lakhs.

The Estimates Conimittee has ob
served that the extent of contribution 
to be made to the Revenue Reserve 
fund may be so fixed that it may en
able the department to meet replace
ment cost from time to time. 
I think this is being taken care of. I 
do not find in the Report if this has 
been followed, but it is only mention
ed that proper notice has been taken 
of this remark.

Mr. Speaker: Here we stop and 
take up the calling Attention Notice.

17 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC 

IMPORTANCE
Judgment of Punjab High 'Court 

re: Rehabilitation Ministry's inte-’ • 
ference in administration of justice.

Shrimati Renu Chakravartty (Bar- 
rakpore): In the statement which has 
been placed before us, the hon. Minis
ter of Rehabilitation has said that the 
Punjab High Court based its finding 
of bias on two circumstances:

“(1) that the Regional Settle
ment Commissioner had issu
ed secret instructions on the 
9th September, 1960, that 
the sale certificate should not 
be issued, and

(2) that he had forwarded a draft 
show-cause notice from the 
Deputy Chief Settlement 
Commissioner and directed 
the Managing Officer, Hydera
bad, that the notice shoidd 
be issued by him â ter sign
ing it and that an order must 
be passed on the 14th Octo
ber, 1960."
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He says that actually the department 
had been advised on the 20th Septem
ber by the Law Ministry and there
after this was done, I would like to 
know if it is not a fact that the 
“secret" orders for not issuing the 
•ale certificate to the auction pur
chaser was given by the Region^ 
Settlement Commissioner on 8th 
Septesnber, 1960, and orders were 
passed quickly on 17th September, 
long before the Law Ministry bad 
given its advice on the 20th Septem
ber? How is it that this followed a 
letter by Tyagiji, a Member of Parlia
ment, to Dharma Vira, which states;

“Enclô inji; teleprinter message 
received from your 
Shankara Rao/*

“Your” means RehabiUtation Minis
try’s lawyer, but that teleprinter mess- 
^ e  is being sent to Dlutnna Vira by 
TVagiji He adds:

“According to him there is no 
atay in operation now. Could 
you call Mr. Chaudhuri, Cus
todian of Qomibay to your resi
dence and have a word with 
him/*

Immediately after, on the 8th, secret 
instructions are given, and on the 
17th, the orders are given effect to. I 
would like to know if this is not 
something which can be interpreted 
by the Ministry also as pressure be
ing brought on quasi-judicial offi
cers.

The Minister of Works, HoosiBg 
amd Rehabilitation (Shri Mehr Chand 
Khanna): The position very plainly
is that we sold one property for 
Rs. lakhs to a refugee, and pro
visional possession was given to him c 
in 1958. Shri Mangaram was him
self a bidder, and he bid for this 
property to the extent of Rs. 3,30,000. 
Under the law, he was entitled to two 
years protection. More than six or 
seven years have passed and we have 
failed to trive possession to the auc
tion purchaser. More than six or 
aeven years have passed.

1880 iSAKA) to Matter of 
Urgent Public 

Importance 
Shri (Chittoor); Now.
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Shri Mehr Chand Khanna: Yes, up 
till now. We have failed to giva 
possession to the auction purchaser. 
Now, even in the orders of the High 
Court, the word '‘quasi-judidal” has 
been used. ‘Quasi-Judicial,” to a lay 
man like me, will be half-judicial and 
half-executive*. All these officers in my 
department are exercising eyecutivip 
fimctions as well as judicial functions. 
This is abnormal law passed with a 
view to meet an abnormal situatioi  ̂
and the idea was to give summanr 
justice. So, what we have done ^  
this.

Shri Rang*} Eight years.

Shri Mehr Ctaaiid Kluuma: May I 
pw>ceedt

We haye tri^  our best all these 
years to give possession to the auction 
purchaser. Firstly, we gave him 
provisional possession. This file has 
been to the Ministry of Law at least 
half a dozen times, if not more. We 
have taken the advice of the Ministry 
of Law at various stages, and the 
advice given to us was that if we 
gave the auction purchaser the sale 
certificate, another period of two 
years would accrue and this thing 
would go on as it had gone on for 
all these years.

I am sorry that certain observat
ions have been made by the High 
Court. I bow my head to those 
observations, but as far as We are 
concerned in the Ministry, we have 
not been actuated by anything which 
a Member of Parliament may have 
written to us. In fact, not a day 
passes when I do not receive letters 
in these quasi-judicial cases, even 
in cases which relate to section 35 
of the Act, from Members of this 
side of the House and that side of the 
House. We look into all these thinp. 
The only thing I have to see as Mini'?- 
ter is whether, if an M.P. writes to 
me, that has any imprecision on my 
mind, whether we do anything wrong.
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And the Judge himself has held in 
the findings that have been given by 
him, that as far as I and my Secre
tary were concerned—we are the 
persons who receive nearly all the 
latters—he was satisfied that we were 
not actuated by any motive, that we 
were not influenced in any way by 
any letter sent by a Member of 
Parliament.

Shri Sinhasan Singh (Gorakhpur): 
I want to raise a point of order, whe
ther the action of any Member of 
Parliament can be discussed here.

Mr. Speaker: 
different thing.

That would be a

Shri Sinhasan Singh: In one way
or other, that is being discussed. If

letter was addressed to a qua'.*l- 
judicial officer, that quasi-judicial 
officer himself was competent to 
take proceedings against him.

Shri Ranga: After seven years of 
delay?

Shri Sinhasan Singh: I want to 
know whether it concerns Parlia- 

'ment here.

Mr. Speaker: There is no point of 
order. Hem Barua. Dinen Bhatta- 
charya.

Shri Sinhasan Singh: What is your 
ruling on the point of order?

Mr. Speaker: Saradish Roy, Bade, 
Pottekkatt, Yash Pal Singh.

Shri Yash Pal Singh (Kairana); 
question is covered.

Mr. Speaker: T. K. Chaudhuri

Shri Sinhasan Singh: Have you 
ruled it out of order? May I remind 
you  of one incident?

Mr. Speaker: Let me first finish 
this. H. N. Mukeijee. Kashi Ram 
<SupU.

to Matter of 7512
Urgent Public 
Importance 

Shri Kashi Ram Gupta (Alwar): 
May I know whether Government 
propose to enquire into the obser
vations of bias made by the High 
Court Full Bench and specially about 
the letter written by tiie auction 
purchaser to Shri Tyagi on 25th 
August, 1958, saying:

“While your goodself was Min
ister, you promised to help me in 
case I fulfilled all obligations on 
my part etc.”

When he was first contacting Shri 
Tyagi, he was Defence Minister. After 
becoming a Member of Parliament, 
can he write such things to the officer 
concerned?

Shri Mehr Chand Khanna: There
is no question of writing to the offi
cers concerned. The letters that 
Tyagiji or Shri Hazarika has written 
are to me or my Secretary or my 
officers.

The position, as I gather from the 
letters of Tyagiji, is this. He goes 
to Hyderabad, i believe, in connec
tion with a session of the AICC. 
Some one who is a refugee, brings 
to his notice; Here I am, I have pur
chased property worth Rs. 3̂  lakhs; 
will you tell the Minister or some
body in Delhi to see that the physi
cal possession of the property is 
given to me; I am a refugee, I have 
invested Rs. lakhs in this pro
perty.

Mangaram has been to the Andhra 
High Court four times.

The Minister of Law (Shri A. K. 
Sen): Seven years have passed.

Shri Mehr Chand Khanna: And he
has also been to the High Court of 
Punjab, and so far he has evaded the 
processes of law. Whatever the law 
is, I bow my head before that, but I 
certainly feel that as Minister in 
charge of the Refugee Department, I 
have received Rs. lakhs from a 
party and I have not been able to 
give possession to that party up tUI 
DOW. That i j  m y  only regret
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Shri H, P. Ghatterjee (Nabadwip):
I heard the Minister saying that he 
is very law-abiding. He bows his 
head to the High Court Judges, and 
so I put him this question. The Full 
Bench of the Punjab High Court have 
held that the Settlement Commis
sioner was actuated by bias and that 
he had acted as a result of pressure 
from some quarter or another. This 
is their observation. I ask this law- 
abiding hon. Minister: what is he 
going to do to at one for lhat, and 
how does he want to compensate the 
allottee who has been wronged ac
cording to the Full Bench of the 
High Court?

Mr. Speaker: That he has answer
ed. He says he was not actuated by 
that. . f

Shrl H. P. Chatterjee: He says he
will obey the Punjab High Court, 
and they have held this.

Mr. Speaker: He has to bow be
fore them, but he can hold his own 
opinion.

Shri H. P. Chatterjee: What is he 
going to do for that, and how is he 
going to compensate the allottee who 
has been wronged?

Mr. Speaker: Has he anything to 
say? No.

Shri Hari Vishmu Kamath (Hoshan- 
gabad): Does the hon. Minister think 
that this particular letter in question 
was in any way, either in content or 
in tenor, different from the usual run 
of letters that the Minister or offi
cers of his Ministry have received or 
are receiving continually from Mem
bers of Parliament and secondly, 
about this reference to Law Ministry, 
is it a fact that the Law Ministry also 
advised— ŵhat advice was given is 
not clear from the statement and I 
want it to be made clear— t̂hat the 
allottee should be evicted and vacant 
possession should be rielivered to Uw 
auction purchaser?
2658 (Ai) L S D S .

1886 (SAKA) to Matter of 
Urgent Public 
Importance 

Shri Mehr Chand Khaima; In the 
letter referred to, Tyagiji referred to 
some legal points and I immediately 
marked that letter to the Ministry of 
Law with the request that it should 
be put before the Law Minister and 
his advice taken on the legal issues 
raised by Tyagiji. The Law Minis
ter has said in his opinion dated the 
20th September, 1960— shall read 
it with his permission:

**It seems highly unjust that a 
party on whose request the time 
for two years was given wants 
now to start all over again. I, 
therefore, think that the Govern
ment should proceed with evic
tion. The High ,Court has not 
granted any stay.

I, therefore, advise that to be 
absolutely on the safe side, the 
following steps should be taken:

(a) No sale certificate should be 
issued to the auction pur
chaser and the property 
should be deemed to be an 
evacuee property until J. B. 
Mangharam & Co, evacuated.

(b>, A notice under section 19(2) 
of the Displaced Persons Act, 
read with rule 102(d) of the 
said Act, should be given 
on J. B. Mangh' r̂am & 
Co., requiring them to 
show cause why the 
allotment should not be ter
minated by the middle of 

October, 1960”—then a p* i
cular date is given—“ n-i 
time should be givjn 
show-cause. Thereafter they 

should be “asked to make 
over possession to the Re
gional Commissioner or to a 
duly authorised officer under 
section 19(2) of the said 
Act and the date and time 
should be mentioned when 
possession is to be made 
over. If possession is not
made over as required the
managing officer should evict
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[Shri Mehr Chand Khanna]
them under section 19(3) ol 
the said Act.”

IHirther on, the Law Minister says:

“I think that the tenants have 
been adopting unfair tactic  ̂ to 
prolong their stay and the steps 
indicatiBd above ^ould be takiin 
•peediJy.**

Shrl Hari Vkdma Kamath: By your 
leave, Sir, the first part of my ques
tion.........

Mr. Speaker; Whether this letter 
was just in the ordinary course of 
things or there was something special 
in it

Shrl Mehr Chand Khanna: Nothing 
special about it, Sir; it is one of the 
ordinary letters that I receî -e practi
cally every day from Members of 
Parliament of this House, as well 
as the other House.

foR ^  ^  ^

PfjfIT if f  ^

IT? ^  ^  'TT37

^  ?flT apt «PT

P m  ^  ^  ^

t  «

flfTJ v w h j  i  I

Shrimatl Rena ChakniTartty: I
did not follow his reference to the 
High Court judgiMit

Mr. Speaker: They were not parties 
to the proceedings and therefore, had 
no opportunity to defend themselvei.

Shrlmati Rena Chakravarttj: Of
course the Full Bench of the High 
Court h ^  made a very specific and a 
very serious charge about the way 
the Regional Settlement Commis
sioner dealt with the whole case. It 
has been proved also that the pre
liminary notice dated 28th Septem
ber, 1960 referred to in the judgment 
of Andhra Pradesh High Court was 
obviously given after instructions of 
the Law Ministry and was actually 
drafted by the Regional Settlement 
Commissioner and sent to the Manag
ing Officer for serving on the petit
ioner. This was followed by the 
hearing on the 14th October and the 
order for handing over possession of 
the factory was later set aside by the 
Andhra Pradesh High Court. I 
would like to know whether such 
letters which are written to the 
Secretary to the Ministry—the law
yer’s opinion to the Rehabilitation 
Minister—are sent not to the Secre
tary of the Rehabilitation Ministry 
but through Shri Tyagi to the Re
habilitation Ministry. This is the 
sentence which I would like to re
fer: I want to know whether this 
is the normal run of letters that our 
M.P.s write to the Mini«?ter; “Could 
you call Mr. Chowdhuri, Cutadian at 
Bombay, to your residence and have 
a word with him?” Is this the re
flection which the hon. Minister Is 
putting on all the letters which he 
receives from the various Members 
of Parlitment?

Shrl Mehr Chand Khanna: Sir, if 
we ^  through these letters, one in
tention is absolutely clear, and the 
intention is this: please see that the 
possession of the property is restored 
or given to the auction purchaser. 
That is the entire theme of the letter.

Shrimatl Renn ChakrmTBTtty: No.
(IhterhiptUyii). .....
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Shri IVfehr Chand Khanna; You
may not agree with me. I do not 
want you to agree with me, but I 
liave a right to make a statemenl 
My statement is this. I have given a 
statement in writing. The hon. lady 
Member has referred to the judge
ment of the Andhra Pradesh high 
court. May I read out? It is very 
interesting. It says: “The order can
celling the allotment was held not to 
be irregular by that high court, but 
the notice to surrender possession was 
held to be illegal as no notice to 
show cause against the eviction was 
given as required by the law.” 
(Interruption).

Let me proceed.
Mr/ Speaker: Order, order.

Shri Mehr Chand Khanna: The
High Court therefore directed the 
possession of the factory should be 
returned to the allotees, though they 
could be evicted after following the 
procedure prescribed by law. Further 
on, it says that this matter can be 
gone into in appeal, review and all 
that. All these actions were taken. 
So, what I am trying to submit is— 
I am not defending Shri Tyagi or Shri 
Hazarika or anybody— if people from 
outside or within the House have ex- 
presed any anxiety to see that justice 
is done, that was simply in favour of 
the refugee so that the- unfortunate 
person gets his due, the Ministry of 
Rehabilitation sees to it. Nothing 
beyond that. I feel that nothing 
beyond that has been done. As I have 
stated, I receive representations from 
Members of Parliament in cases relat
ing to section 33, section 16 and others. 
We go into those cases. But that does 
not mean that at every letter that 
c6mes to me, T at once l>€come biassed 
or prejudiced in favour of or agaihct 
anybody. We have the letters examin
ed.

I am grateful to the Ministry 
Law. They have coftie to my rescue 
at all times and gave me an opinion 
la these very di^cult and intricate

1886 (SAKA) to Matter of 7518
Urgent Public 

Importance 
matters, because, as you know, Sir, 
there is no precedent for this law. 
There is nothing to fall back upon 
The whole thing has started from 
scratch, and this law is to meet an 
abnormal situation so that summary 
justice can be given to the displaced 
persons.

*̂T7TT  ̂HI ^
qr ^  t  

T

^  ^  fir# ^  ^  ^

Shrimati Renu Chakravartty: May I
submit this? Some rich person who 
can bid for Rs. 3,50,000 is quite cap
able of going to court, and, as the 
Minister himself had rightly pointed 
out earlier—I do not know what hap
pened later—as long as it is under 
section 19(2), the department can take 
action for ejectment; but when the 
certificate is given over to the refugee, 
action is expedited, and after that, the 
person can go to the court of law and 
take full protection of the law. But 
actually what was done was, pressure 
was brought upon the Ministry to 
actually take departmental proceed
ings for ejectment. (Interruption).

Shri Tyagi (Dehra Dun): May I 
have your permlSiilon to write one 
more letter to the Minister in this 
case?

Shrimati R«nn ChakraTartty: I
hope not.

Shri Ran^: Are you going to give 
a ruling, Sir? It is an important 
matter to be discussed separately.

Mr. Speaker: There is no question 
of giving any ruling at this moment
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Shn Smhasaa Sin**.: j  wanted to 
have a clarification of the position; the 
Members are here. The hon. lady 
Member has brought the problem here 
bewuse somebody must have appro
ached her. (Interruption),

Shrimatl Bena Chakravartty: No
body has approached me. It ij very 
"^ong. 1 have gone through the 
judgement. It has come out in the 
^m e» of India. What is this insinua- 
taon? I seek your protection. (In
terruption)

Some Hon. Members rose—

Mr. Speaker: Order, order. Hon. 
M e te r s  should resume their seats. 
The hon. lady Member also should 
resume her seat.

ShrliBaU Benn CluraTsrtty: There
IS the ruling from the court Nobody 
has approached me. You must pro- 

me. Sir. No such aspersion should 
be made. (Interruptions).

aspresion
a  that. In everything we do here 
certainly we are briefed by somebody 
or other. It may not be briefing in 
the sense that lawyers are briefed, but 
at least the information that is given 
to us comes fro outside source. There 
M no ham  if somebody approaches 
the Members of Parliament and they 
have to discharge their duties They 
•re representatives of the people and 
people have got to go to them.

7520

17:22 hrs.

DEMANDS FOR GRANTS—confd.
Department of Posts & Telegraphs—

contd.

Mr. Speaker: Shri B. K. Das may 
resume his speech.

Shri B. K. Das: Sir I was referr-
Inp to the remarks of the Estimate* 
Committee about the Renewals Re

serve Fund of the P and T Department 
There is another remark which • the 
Estimates Committee made about this 
fund. The Estimates Committee re
marked:

‘The net accretions to the Fund 
have not kept pace with the growth 
of capital investment, with the 
result that replacements have Uy 
be partly met from fresh interest- 
bearing capital.”

I hope the Department has taken note  ̂
of this observation also and would try 
to manage the fund accordingly.

17 JM hrs.

[Shri Khadilkar in the Chair]

The Deputy-Minister referred to the 
special programme for the backward 
areas. During the third Plan, 200 new 
post offices are to be opened for very 
backword areas, mostly tribal and 
border areas. The permissible limit 
of the loss is Rs. 2500 per annum per 
post office. He also mentioned that 
already the department had incurred 
loss every year to the tune of Rs. 1 
crores during the last two years for 
the purpose. But still I should say 
that the border areas deserve much 
more attention. Having regard to the 
fact that the situation in the border is 
very difficult—there is the Pakistan 
menace, the refugee problem and other 
matters—I think much more attention 
should be given to the border areas. 
At least more telegraph and phono
gram facilities should be there, so 
that speedy communications can be 
established for security and law and 
order purposes. The West Bengal- 
East Pakistan border is 1349 miles and 
there are the Assam and Tripura 
borders also, which are very long. I 
hope the department will pay greater 
attention to this border and proper 
measures should be taken to ensure 
the secu 'ity and law and order there.

About rural areas, it is gratifying^ 
to note that a good number of post



7541 Demands CHAITRA 5, 1886 (SAKA) for Grants

Offices have, been already opened and 
are being opened now. Out of the 
total number of 12,966 post offices 
opened up to December. 1963 qs 
many as 120')) pon omccs have been 
opened in t'l? rural areas. Com
ing as 1 do from a rural part of 
the country, i fin<j the eagerness of 
people for having more and more post 
Offices. I can compare it even to their 
eagerness for opening a school in a 
viUage. Wherever there is a post 
office. It affords much facility even for 
Illiterate persons to assemble there 
and get news about the outside world.

There is one matter which I would 
like to bring to the notice of the hon 
Minister. There is a rule that the dis
tance between one post office and 
another should at least be three miles 
and the radia] distance is taken into 
consideration. I think this should be 
revised. Generally there is no good 
road in the very remote parts of the 
country and people have to pass 
through circuitous routes from one 
place to another. Therefore, in place 
Of radial distance the usual route dis
tance should be taken into considera
tion and there should be a modification 
of this rule so that very remote parts 
of the country can be served by post 
offices.

The hon. Deputy Minister just n<yw 
mentioned in his speech that Block 
Headquarters and Thana Headquarters 
are to be connected by telegraph offi
ces. I think there are places which 
may not come under the category 
mentioned by him and the population 
may not reach the limit of 5000 which 
is prescribed for such facilities. But 
they are important places which re
quire attention. I think those places 
should be connected with public call 
offices so that those places may be 
properly developed and they may have 
proper postal (facilities.

About the training programme we 
are told, and it is also in the report, 
that there are two residential training 
centres now one In the northern zone

7522

at Saharanpi^ and the other at Bar- 
oda m the western zone. Two more 
are under consideration.

Fj T J R  i j t t  I

^^Shri B. K. Das: May I continue.

Mr. Chairman: Yes.

Shri B. K. Das: I know that near 
Diamond Harbour there is some land 
belonging to the Postal Department— 
in Sa'risa—where a residential train
ing centre for the eastern zone can be 
established. I suggest that steps should 
be taken to establish that as soon aa 
possible.

As regards the staff welfare measur
es mentioned almost by all the hon. 
Members, I would only say that some 
welfare measures should be extended 
to extra departmental employees also. 
Their number is as big as 1,57,676 as 
has been mentioned in the report, and 
probably no welfare measure is exten
ded to 4hese employees. This consi
deration should be given to them 
because they serve the post office on 
meagre salaries. Of course, they are 
not whole-timers, but still some con
sideration should be shown to them 
and their welfare should also be look
ed after.

I find that there Is a provision for 
scholarships for technical training 
and also other kinds of training for the 
children of the employees. Some ra
tionalisation should be brought about 
in this also, because in the case of 
scholarships for Scheduled Castes and 
Scheduled Tribes we find that for 
different branches of studies
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[Shri B. K. Das]
and different incomes, there are diffe-» 
rent grades. I think that should be 
introduced in the scholarship scheme 
also.

Then, I come to another subject 
Because the time at my disposal is 
short, I will be brief. I will take only 
One minute.

An hon. Member: Sir, it is already 
5.30 pjbc.

Mr. Chalrmmn; Let him finish in a 
minute. '

An bon. Member: Let him continur 
tomorrow.

Mr. Chairman: All right. He may 
continue his speech tomorrow. Now" 
the House stands adjourned.

17.31 hrs.

The Lok Sahha then adjourned Hit 
Eleven of the Clock on Thursday, 
March 26, 1964|Chaitra 6, 1886 (Sakti )

OMGIFND—LS IL—2658 (Al) LSIV^ 8-4-64—980.




